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LOK SABHA
Monday, Tth Aprit 19538

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpeakER in the Cha.r]

ORAL ANSWERS TO QUESTIONE
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Dr. K, L. Bhrimali: In 1857-58, 48
-‘buildings were proposed for construc-
tion. 24 buildings of a permanent
type and 15 buildings which include
rhildren's homes are under construc-
tion.

Mr. Speaker: I find that the hon.
Members who have tabled these ques-
tions are absent. I shall make a note
of all hon. Members who are absent
in deciding whether I should admit
their questions or not hereafter. I
shall make their questions unstarred.

Shri Tyagi: Sir, Shri B. S. Murthy
has not been called. His question No.
ig 1404

Shri Braj Raj Singh: Q.
8Shri B, S. Murthy's question.

Mr. Speaker: Order, order. The
hon. Member cannot speak for an-
other hon. Member. It has been delet-
ed. A Parliamentary Secretary cannot
answer his own question. May I
¥know if the hon. Member wants to
put that question?

Shri B. 8. Murthy: No, Sir.

1484 is

Small Bavings

*1496, Shri Heda: Will the Minister
of Finance be pleased to state:

(a) what is the quantum of prema-
ture withdrawals of small savings
during the half year ending 3lst
March, 1958;

(b) whether it is an extraordinarily
large amount; and

{c) it so, the reasons therefor?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (c). Of
the Investments covered by the small
savings scheme, Post Office Savings
Bank deposits can be withdrawn at
call and 16-Year Annuity Certificates
ars. repayable in regular monthly in-
staiments of capital and interest. The
question of premature encashment does

7L 1
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Shri Heda: May I know i as & re-
sult of increase in the interest rats for
the new National Savings Certificates,
the holders of the old certificates came
forward and cashed their certuicates
and asked for new certificates?

Shri B. B. Bhagat: That is true in
sSome cases.

Shri Heda: In view of the fact that
the Government increased the rate for
new certificates, did not the Govern~
ment think that as a natural corollary
to it, it should increase the rate of
interest on the old certificates also?

Shri B. E. Bhagat: There is no natu-
ral corollary in this. The rate of in-
terest is fixed according to the condi-
tions in the money market or capital
market. In this type of securities and
in all the other types of securities also,
it does not mean that the previous
certificates or securities should be up-
graded or down-graded according to
the change in the interest rates,

Shri Kasliwal: May I know whether
the withdrawals from small savings
have been larger or smaller in the
first hall of 1957-58 compared to the
vrevious year? ;

Shri B. R. Bhagat: I want notice for
it. o

Mr. Speaker: Order, order. M
Chattiar_ .



fSbri Ramanathan Ohottlar: May I
know why the procedure in regard to
the purchase of small savings certifi-
cates is po cumbersome?

Bbri B, R. Bhagat: 8o far as my
information goes, the procedure is not
cumbersome. After we received com-
plaints about it, we have simplified the
procedure and I think if anyone wants
to buy these securities, he can easily
do so now.

Shri C. R. Pattabhl Raman: Is it
true that about seven or cight sig-
natures have to be obtained before the
money is withdrawn?

Shri B. R. Bhagat: No, Sir.

Bhri Damani: May I know whether
it has come to the notice of the Gov-
ernment that some officers somehow
manage to sell National Savings Certi-
ficates by the use of force and most of
the premature withdrawals are due to
that? If so, may I know whether any
specific instructions had been issued
in this regard?

Mr. Speaker: No specific cases had
been brought to their notice. What is
the good of generally saying that there
is 30 much of corruption in the Gov-
ernment of India? The hon. Members
should bring specific instances to their
notice.

Shrl Damani: This fact came to my
notice and, therefore, I have put this
question.

Mr. Speaker: Has he given specific
instances to the Minister?

Shri Damani: No, Sir.

M, Speaker: How is the Minister to
answer?

Pandit D. N, Tiwary: May I know
whether any instruction has been
issued to give facilities to old deposi-
who want to transfer their securi-
in the shape of new securities?
- Sl B, R. Bhagat: There are no

after
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Bhri Tyagl: With regard to part (b)
of the question, what is the exact
figure of withdrawals during the six
months?

Shri B, R. Bhagat: We have the net
figures of withdrawal and these are
given in the Budget papers. As re-
gards postal savings, this figure is just
a reproduction from the Budget figures.
The total deposits amounted to Ra.
174 crores and the total withdrawal
was Rs, 156 crores. The balance’ is
the amount that is available

Shri Ramanathan Chettiar: In view
of the importance of spreading the
small savings scheme into the rural
parts of our country, may I know what
steps the Government will take to
simplify the procedure in regard to
obtaining so many slgnatures while
purchasing the certificates and also
while making withdrawals?

Shri B. R, Bhagat: I have already
said that no large number of signatures
is being required for purchasing or
selling certificates except where it is
a question of nominees. So far as
the simplification of the procedure is
concerned, the State Governments have
intensified the drive whereby the
authorised agents go to the villages
and sell the certificates to all those
who want to buy such certificates. The
process is very much simplified now.
If the hon. Member has any specific
suggestion in this respect, well, cert-
ainly we would like to consider it.

Shri Tyagi: The suggestion is for
the Government to make, not for us.
After so much work only Rs. 18 crores
or so iz the net profit, and the Minis-
ter wants a suggestion from us about
it.

Mr. Speaker: Shri Chettiar put one
question, Shri Pattahhi Raman put
another question an. 3hri Chettiar

any suggestions they may be com-
municated to him. I do not see ny-
thing wreng in it " T
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Mr. Speaker: If it has happened in
his case let him write to the Minister.
We will go' to the next question now.

‘Semior Services Committee of Life
Insurance Corporation

+ .
Shri Sadhan Gupta:
Shri Shree Narayan Das:
Shri Tangamani:
Shri Sampath:
Shrimati Parvathi Krishnan:

Will the Minister of Finance be
pleased to refer to the reply given
to Btarred Question No. 927 on the
9th December, 1957 and state:

(a) whether the consideration of
the Report of the Senior Services
Committee of Life Insurance Cor-
poration has been finalised; and

(b) if so, with what results?

The Deputy Minister of Finance
{Shri B. R. Bhagat): (a) and (b). The
matter is still under consideration.

8hrl Sadhan Gupta: May I know
whether the members of the Corpora-
tion who were on the Committec and
who gave a minority report or a dis-
sentient note to the Secnior Services
Committee are the persons who have
been deputed to review the report of
the Committee and to make recom-
mendations?

Shri B. R. Bhagat: I do not have
Woth the lists with me, and so it is
difficult for me to compare. But, in
any case, under the terms of reference
the recommendation of the Board has
to come to the Government for
approval and only then it can be
finalised. Therefore, the Government
will Iook inte all these points.

Shrt Sadhan Gupta: May I know
whether the QGovernment are aware
that the delay in taking a decision

1491,

sense-of frustration in.the offigials wno, -
think they have been deprived . of thelr
legitimate postings, and as a result of '
it the efficiency of the Corporation is -
suffering; if so, is the Government
expediting the consideration of thas’
report?

Mr. Speaker: The hon. Member is
only asking why his suggestion ought
not be accepted. I have heard his
very long question. It is only a sug-
gestion for action giving certain
reasons.

Shri Sadhan Gupta: My question is
whether they are expediting con-
sideration of the report.

Mr, Speaker: I agrce that it ought
to be expedited.

Shri Sadhau Gupta: Are th'y doing
it?

Shri Sampath: Ts it a fact that the
report has brought about discrepancies
between the provisional postings of
officers made by the Corporation and
seniority rankings by the Committee
and, if so, how are the discrepancies
proposed to be rationalised?

Shri B. R. Bhagat: I will have to
request the hon. Moember to wait till
the report is acecpied and made
known. But, obviously, the appoint-
ment of a committee, and, later on,
the review by the Bourd as well as the
approval by the Government will mean
that all such discrepancies or anomalies
should be removed as far as possible.

Shri S. M. Bancrjee: May I know
whether the Committee has recom-
mended demotion of certuin officers
who were promoted wrongly and, if
so, what steps are being taken %o
demote them?

The Minister of Finance (Bhrl
Morarjli Desal): It has already been
said that the report is under ' con-
sideration, and until that consideration
is over no reply can be glven to thia
question.

nus.n.m Edm.ul' ﬁ
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Mr. Speaker: Hon. Members are
anticipating what the Government is
going to do.

Shri Prabhat Kar: May I know when
the Government is expected to take a
decision on this recommendation?

Shri Morarji Desai: Before the end

of June.

Shri Nathwani: In reply to a pre-
vious question on 9th December, 1957,
the Deputy Minister stated that the
consideration had reached a very
advanced stage. Since then four
months have elapsed. May I know
why no decision has been taken? May
we know the precise reasons for it?

Shri Morarji Desai: These four
months have been very unsettling, and
that is the reason for if.

Mr. Speaker: Next Question; Shri
Barupal.

Shri Nanjappa: Q. 1499.

Shri Tyagi: There is Question 1498
about Fortune Tellers relating to the
Ministry of Home Affairs,

The Depuly Minister of Home
Affairs (Shrimati Alva) rose—

An Hon. Member: Shri Barupal is
not present in the House.

Mr. Speaker: I called oui the name
of Shri Barupal.

Shri Nanjappa: I said Q. 1499.

Mr. Speaker: Why did the hon.
Member get wup then? It is very
wrong. (Interruption). Order:, order.
I can’t go on with this confusion. When
I call out the name of an hon. Member,
if he is present in his seat he must get
up and give out the number of the
Question distinctly, and others must
keep quiet. If he is not present, then
I will proceed to the mext question.
Why did Shri Nanjappa get up when
I called the name of Shri Barupal?

Shri Nanjappa: I thought my name
was called.

Mr. Speaker: If he was not attentive,
then I will called the next question

7 APRIL 1958
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ignoring Shri Nanjappa. I will come
to Shri Nanjappa’s question if there is
time. We will now go to the next
question. Shri Hem Raj.

An Hon, Member; He is not present
in the House.

An Hon. Member: Now Shri
Nanjappa may be called.

Mr. Speaker: All right. Shri
Nanjappa.

Medical and Agricultural Colleges

#1499, Shri Nanjappa: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether there are proposals
under consideration to bring Medical
and Agricultural Colleges in the
country within the purview of the
University Grants Commission; and

(b) if so, when the proposals are
likely to be finalised?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). A statement
giving the necessary information is
12id on the Table of the Lok Sabha.
[See Appendix VI, annexure No. 132.]

Shri Nanjappa: Are there any his-
torical reasons for not transferring
these colleges to the Education De-
partment and for not making any
grants towards these colleges?

Dr. X. L. Shrimali: The position at
present is that the Ministry of Food
and Agriculture is giving some grants
for conduct of research on agro-
economic problems, and also some
grant to the Allahabad Agricultural
Institute. The Ministry of Health
has stated that it does not give any
grants directly to the universities as
such. Therefore, both the Ministries
have stated that they are unable to
place any funds at the disposal of the
University Grants Commission. The
University Grants Commission, how-
ever, has not accepted the position.
In their resolution of 30th Novem-
ber, 1956 they have further reaffirmed
that all higher education should come



undez their purview and the Minis-
tries concerned, if they are giving any
grants to higher institutions, should
channe] their grants to the University
Grants Commission. The matter is
still under negotiation and considera-
tion.

Shri Hem Barua: From the state-
ment it is seen that the University
Grants Commission made a recom-
mendation on 30th November, 1856
wanting these medical and agricul-
tural institutions to be brought under
its purview. May I know if the Gov-
ernment has so far consulted the State
Governments over this issue,

Dr. E. L, Shrimali: The University
Grants Commission does not deal
directly with the State Governments,
The Central Government places funds
at the disposal of the Commission. I
do not know how the State Govern-
ments come into the picture.
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Shrimati Renuka Ray: In view of
the statement regnrding the University

University Grants Coriimission, what
steps have the Education Ministry
taken to see that thé recommendations
are accepted?

- Pr, K. L, Shrinmall: The Ministry of
Education has written to the Ministry
.ot .#pod. and Agriculture and also the
Ministry of Heslth and will continue
10 make their efforts. E
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very vital and necessary? BSurely
there is no integration between the
two.

E

Dr. K. L. Shrimali: We follow
method of negotiation and not the
method of coercion,

Shri Thimmaiah: May 1 know whe-
ther the medical colleges and the agri-
cultural colleges which are affillated

Grants Commission?

Dr. K. L. Shrimall: No, Sir; not at
present. At present the position is
that the University Grants Commission
does not give grants to the medical
and the agricultural colleges.

Shrt Shivananjappa: May I know
whether the new polytechnics will
come within the purview of the Uni-
versity Grants Commission?

Dr. K. L. Shrimall: Those which are
higher technological institutes do
come under the purview of the Uni-
versity Grants Commission, except
those which are statutory bodies such
as the Kharagpur Institute to which
grants are directly given by the Minis-
try of Scientific Research.
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*15¢1. Shri Bangshi Thakur: Wil the

flinister of Home Affairs be pleased
$0 state:

" (a) whether it is a fact that Gov-
ernment had taken a decision that
displaced persons from East Pakistan
will be given first preference while
making appointments to the vacan-
cies occurring in the Central Govern-
ment Offices located in West Bengal,
Bihar, Orissa and Assam;

(b) whether it is also a fact that
decision was taken to relax the upper
age limit up to 45 in the matter of
their appointment and promotion; and

(¢) if so, the action taken therson?

The Minister in the Ministry of Home
All.ﬁ'l‘ (Shri Datar): (a) Yes.

(b) Age relaxations have been given
as in the statement placed on the
Table of Lok Sabha. [See Appendix
V1, annexure No, 133.]

(¢) The decision was communicated
to all appointing authorities and the
Employment Exchanges for com-
pliance,

Shri Bangshi Thakur: May I know
whether such a decision is applicable
to Tripura also with regard to the
Central Government offices therein?

Shri Datar: It iz applicable with
regard to the Central Government
offices.

Shri Prabhat Kar: May 1 know what
the actual effect is, after the recom-
mendations have been communicated
to the Governments of West Bengal,
Bihar, Orissa and Assam? May I
know whether the recommendations
have been implemented?

Bhrl Datar: I cannot give any answer
off-hand at this stage.

Shri 8. M. Banerjee: May I know
whether it is a fact that relaxation
has also been given in respect of age-
lmit in the matter of retirement?
' Bupposing & man retires at the age of
" B8, will that displaced person be given
. ‘an’' sxtension beyond 55

Shri Hem Barua: From the state-
ment and from what the hon. Minister
said, it is evident that relaxation in
the matter of age-limit is given to the
displaced persons. But the question
is whether first preference is given to
the displaced persons in the matter of
appointments or not. About that, the
hon. Minister and the statement are
both silent.

Shri Datar: This is about the dis-
placed persons. So far as the displaced
Government servants are concerned,
they are entitled to certain priorities.

Shri Banga: Will an effort be made
to present a report to the House,
giving information as to the effect the
various Governments have given to
the recommendation made by the Gov-
ernment of India in giving preference
to the displaced persons?

Shri Datar: Yes, Sir. I have certain
figures to show that the rules that we
have issued are being implemented.

Shri Ranga: I mean the effect of it
How many people have been given
this opportunity?

Shri Datar: Yes; from rem.
1856 to October, 1057, 4,126 persons
have been employed in the eastern
zone, and about 414 have been em-
ployed outside the eastern zone.

Conference of the Bumlnhnﬁlﬁ

of Ordnance Factories

snﬂs.u-!-m:
"Bhrl'hm:
'M{Bhﬂmbmm
| Shri Muhammed Elias:
| Shri Barju Pandey:
Will the Minister of Defemce be
pleased to state:
(a) whether a Conference of the
Superintendents of Ordnance Fae-
tories was beld at Calcutta on the
12th and 13th March, 1953; and
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ce? -

The' beputy Minister  of Defonce
: (Bh-l la‘lunmhh). (a) Yes, Sir.

(b) The Conference is a depart-
mental one called by the new Director
Qeneral of Ordnance Faciories and
among other things matters concerm-
ing the Ordnance Factories production
were also discussed and the new
Director General of Ordnance Factories
had the opportunity of meeting heads
‘of Ordnance Factories. This con-
ference is of the same catcgory as
large numbers of meetings at ofiicial
level held in varvious ministries or
departments.

Shri 5. M. Banerjee: May I know
whether the report submitted by the
Defence Production Commitice was
discussed at the Conference and, if so,
whether any decision was taken?

sihy.d.a0, mmum:am
'-Cantamn

Shri Ragharamaiah; It is after all
a departmeniol conferenee; nel a
formal conference to ilake any deci-
sion. Various malticrs concerning pro-
duction, provisioning, etc., were dis-
cussed. I imagine that the report
referred to by the hon. Membocr was
discussed. It is not a formal confer-
ence.

Mr. Speaker: The hon. Member
demands an answer, “Yes" or “Ne"™
He wants to know whelher the report
of the Committee was discussed therc.
If the hon. Minister knows it, let him
say.

S8hri Raghuramaiah: The rcport is
still under examination of the Gov-
ernment.

Mr. Specaker: Therefore, it was not
discussed.

Shri Raghoramalah: Thercfore, 1
ghould imagine ' that it was not dis-
cussed. I have no specific inf~ ma-
tion as to whether this item wi - dis-
cussed. The information that 1 have
is, problems concerning prod...lion,
provisioning, ctc. were discussed. As
to what particular items were discus-
sed; I have not got the cxact informa-
.tion at ‘present.

discussed, 1 '
means the y
another question if I will allow it. -

2‘.

Shri 5. M. Banerjee: May I kn
whether the difficulties met with in
the procurement of civilian jobs have
been  brought o the notice of the
M aistry and, if so, what steps are
tii.2ly to be talen by this Ministry in
iue analler of  procurement of such
Jobs?

Sbri Ragharamailah: Will the hon.
Member repeat the gquestion?

Mr. Speaber: In such a long quea;-
tioxs, nubady can bear any point in
rerited.

Sari 8. M. Banerjee: 1T will repeat it.

Mr. Speaker: If he repeals i in the
sam. way, it wi!'l be useless.

Shei 8. M. Bancrjee: There are some
Aiftieultios  ia the procurcinent of
eivitinn  jobs  Leecxuse  there is no
healthy  ¢o-opuratem given by the
Lureciar-General of Supplivs. So, may
{ kaow whother these poinls were
gt w e notice of tie Direclor-
avral of Ovdnance Factories and of
Ministey aad, if =0, what steps are
bring aken o eo-ordinate the activi-
ti-- of e Dircctov-General  of
Orduanee Facteries und the Director-
General nI Supnties ia this matter?

Shri Hurbu-anaiah: The very pre-
st of b Lon, Member, to my
Lnowlodwe, is not eorrcet. There is
perfect co-uedination  befween  the
Dirvector-General of Ordnanee Factories
and the ¥ recler Guneral of Supplies.

Shri Prabliat Kar: May 1 know
whether il is a facl thet the value of
civilian production has been reduced
from s, 4.5 erores to Rs. 3.5 crores,
and whether this matter was also dis-
cussed and, if so, what steps are pro-
posed to be taken in this regard? )

Shri Raghuramalah: As T mentioned, -
various problems relating to produce; -
tion were discussed. I have. D

MR



infcemation as to whether this parti-
edar. Htem has been discussed I
‘should imagine that all these things
were generally discussed.

(Bulls

Accident at Classification Rango
' Eye-Chandmarl) in Babina

r

Shri Jagndish Awasthi:
m{lhﬂl.ll.nn.nrju:
Will the Minister of Defenoce be
pleased to state:

{a) whether it is a fact that some
villagers were killed and injured at
the Classification Range (Bulls Eye-
Chandmari) at Babina this year;

(b) if so, the steps taken to protect
the villagers from such accidents;
(¢) the number of deaths; and

(d) the compensation paid?

The Deputy Minister of Defence
(Sardar Majithia): (a) No.

(b) The following steps are taken:—
(i) Villagers are warned through
the civil police, well in
advance of the date of field
firing, to get clear of the
danger area.

(ii) Military personnel also ensure
that no firing takes place if
human beinge or cattle are
seen within the danger zone.

(e) and (d). Do not arise.
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Jeaw BY T § IEwY g W A Wt
§ fomme sow s ¥ fad Ak

gETwE Sy w @ 9 frerg W
Wy’

have taken place.
where the hon. Member has got this
information from.

Shri 8. M. Banerjee: May I
the distance of the classification
from these villages? Is there
proposal to remove the range
the villagers to shift to some
village?

tredf

Sardar Majithia: I shail require
notice for giving the House the exact
distance between the range and the
villages. But I can only say this

much; that while selecting the range,

place. This area in particular, where
fleld firing is practised, is absolutely
clear of inhabitants,

Mr. SBpeaker: The hon. Minister -
said that no accident took place.

Shri 8. M. Banerjee: He said there
was no death. I want to know whe-
ther some men were wounded and if
so, what is the number of such people.

range. I am coming out with infor-
mation which was not asked for. He
was dabbling with one of the darts
which did explode and he was

he was

which is normally done in other cases.
Mr. Speaker: I request hon. Minis-

ters not to go techmically by the ex-.
pression; hon. Members do not know



Bardar Mafithia: May I submit
that this happened because I knew
about this incident and therefore when

the hon. Minister, There is no good
merely saying “Within thig range I am
asked and 1 am not able to say about
any place either to the right or to the
left.” Let no impression be created in
the House that any information even
in regard to cases other than those of
a confidential nature and which ought
not to be given to anybody other than
in his own department, is withheld
from this House. If it is withheld
even from this House, which person
here in this country is entitled to get
this information?

Next question.

ey ayfa

thes. ot qu ¥W : wr forwn
B Rt wf, tewe & awifer wer
dwr ot ¥ o ¥ wraw F oy wod
T st fiv -

(%) wr 0w s3xfe & o
orqe gure fed o § ; ofix

@ R

farwrt sbolt (w1e mﬂt-m;a ;
(w) otz (w) : fleeor wavaew 9T
v figrmar 1 [Rfe? afcfow &,
W der 13Y]

@ vifex Tw : @ fomw &
Y AT TTH T TAT AT § €T WX W7
wt re Tar 7Y wwar fe wg gRa N
TORTd &Y ot § W R fis weaee
F du F agy awq ¥ wwi ww ofr §
fe gt #r sorrelt v oY 8, S
freg F w1 e WK A o oY
& WK W e o § & e
w7 qform w1 & gAre § GO
oW 39 Jo19 AT § ?

Dr. K. L. Shrimali: This merely
concerns the various Universities and
State Boards of Secondary Education.
I have said that with regard to this.
matter, I am collecting information.
Some information is available which I
am glad to submit to the House. In
certain subjects in Madras, Bombay,
Kerala, Mysore, Madhya Pradesh,
Assam, Uttar Pradesh and Delhi,
objective types of questions are
included in the question papers and
the percentage of marks allowed for
thig varies from 15 to 50 per cent in
certain subjects. In Madhya Pradesh,
school report cards are also used. The
secondary school examination board of
Bihar has set up an examination re-
search bureau and the GQGovernment
of Orissa are also proposing to set up
a similar bureau. I have not got up-
to-date information at present; I am
collecting it from the universi and
the State boards. I might also inform
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Dr. K. L. Shrimali: That is the
general recommendation that the
examination should not be merely
dependent on external assessment, but
internal assessment also has to be
made and wherever possible it should
be supplemented. That is the line on
which the examination reforms are
being taken up.

Central Advisory Board of
Anthropology
*1500. Shri Hem Barua: Will = the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) whether the Central Advisory
Board of Anthropology recently met
at Calcutta; and

(b) if 0, the conclusions arrived at
in this Conference?

The Minister of Sclentiic Research
and Cultural Affalrs (Shri Humayun
" Xablr): (a) Yes, Sir.

" {b) The minutes of the meeting have

Oral Answers

Shri Hem Barua: May I know if it
is a fact that the Education Minlster
at a conference in Calcutia made =
statement about cultural self-deter-
mination and the effort of the Govern-
ment to hitch its educational policy on
to that? In that case, is it not a fact
that this cultural self-determination is
going to deprive the hill tribes of the
benefits of modern education?

Mr, Speaker: The hon. Minister says
he has not received the conclusions.

Shri Hem Barua: A statement was
made at the conference in Calcutta....

Mr., Speaker: All that is true, but
the hon. Minister says he has not re-
ceived the conclusions. What is the
good of asking him what happened
there?

Shri Hem Barua: Dr. Shrimali made
a statement in the conference at
Calcutta about this cultural self-
determination. My point is if educa-
tional policy is to be pitched on to
this cultural self-determination and
expression, we deprive the tribals of
the benefits of modern education. May
I know what steps Government have
so far taken to bring about a synthesis
between the two?

Shrl Homayun Kabir: I think the
hon. Member is giving expression to
an opinion. Whether cultural auto-
nomy can be maintained while at the
same time modern education as given
is a matter on which there may be
difference of opinion.

Sardar A. S. Saigal: May I know
what were the subjects which were
discussed in the conference?

Shri Humayun EKabir: As I said just

them, but what has appeared in the
newspapers may not be authentic.

Shri C. R. Pattibhi Baman: May 1
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High Court Judges
*1510. Shri B. C. Maullick: Will the

Minister of Home Affairs be pleased
to state:

(a) whether It is a fact that the
question of appointment of High Court
Judges was discussed at the meeting
of the Eastern Zonal Council held
during January, 1968; and

(b) if so, the nature of decisions
taken in this regard?

The Minister of State in the Minlstry
of Homeo Affairs (Shri Datar): (a) ana
(b). At the meeting of the Eastern
Zonal Council held in January last
the suggestion, that 1/3rd of the num-
ber of Judges in a High Court might
be recruited from outside the State,
was discussed and accepted in prin-
ciple.

Shri B. C. Mullick: May I know
whether the Government is aware of
the fact that the Chief Minister of
Orissa has announced in the Orissa
Assembly that a decision has been
finalised to appoint a Judge in the
Patna High Court from one of the
advocates of the Orissa High Court
Bar Axssociation?

Mr. Bpeaker: The question was about

interestéd In it? Mr. Pani-

Shri Panigrahi: 1 would like to know
whether the appointment of Judges is
within the competency of the Zonal
Councils. May I know whether the
Government of India iz considering
this aspect?

Shri Dadar: I have not been able to
follow the hon. Member.

ES

theGovemmentofln&hth- .
sion?

sulmhr:'rhehon.llmhorwﬂl
find that after the Zonal Council

makes a particular recommendation,
the Btates concerned take action.

Shri Sadhan Gupta: May I Imow
whether any decision was taken to the
effect that Chief Justices of High Court
henceforth should be appointed from
outside the State?

Shri Datar: There iz no such pro-
posal.

Shri Achar: May I know whether
the question of knowledge of regional

languages for the Judges of the High
Courts was discussed?

Shri Datar: 1 could not give a cate-
gorical answer to this question. That
question will be taken imto account
when the Government of India receives
recommendations from the Chief
Justices and the Chief Ministers of the
States.

Shri Ranga: The hon. Minister has
stated that the recommendation was
accepted and a decision was taken.
Was it taken by the Government of
India or by the States concerned?
Secondly, is this particular principle
going to be made applicable only to
that particular zone or to all the other
zones which were not consulted while
taking this decision?

Shri Datar: That is the reason why
1 stated that this particular principle
was accepted by the Eastern Zonal
Council. The component members of
the Eastern Zonal Council will give
due weight to the recommendations of
the Zonal Council. So far as others
are concerned, they will not, naturally,
be governed by this recommendation,
though they will treat it with some
respect.

Shri Kasliwal: I had been thinking

i
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teference of this Committes were:

(1) To compare the specifications
used by the MES -vis-c-vis
CPWD, Railwayz and private
enterprise;

(3) To determine what changes
should be made in the specifica-
tions with a view to bringing
down the cost of construction;

{3) To examine whether use of
timber can be encouraged in
order to meet the deficlency of
iron and steel;

(4) to examine whether the open
verandah in the single officers'
quarters can be closed to pro-
vide another room;

(5) to consider whether the height
of the rooms in hot places can
be increased on no cost basis;
and

(6) to exarmine whether any im-
provements in ‘the type/design
of guarters can be made with-
out additional cost.

These were the terms of reference
of the Committee. The particular
question which the hon, Member has
put has already been dealt with by
another committee, which was ap-
pointed, and the report of that com-
mittee has been submitted long ago.

Shri 8. C. Bamanta: May I know
when this Construetion Committee
was set up and when they began their
work actually?

Sardar Majithia: The Committee
was appointed sometime in early 1956;
to be exact, on #th May 1956, They
started work two months afterwards.

Arms Act
+
Shri Bhakt Darshan:
.mIGhH.DG Sharma:
Shri Ajit Singh Sarhad):
_ Shei Hem Raj:
- 'Will the Minister of Home Affairs
. be pleased to vefer to the reply given

7 m*m

November, 1957 and state:

 to Starred mm l.uﬂ-m--}_'

(a) whether the Gmmthm

since finalised their proposals to amend
the Arms Act; and

(b) whether proposals in this regard

were invited and received from all the

State Governments?

The Minister of State in tho Minis-
try of Home Affairs (Shrl Datar): (a)
The matter is still under consideration.

(b) Yes.

ot wew wiw ;. wT ATofig Ay
o 7 warR  § R fis o DAy
Wy wr Rt wr oy
o @t a® ured § fow oY g
Ffraftftorard ?

Shri Datar: The State Governments
have been consulted as their views
have to be taken into account. After
the Bill has been finalised, we shall
circulate it to the State Governments
and ascertain their reactions. Then
the Bill will be introduced here.
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Shri Datar: We have got the views
of all the State Governments.

Shri Thimmaiah: May I know whe-
ther the draft has besm circulsted 4o



. ol the State Govermmests and, if so,

© when it was circulated and when you

are expocting their replies?

Shel Datar: It will be circulated
almost immediately, .

‘Mir, Bpeaker: Those hon. Members
who were not present in the House
earlier can put their Questions.

foelt & witfest

*ven, st To Wro wTemw

(%) =1 g W ax & fr w12
%e # fawddt e s fe@ 7

g STt (st wrew) : (W)
feeelt & i w wfedy gror dan
Tt ot Wik Fod Y forelt o

(w) wer fr = =

(7) v dw & ot wir 39
Wrr Wi w7 o R §

sfie 9o W1o WYY : |7 ¥ A7
T g o st Tl o 8
@ § I & aX q gowr ¥ wmer W
wt ot § fis farw ot § A, il
T It %Y AT Jur et & fad
ey §Fr T § I mw ¥
W SfafE o ag ez ol ?

siwft wrewr : off T

oft wew i ;w1 oTadEE & |
W WT g WA W wfaw o § fs
feelt & g figad ooy § WX 9
- X ¥ fodt dbs fiser & wifedt § wiic
fowk dwr o {7

7 APRIL 1088

Oral Answers ' 8532
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Shri 8. M. Banerjee: May 1 know
whether certain alm houses are going
to be started for the beggars in Delhi?

Shrimati Alva: There is already one
poor house where the beggars are
lodged.

Shri Hem Barua rose—

Mr. Speaker: Leave the fortune-
tellers alone.

Suicide at Qutab Minar

+
Shrimati la Palchoudhuri:
*M.{sm Tangamani:
Lsh.rl Kumaran:
Will the Minister of Scientific EKe-

search and Cultural Affairs be plessed
to state:

(a) whether it is a fact that a woman
committed suicide By jumping to
ground from the second storey of the
Qutab Minar, Delthi, on the 18th
March, 1958;

(b) if so, the details of the incident;
and

(c) the steps taken to prevent recur-
rence of such incidents in future?

The Minister of Scientific Ressarch
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.
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May 1 request

you, Sir, to direct the hon. Minister to

answer Q. No. 1491 and Q. No. 14087
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Mr. Speaker: All hon. Members
kindly pass on their
hon. Minister for action.
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" Miv, Speaker: What is it that - he
wants the hon. Minister to be aware
off Hon. Members should elicit
certain things.

Shri Sadhan Gupta: I am eliciting
fnformation.

Mr, Bpeaker: I am yet to see what
the question is.

Shri Sadhan Gupta: I am asking it.
Bengali documents have to be trans-
lated into English and therefore is the

hon. Minister contemplating any
change in the rules?

The Minister of Home Affairs
(FPandit G. B. Pant): Such matters
come within the purview of the High
Courts.

Bhri Sadhan Gupta: The Criminal
Procedure Code is there. Is no change
contemplated?
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Shri Dasappa: May I know whether
any other Btate other than Rajasthan

and Kerala has sought permission to
have their own regional language?

Pandit G. B, Pant: So far as I am
aware, no.

ot qo e feog w1 F o w7
g 5 soT wou &1 e d ¥t w
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arw ¥ e € Tar guma 7 S 20
Shri Yajnlk: May I know if Rajkot
High Court, which used to conduct its
proceedings in Gujerati before the
integration of Saurashtra in Bombay,
has reverted to the English language

only after its integration with
Bombay?

Pandit G. B. Pant: Maybe, I cannot
say.
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Shri Sadhan Gupta: May I know
whether Government have any infor-
mation about this direction being com-
plied with in the case of the
Maudahs bye-election in U.P. and
Phalakata bye-election in Jalpaiguri

and Cooch Behar Parliamentary bye-
election?

Shri Hajarnavis: There is no support
to the effect that this is being ignored
and is not being implemented.

Shri Hem Barua: Even after the
Election Commission’s writing to the
State Chief Ministers about this, are
Government awar of the fact that
Ministers in the States are moving in
the constituencies, where bye-elections
are held recently, actively canvassing
for candidates and are using Police
and military vans to overshadow the
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cular things. Such kind of
questions, i.e. that all ministers have
gone and all ministers are bad, lead
us nowhere. If the hon. Member has
a particular case about so-and-so go-
ing on a particular date, the hon.
Minister may be in a position to reply,
but he cannot reply to such questions
of a general nature,

It is also not right that such gques.
tions are shot at the Minister without
any notice.

The general public outside will
think as if it is the fact.

Shri Hem Rarna: I have got a
humble submission. In bye-elections

E

Mr. Speaker: The hon. Member
may have a fund of information but
it is not relevant. The hon. Member
may know something which the hon.
Minister may not know.

Shri Hem Barua: Let the hon. :
Minister say that.

Mr. Speaker: The hon, Minister
cannot say that. He must have notice,
Therefore individual cases must be
brought to his notice. He was not
present there. Does the hon. Mem-
ber say that the hon. Minister was
present there? He has to ascertain
the facts from the local officers and
then place them before the House. If
the hon. Member was himself a min-
ister would he answer that question?

The Question Hour is over.
Short Notice Question and Answer

Pakistan’s letter to UN. Security
Council on Kashmir

+
Shrimati Ila Paichoudhuri:
Shrli A. M. Tariq:
Shri N. R. Munisamy:
Will the Prime Minister be pleased
to state:

(a) whether Government of Indis’s
attention has been drawn to a letter

S.N.Q.
No. 12.



‘seported to have been - written by
Pakistan's permanent UN. representa-
. tive to the Security Council recently
In regard to certain administrative
measures taken by India in Kashmir;

(b)whether Government regard this
action of Pakistan as an interference
in the internal affairs of a foreign
country and as such against the Inter-
national Law; and

. (¢) if so, the action taken or pro-
Ppoved to be taken by the Government
of India in this respect?
The Prime Minisier and Minister of
External affairs (Shri Jawaharial
Nehru): (a) Government have seen
a press report on the subject.

(b) and (c). Government cannot
comment on the contents of the letter
a8 reported in the press. They are
awaiting receipt of the authorised
text of the letter, Their general posi-
tinn that Kashmir is Indian territory
and Pakistan unlawfully continues to
<ccupy part of this Indian territory by
force is well known.

Shri Sadhan Gupta: May I know
whether the Pakistan Government has
been asked to supply a copy of the
alleged letter or is it in the course of
things that such letters are supplied
1o our Government?

Shri Jawaharial Nehru: Any letters
that are sent to the United Nations
are normally circulated as U. N. Docu-
ments and presumably will come to
us that way. So far as I know, we
have not asked and we do not consi-
der it necessary to ask the Pakistan
Government to supply us a copy of
any such letter.

WRITTEN ANSWERS TO
QUESTIONS

Institute for Teaching English

*1487. Shri D. C, Bharma: Will the
Minister of Eduocation be pleased to
-sthate the progress' made with regard
to the setting up of an autonomous in-
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stitute to improve the teaching of
English in the country? *

The Minister of Education (Dr. K.
L. Shrimall): The Resolution about
the setting up of the Institute has
been issued. Action is now being
taken to got the “English .Language
Teaching Institute Society” to run the
Institute, registered.

Madras Government Technical Ex-
aminations in Civil Engineering
(Higher Grade)

*1488. Shri Vajpayee: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether a proposal to withdraw
the recognition granted in 1835 to the
Madras Government Technical Exami-
nation in Civil Engineering Higher
Grade is under consideration; and

(b) if so, the reasons thereof?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humaymm
Kabir): (a) and (b). Government of
Madras are conducting Higher Grade
and Lower Grade examinations in
Civil Engineering for private students
and are awarding Group Certificates
to those who have passed certain
groups of subjects at these examin-
ations.

Since the examinations are open to
persongs who have not studied in a
recognised technical institution or are
not engaged in the engineering pro-
fession, the gquestion whether these
examinations should continue to be
recognised by the Central Government
is under consideration.

Cost Accountancy in BState TUnder-
takings

*1489. Shri N. R. Munisamy: Will
the Minister of Finance be pleased
to state:

(a) the number of Government
owned Industrial Organisations, Cor-
porations or Joint Stock Companies
where cost accountancy cells are
maintained;
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{b) whather there are any such
institutions where such system has not
been introduced; and

(c) if so, when it ia proposed to
be introduced in such companies?

The Deputy Minister of Finanoe
(Bhri B. R, Bhagat): (a) to (o).
Government have accepted the princi-
ple that cost accountancy should be
introduced in all State-undertakings.
Information is being collected regar-
ding the implementation of this prin-
ciple and will be 1aid on the Table of
the House in due course.

s
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Pilot Plant in regard to Nem-
Metallurgical Coal

*1492. Shrli Ram Krishan: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the scheme for setting
up of a pilot plant to conduct experi-
ments with iron ores of those regions
in the country where no metallurgical
coal is available to see how far coals
locally available would be suitable
for the manufacture of steel at
Jamshedpur has been finalised; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Feel (Sardar Swaran Singh): (a)
¥Yes, Bir,

T
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(b)mh;nl-nmln;
German firm for supply and erection
of the plant.

Gharchuktl Kar Arrears in Tripur

*1493. Shri Dasaratha Peb: Will th_
Minister of Home Afiairs be pleased
to state:

(a) whether it is a fact that notices.
for collection of Gharchukti Kar
arrears have been served on a large
number of Tribal Zumias in Tripura;
and

(b) if so, the reasons therefor?

The Minister in the Ministry
Home Affalrs (Shri Datar): (a) Yes.

(b) Government have remitted ail
the arrears of Gharchukti Kar which
had sccumulated up to 31st March,.
1952. Certain tribals have not paid
their arrears from 1lst April, 1952 and
therefore notices have been served on
such defaulters.

Derajat Bank, Kala

*1500. Shri Hem Raf: Will the
Minister of Finance be pleased to re-
fer to the reply given to Unstarred
Question No. 1045 on the 4th Decem-
ber, 1957 and state:

(a) the further steps taken to
reimburse the depositors of the
Derajat Bank, Kulu;

(b) the amount due
depositors; and

(c) the amount that has been paid
so far?.

The Deputy Minister of Finanee
(Shri B. R. Bhagat): (a) Due to legal
and other difficulties, no concrete atep
hag been taken so far.

(b) the deposits stood at Ra. 1'32
lakhs on 28-9-19%8.

(c) A sum of Rs, 0.80 lakhs appears
to have been paid between 29-4-1958
and 28-9-1936.

to the



Personal Censamptiion Allowancs
ea Tebacoo

*1504. Shri T. B. Vittal Rao: Will

‘the Minister of Finance be pleased

to state:

(a) whether Government pro-
pose to conduct a survey in connection
‘with fixing of limitation on exemption
of duty on tobacco for personal con-
sumption by the growers;

(b) if so, when it will commence;

(¢) when it is likely to be complet-
od?

The Depuly Minister of Finance
(Shri B. R. Bhagat): (a) No. Sir; it
it not proposed to conduct a general
survey in the matter. Instructions
have, however, been iscrued to the Col-
lectors of Central Excise, who are
competent to fix the duty-free limit
for personal consumption, that in
the context of the Multiple Officers
Range Scheme, if the Collector is
<convinced on the basis of statistics that
by slightly increasing the limits in a
particular area, a substantial number
of growers is likely to be benefited,
there iz no objection to the Collector
raising the limit.

{b) and (c). Do rot arise,
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Seizure of Indian Currency

o153, J Shri Raghunath Singh:
) Pandit K. C. Sharma:

Will the Minister of Finance be
pleased to state whether it is a fact
that on Tuesday, the 4th February,
1958, Rs 20,000 worth of Indian cur-
rency was seized by Bombay Customs
authorities from the Persian Gult
bound British liner (Sardhana)?

The Deputy Minister of Finance
(Shri B. R. Bhagat): Yes, Sir.

Commerce Graduates

2070. Shri Ram Krishan: Will the
Minister of Education be pleased to
stat..

(a) the total number of students
who graduated in commerce during
1856-57 State-wise;

(b) the total number of students
who have graduated so far in com-
merce during the past five years; and

(c) how many out of them are
registered at present as unemployed?

The Minister of Education (Dr. K.
L. Shrimali): (a) A statement glving
the required information is placed on
the Table of the Lok Sabha. [See Ap-
pendix VI, annexure No. 135.] ~

(b) The total number of students
who graduated in commerce in the
last 5 years is as follows:

1951 .. 5,509
1852 - 68,072
1953 .. 8,772
1854 ) - 7,281
1958 -e 7,787
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{c¢) The number of commerce gra-
duateg registered at the various
employment exchanges in the country
in May 1857 is estimated at 3,787.

Allotment of Iron Sheeis to Punjab

2071. Shri Daljit Bingh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Punjab Govern-
ment have requested the Central
Government for an increase in Its
annual gquota of Iron Sheets; and

(b) if so0, the action taken in this
regard?

The Minister of Bteel, Mines and
Fuel (Sardar Swaran Singh): (a)
Allotments of iron and steel ars made
by the Central Government to the
State Governments in lump sum quan-
tities and categories are not specified.
It is left to the option of the State
Government to indent for the required
categnries. No separate and specific
request from the Punjab Government
for an increase in the allocations of
iron sheets has been received. The
quota given to this State, ag in the
case of all other States, does not meet
all the requirements,

(b) Does not arise.

Oil Drilling Operations

2072, Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that a num-
ber of foreign experts are helping or
are employed in the oil drilling opera-
tions by the Qil and Natural Gas
Commission;

ib). if so, their nationalities; and

(c) the nature of work done by
them?

The Minister for Mines and Of
(8bri K. D. Malaviya): (a) Yes, Sir.

(b) Sixteen Rumanians and fourteen

Written Aueiets BG4S

(¢) The Rumanisn' Experts consist '
of 11 drilling techniclans, 4 diesel
mechanics and one Mud Chemist.

tant Goologist, one Comulhnt Dril-
ling Engineer, one Drilling Foreman,
one data interpretator, three interpre-
ters and two parties, (consisting of &
experts each) for Electrologging and
Gas-logging operations,

Education in Himachal Pradesh

2073. Shri Daljit Singh: Will the
Minister of Education be pleassd to
state the amount allocated during the
Second Five Year Plan so far to
Himachal Pradesh for the educationak
development?

The Minister of Education (Shri K.
L. ShrimaH): Against the total pro-
vision of Rs. 114 lakhs for Educational
Development Schemes of Himachal
Pradesh during the Second Five Year
Plan period, the following amounts
were initially allocated from year te
year:

Year Amount
1856-57 Rs. 20°00 lakhs
1957-58 Rs. 2881 lakhs

Rehabilitation Finance Administration

2075. Bhrl Bhagavatl: Will the
Minister of Finance be pleased to
state:

(a) what amount has been sanction-
ed upto 1957 fo the displaced persons .
in the State of Assam by the Rehabili-
tation Finance Administration;

(b) the number of persons receiv-
ing such loan in Assam;

(c) the number of cases pending
disposal;

(d) the number of cases in which
attachment orders have been issued
for nm-payment of the loan in
Assam;

(e) whether it is a fact that attach-
ment orders are issued even agains’
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those persons who pay their instal-
ments .but have failed to clear the
loan by making full payment; and

{f) if so, the number of such cases?

The Minister of Finance (Shri
Morarfl Desal): (a) Rs. 106.95 lakhs.

{(b) 1541.
(c) 1952 in Assam.

(d) 389 cases were referred to Col-
lectors for the recovery of entire loans
and 221 cases for recovery of overdue
instalments. The information ag to in
how many cases the Collectorates have

issued attachment orders ig not avail-

able, as it is discretionary with the
Collectorates to enforce recovery by
attachment or in some other manner.

(e) Yes, Sir. A loan may be reached
under Section 14 of the Rehabilitation
Finance Administration Act, 1948 for
reasons other than default in the pay-
ment of instalments and recovery pro-
ceedings, started under Section 15.

(f) Information regarding number
of such cases, if any, in Assam is not
available for the reasons stated under
(d) above.

Income Tax

2076. Shri Braj Raj Singh: Will the
Minister of Finance be pleased to
state what was the amount of income-
tax assessed and collected in the dis.
tricts of Agra and Ferozabad in the
State of U.P. separately from 1952-53
to 1957-58 (year-wise)?

The Minister of Finance (Shri
Morarfi Desai): The information is
being collected. A statement giving
the information will be laid on the
Table of the House as early as possi-
ble,

Education Survey of india

2077. Shri N. R. Munisamy: Will the
Minister of Education be pleased to
state:

-(a) when is the fleld work on the
Educational Survey of India to be
eompleted;
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(b) the nature of Co-operation
offered by the State Governments in
this work; and

(c) whether the final report will be
received through the State Govern-
ments?

The Minister of Education (Dr. K. L.
Shrimall): (a) The field work has
been completed in ‘the States of
Andhra Pradesh, Assam, Bihar, Bom-
bay, Jammu and Kashmir, Kerala,
Madras, Mysore and Rajasthan, The
remaining States are trying to com-
plete it as early as possible,

(b) the Survey is being carried by
the State Governments under the
direction of and with the financial
assistance of the Government of India;

(c) Yes, Sir.

Welfare of Scheduled Castes and
Tribes

Shri Siddiah:
m"{sm Chuni Lal:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1185 on the
12th March, 1858 and state:

(a) whether all the official and non-
official organisations working for the
welfare of Scheduled Castes and
Tribes in Union Territories and various
States with financial aid from the
Central Government are submitting
thier annual progress reports to Gov-
ernment regularly;

(b) if so, whether a copy of the
reports for the years 1956-57 and
1957-58 will be placed on the Table;
and

(c) if not, the reasons therefor?

The Deputy Minister of Home
Affairs (Skrimatli Alwa): (a) Progress
Renorts *u respect of Organisations
receiving direct Central assistance are
being received regularly except from
the Akhil Bharatiyva Serva Seva
Sangh, who has not been paid the
grant sanctioned for them during
1857-58 for want of information about
the progress of expenditure in respect
of the schemes for which a sum of
Rs. 11'92 lakhs was sanctioned for
1906-57.
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(b) and {c). The progreass reports
for the year 1857-88 have not yet been
reed_ved.utheyurh!mtﬂer

So far as the reports for the year
1058-57 are concerned, the progress
reports of the following organisations
have already been laid on the Table
of the House in reply to Unstarred
Question No. 2138 in Lok Sabha om
the 20th December, 1957:—

(1) The Bharatiya Depressed
Classes League. :

(2) The All India Harijan Sevak
Sangh,

(3) Iswar Saran Ashram, Allaha-
bad.

(4) The Servants of Indian

Depressed Classes Society,

Progress reports of the following
organisations are laid on the Table of
the Lok Sabha. [Placed in Library.
See No. LT-648]58.]

(1) Bharatiya
Sangh.

(2) Indian Council for Child Wel-
fare,

{3) All India Khadi and Village
Industries Commission,

(4) Bharativa Lok Kala Mandal,
Udaipur. A further report from the
All India Khadi and Village Industries
Commission and a detailed report from
the Bharatiya Lok Kala Mandal are
awaited.

The Central Social Welfare Board
have not yet received progress reports
from all the Organisations to which
they disbursed grant for 19856-37. A
copy of the progress reports will be
laid on the Table of the House as scon
as received.

Adimjati Sevak

Scheduled Casies and Tribes
Employees in Semi-government
Bodies

2079. Shri Siddiah: Will the Minis-
ter of Heme Affairs be pleased to
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refer to the reply given to Btarred
Question No. 665 on the 29th Novem-
ber, 1967 and state:

(a) the names of the three organi-
sations which have been advised to
give effect to the special orders
regarding representation of Scheduled
Castes and Scheduled Tribes;

(b) whether they have agreed to do
80}

(c) if not, the reasons for the same;
and

(d) the number of employees in
each of those organisations and the
number of Scheduled Castes and
Scheduled Tribes employees amongst
them, cadre-wise?

The Minister of Staie in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). Two out of the three organi-
zations have agreed to follow Gov-
ernment orders on special representa-
tion in the services. It is hoped the
third will also agree,

(d) According to the available infor-
mation, 5,777 persons are employed
in the three organizations of which
the number of persons belonging to
Scheduled Castes and Scheduled
Tribes is 124.

Classification of Backward Classes

2080. Shri Biddiah: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply given to the Starred
Question No. 1210 on the 25th March,
1958 and state:

(a) when the ad hoc survey was
commenced to determine the criteria
for the classification of Backward
Classes; and

{(b) what is the expenditure incur-
red up-to-date for the same?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) The ad
hoc survey commenced in the States
of West Bengal and Madras in the
middie of July, 1957 and in Bombay -
in August, 1957.

(b) The expenditure incurred so far
is Rs. 57 lakhg out of which half will



be borne by the Btate Government's
goncerned.

Multipurpose Schools in Orissa

3061. Bhri Kumbhar: Will the Minis-
ter of Education be pleased to state:

(a) the total number of multi-
purpose schools at present in Orissa
State financially helped by the Cen-
tral Government and their location:
and

(b) the amount contributed in this
Tegard by the Central Government
during 1956-57 and 1957-58?7

The Minister of Education (Dr. K. L.
Shrimall): (a) No multipurpose school
has so far been established in Orissa
but the Central grant given has been
wutilised for the purchase of equip-
ment, construction of buildings, ete.,
for such schools to be opened.

(b) 1956-57 Rs. 1,56,750.
1957-58 Rs. 17,500.

Houses for Scheduled Tribes in Orissa

2082, Shri B. C. Prodhan: Will the
Minister of Home Affairs be pleased
to state how many colonies or resi-
dential accommodation for the Sche-
duled Tribes have been established in
Orissa State during the year 1956-57
and how many proposals are pending
at present?

The Deputy Minister of Home
Affairs (Shrimati Alva): The required
information is being obtained from the
State Government and will be laid
on the Table of the House as soon as
received.

Import of Eteel

2883. Shri Ramanathan Chettiar:
Will the Minister of Steel, Mines and
Fuel be pleased to lay on the Table
a statement showing:

(a) the contracts placed by Govern-
ment during 1955, 1956 and 1857 for
the import of steel on Government
account by direct negotiations with
foreign countries and the quanfity of
dgel jnvolved in each contract;
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(b) the price according to different
categories at which each contract was
placed;

(c) the price at which steal was
purchased by the Iron and Steel Con-
troller through tenders;

(d) the outstanding quantity which
remains to be delivered agminst the
various contracts on the 1st Japuary,
1858 separately in respect of purchases
made by Government by direct nego-
tiations with foreign countries and
purchases made by the Iron and Steel
Controller through tenders;

(e) the cases in respect of which
extensions were granted against direct
purchases by Government and from
importers separately and the guanti-
ties involved; and

‘L) the reasons for grant of exten-

5 s 87

‘e Minister of Steel, Mines and
Fue: (Sardar Swaran Singh): (a) to
(f). The required information is being
collected and a statement will be laid
on the Tahle of the House, shortly.

Population of Scheduled Castes and
Scheduled Tribes in Bombay Siate

2084. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the latest population
figures in respect of Scheduled Castes
and Scheduled Tribes in Bombay have
been estimated in accordance with
Section 42 of the States Reorganisa-
tion Act, 1956; and

(b) if so, whether a statement giv-
ing the following information district-
wise of Bombay will be laid on the
Table:

- (i) total population; and

(ii) total Scheduled Castes and
Scheduled Tribes population?

The Deputy Minister of Home
Affairs (Bhrimati Alva): (a) Yes.
(b) A statement is laid on the Table

of the Lok Sabha. [See Appendix VI,
annexure No. 138.) '
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Minerals in Bombay

2085. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to lay on the Table a state-
ment showing the following details of
minerals found in Bombay during
1057-58:

(1) the name of the mineral;
(ii) estimmted quantity avallable;
and
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(i) quantity extracted?

The Minister of Mines and Ol (Shrk
K. D, Malaviya): No new minerals
were found in Bombay during 1957-58.
The Geological Survey of India, how-
ever, was engaged during this period
in investigating iron ore, manganese,
mica, marble, dolomite and limestone.

The informmtion available regarding.
reserves and gquantities extracted is

given below:

Mineral Reserves extracted in
(in tons) 1987 (in tons)
Bauxite 28,100,000 11,104
Calcite 3,200 2,638
Chromite 67,000 —
Gypsum 6,600,000 —
Ilmenite 240,000 -—
Iron 27,000,000 118,580
Limestone 1,147,000,000 620,218
Muanganese —_— 350,260
Steatite 2,000,000 —
Coal ad : 23,857
Salt - 611,601
2,061,040

(Figures for 1957 are provisional).

Multl-purpose Schools in Bombay

2086. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) the total number of multi-
purpose Schools at present in Bom-
bay State; and .

(b) the amount contributed by the
Central Government to the State of
Bombay during the years 1858-57 and
1957-58 for the multi-purpose Schools?

The Minister of Education (Dr. K. L.
Shrimali): (a) 143.

(b) 1958-57
1957-58

Rs. 4,84,500.
Rs. 8,30,814.

Artificial Rain Making

2087 Shri 8. C. Samanta:
‘A Shri Subedh Hansda:

Will the Minister of Education and
Sclentific Rescarch be pleased to state:

(a) whether it is a fact that some
have approached the

g tane

Council of Scientific and Industrial
Research for financial assistance to
carry out research in artificial rain-
making;

(b) if so, the particulars of those
scientists; and

(c) if so, the action taken on their
requests?

The Minister of Scientiic Research
and Cultural Affairs (Shri Humayun
Kabir): () and (b). Yes, Sir. The
particulars of the persons are:—

(i) Dr. 8. R. Savur, Ph.D,, Retired
Regional Director, India
Meteorological Department
and ex-Professor of Meteoro-
logy, Andhra University.

(ii) Shri C. J. Paliwal, B.A, BT,
of Parasia, Chindwara, Madhya
Pradesh.

(iil) Shri C. J. Rao, Executive
Engineer, Andhra Electricity
Department.

(e) No action has been taken as the

expert Scientific Committees of the

Couneu did not accept either
their methods or their comclusions.



. Opening of Engineering College in
. Punjab

N

2088, Shri D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 119 on the 17th July,
1937 and state the place in Puniab

where an Engineering college is being
opened?

The Minister of Scientiic Research
and Cultural Affairs (Shri Humayun
Kabir): Patiala. The College has
started functioning.

Scholarships

S8hri D. C. Sharma:
2088, 2 Sardar Igbal Singh:

Will the Minister of Educatiom be
pleased to state:

(a) the number of students in
Punjab State who have been given
scholarships by the Government of
India in 1957-58 for studies in India
and abroad wunder the warious
schemes of the Central Government;
and

(b) the number of Scheduled
Caste and Scheduled Tribe students
among them?

The Minister of Education (Dr. K. L.
Shrimali): (a) 2,883 scholarships have
been awarded for studies in India.
None for studies abroad.

(b) 2,892.

Mining Lease and Prospecting Licence
Applications

2090. Bhri V. C. Shukla: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the total number of Prospect-
ing Licence and Mining Lease appli-
cations received from prospectors in
the years 1952 to 1956, separately for
each year, for those minerals which
are now included in Schedule ‘A’ of
the Industrial Policy Resolution of
1956; and

(b) the number of Prospecting
Licence and Mining Lease applications
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received from prospectors for Sche--
dule ‘A’ minerals, during the period.

from the 1st January, 1957 to 1lst Jam-
uary, 10887

The Minister of Mines and Oil (Shr:
K. D. Malaviya): (a) and (b). The-
information is being collected from the-
State Governments and will be hid

on the Table of the House when.
received,
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Foreign Investment in India

Shri Raghunath Singh:
2092. { Pandit K. C. Sharma:
Shri Kalika Singh:
Will the Minister of Finance be
pleased to state what was the capiimk
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investment of foreign countries in

India in public and private sectors
separately at the end of 19371

The Minister of Finance (Bhri
Merarji Desal): The latest informa-
tion available in the matter is as at
the end of 1835, Foreign capital
investment at the end of that year
was as under;—

Private sector Rs. 480.01 crores.
Public Sector Rs. 0.63 crores

Department of Archaeology

2098. 8hri Easwara Iyer: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the number of work-charged
staff in the Department of Archaeo-
logy who had put in 10 years of ser-
«rice or more on the lst July, 1950;

{b) whether all of them have been
<onfirmed; and

(¢) if not, the reasons therefor?

The Minister of Scientific Research
:and Cultural Affairs (Shri Humayun
Kabir): (a) 110.

(b) and (c). Orders regarding con-
firmation of staff are under issue.

Evictions in Tripurs

2094, Shri Dasaratha. Deb: Will the
‘Minister of Home Affairs be pleased
to state: .

(a) whether it is a fact that some
1ribals of Lalguri are facing eviction
due to non-regularisation of owner-
£hip over their occupied land;

(b) if so, the number of families
which are affected or are likely to be
evicted; and

(c) the steps Government propose
-fo take in this connection?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (2)
Only those will be liable to be evicted
who have taken possession of land in
an unlawful manner,

(b) and (c). Exact number of fami-

lies likely to be affected is not known.
But petitions from six families of Lal-

land

(a) whether it is a fact that there
was a bomb explosion at Kongpokpi
ou the Imphal-Dimapur Road;

(b) whether one Sub-Inspector of
Police was injured thereby;

(c¢) whether any enquiry has-been
made; and

(d) if so, with what result?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b).
There was a bomb explosion in =
house at Kongpokpi on the 13th Feb-
ruary 1858, in which the Sub-Inspector
in-charge of police station received
serious injuries while extinguishing
the fire.

(c) and (d). A case under Section 4
of the Explosive Substances Act, 1908,
has been registered and is wunder
investigation.

Boarding House for Girls at Agartals

2096. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 2080 on the 20th
December, 1957 and state:

(a) the progress made in the con-
struction of the Boarding House for
Tribal girls at M.T.B. Girls Higher
Secondary School at Agartala;

(b) the number of tribal gzirl stu-
dents it will accommodate;

(c) the nature of facilities that are
to be afforded to them;

(d) whether the accommodation of
this Boarding House shall be exelu-
sively open to tribal girl students; ans
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(b) Ten.

(¢) Free tuition facilities in the
school and free accommodation in the
Boarding Houss,

(d) No, Sir.

. {e) Yes, Sir, except when no such
candidates are available,
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3098. Shri Elsyapsramal: Will the
Minister of Education and Scieatific
Research be pleased to state:

(a) the number of ancient monu~
ments which are at present under the
supervision of the Central Govern-
ment in Madras State;

(b) the names of the places and
districts in which they are situated;
and

(¢) the amount spent for protectiom
and improvement of each monument
during 1856-577

The Minister of Sclentific Research.
and Cultural Affairs (Shri Humayan
Kablr): (a) 430.

(b) and (c). A statement showing
the details is placed on the Table of
Lok Sabha, [Placed in Library. Ses
No. LT-650/58.]

Illicit Distilleries in Delhi

2100. Shri Rameshwar Tantia: Will
the Minister of Home Affairs be
plcased to state how many illieit dis-
tilleries were unearthed in Delhi
during 1956-57?

The Minister of State In the Minis-
try of Home Affairs (Bhri Datar).
Twenty-six,

Welfare of Scheduled Castes and
Scheduled Tribes

2101. Shrl Balakrishnan: Will the-
Minister of Home Affairs be pleased
to state:

(a) the budget provisions made for
Madras in the year 1956-57 for the
welfare of Scheduled Castes and
Scheduled Tribes;

10) tne amount which was given in
the year 1956-57; and

(c) the amount which was utilised
by the State Government?

‘rne Deputy Minister of Homs:
Affairs (Shrimati Alva): (a) to (c). A
statement is laid on the Table of the
Lok Sabha. [See Appendix VI, an-
nexure No. 137.]
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. LPS. and LAS, Production of Ceking Coal
. 2102, 8hri M. Nayak: Will the '
Minister of Home Affairs be pleased 2104, J Shrimatl Ila Faloboudhust:

+to state:

(a) the proportion of officers of
ILP.S. and LA.S. who are appointed
by promotion from the Orissa State
:Bervices; and

(b) number of those officers who

Jhave been appointed by direct recruit-
Joent?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) In accord-
-ance with Rule 9 of the Indian
Administrative Service (Recruitment)
‘Rules, 1954, and Indian Police Service
(Recruitment) Rules, 1954, the number
-of State Services officers appointed by
promotion to the Indian Administra-
‘tive Service/Indian Police Service
‘should not at any time exceed 25 per
-cent. of the number of senior duty
‘posts borne on any State Cadre includ-
‘ing Orissa State.

(b) (i) Indian Administrative Ser-
- vice—63.

(ii) Indian Police Service—2T.

‘Employees of Ordnance Field Depois

Shri 8. M. Banerjee:
2103.! Shrimati Renu Chakravartty:
Shri Jagdish Awasthi:

Will the Minister of Defence be
-pleased to state:

(a) whether Class IV employees
-serving in No. 1 Ordnance Field Depot
.have not been granted Quasi Perma-
.nency; and

Ab) if so, the reason therefor?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Non-
industrial class IV employees in No. 1
Ordnance Field Depot who satisfled
the prescribed conditions, have been
made quasi-permanent. Industrial
Class IV emplovees have not been
made quasi-permanent.

(b) Under the general orders indus-
:trial employees are not eligible for
\Juasi-permanency.

i Shri B. C. Samanta: =

Will the Minister of Steel, Miues
and Fuel be pleased to state the peg«
ged levels of production of coking
coals fixed for 10587

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Selected
Grades A and B 9.0 million tons.

Grade I 5.5 million tons.
Grade II .. 3.7 million tona.
Total.. 18.2 million tons.
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Educational Programmes in States

2107. Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) the steps that are taken to en-
sure the speedy and proper execution
of the various educational schemes
and programmes for which grants and
loans are given to the State Govern-
ments; and
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(b) if so, the nature thereof?

The Minister of Education (Dr. K. L.
Shrimall): (a) and (b). The speedy
aund proper execution of the Centrally
sponsored schemes is ensured by keep-
ing in touch with the State Govern-
ments personally and through corres-
pondence. Periodical and regular
reports are asked for from the State
Governments regarding the progress of
the schemes. Though-'the first instal-
ment of the Central Government's
grant is pald in advance, the second
instalment is paid on the receipt of the
figures of actual expenditure for the
first six months and estimates for the
remaining period.

Library Movement in Punjab

z109. Shri Daljit Singh: Will the
‘Minister of Education be pleased
to state the amount of financial
aid and grant given to the Punjab
Government to encourage library
movement in the State during 1955-58
and 1856-577

The Minister of Education (Dr. K. L.
Shrimali): Rs. 8,83,218.

Agra Fort

2109. Shri Daljit Singh: Will the
‘Minister of Sclentific Research and
Cultural Affairs be pleased to state
the amount proposed to be spent for
the preservation and maintenance of
historical fort, Agra during 1958-59?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Rs. 25,285, according to pre-
'sent estimates of requirements.

Technical Education in Punjab

2110. Shri Daljit Singh: Will the
Minister of Scientiic Research and
Cultural Affairs be pleased to state the
.amount of grant sanctioned or to be
ganctioned for the expansion of tech-
nical education in Punjab  during
1958-597
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The Minister of Scientific Researeh
and Cultural Affairs (Bhri Humayua
Kabir): No grant has yet been sanc-
tioned for 1958-58. However depend-
ing upon the budget provision made
by the State Government for approved
schemes and progress of expenditure,
an amount of Rs. 26 lakhs iz likely to
be sanctioned.

Urdu and Punjabl Organisations

2111. Shri Daljit Singh: Will the
Minister of Scientiic Research and
Cultural Aftairs be pleased to state
the total amount of grants given to
various Urdu and Punjabi Organisa-
tions for the purpose of development
of these languages during 1057-58
under the Scheme of Development of
Modern Indian Languages?

The Minister of Scientific Research
and Cultural Affairs (Shrl Humayun
Kabir): Nil.

Secondary Education In Assam
J Shri Bhagavati:

e 1\ Shri Basumatari:

Will the Minister of Education be
pleased to state:

(a) the number of schemes that
have been submitted by the State
Government of Assam regarding re-
organisation of Secondary Education
during 1938-59;

(b) whether any of these schemes
has been sanctioned; and

(c) if so, what amount has been
given or is proposed to be given to
Assam for this purpose?

The Minister of Education (Dr. K, L.
Shrimali): (a) Nine.

(b) Not so far.

(c) Rs. 19'62 lakhs; proposed to be
given. .

Social Service Camps in Manipur

2113, Shri L. Achaw Singh: Will the
Minister of Educatlon be pleased to
state:

(a) the number of social service
camps which were organised in Mani-
pur in 1957-58; and
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(b) the total amount of money

spent and the number of participants,
both boys and girls?

The Minister of Education (Dr. K. L.

Shrimall): (a) and (b). The infgrma-
tion Is being collected and will be
placed on the Table of the House.

Judgea for Punjab High Court

J Shri A. K. Gopalan:
\ Shri Warilor:

Will the Minister of Home Affairs
be pleased to state:

2114

(a) whether it is a fact that four
additional Judges were sanctioned for
the Punjab High Court last year to
clear off the arrears of work;

(b) whether the appointments have
been effected;

(e) if so, the names of the Judges
so appointed; and

(d) the number of cases pending
disposal before the appointments and
the number of cases pending now
after the appointments?

The Minister .of Home . Affairs
(Pandit G. B. Pant): (a) Yes.

(b) and (c). Two temporary posts
of Additional Judges have been filled
by the appointment of Justices R, P.
EKhosla and A, N. Grover. Proposals
for filling the remaining two posts are
<under consideration.

(d) The information is being collec-
ted and will be laid on the Table of
the Lok Sabha.
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Removal of Untouchability

2116. Shri Siaddiah: Will the Min-
ister of Home Affairs be pleased to
state:

(a) the amount allotted to the Cen-
tral Social Welfare Board by the Min-
istry of Home Affairs for removal of
untouchability for the years 1856-57,
1957-58, 1958-58; and

(b) whether a copy of the progress.
report for the years 1956-57 and 1957-
58 will be placed on the Table?

The Deputy Minister of Home Affairs:
(Bhrimati Alva): (a) Rs. 23,380 were
allotted to the Central “Social Welfare
Board for this purpose during 1956-87
and Rs. 2,000 during 1857-58. For the
year 1958-58, no proposals have so far
been received from ne Board.

(b) The Central Social Welfare
Board have not yet received progress
reports for these years from all the
organisations to which they disbursed
this grant. A copy of the progress
reports will be laid on the Table of
the House as soon as received.

Technical Education In Mysore

2117. Shri Siddiah: Will the Minis-
ter of Scientific Research and Cultural’
Affairs be pleased to state:

(a) the amount sanctioned to Mysore
State for the expansion of technical
education during the years 1'9858-57
and 1857-58; and

(b) the amount utilised so far?

The Minister of Scientific Research,
and Cultural Affairs (Shri Humayum
Kabir): (a) Grant: Rs, 10-504 lakhs;
Interest-free Loans; Rs. 2:25 lakhs.
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Menuments in Mysore

2118, Shri Siddish: Will the Minis-
ter of Scientific Research and Cultural
Aftsirs be pleased to state:

(a) the names of the temples, monu-
ments and places that come under the
Anélent Monuments Preservation Act,
1904, and the Ancient and Historical,
Monumentz and Archaeological Sites
and Remains (Declaration of National
Importance) Act, 1951, in the State of
Mgysore;

(b) the amount allotted for the
maintenance and special repairs of
each of them for the years 1856-57,
1957-58 and 1958-59;

(¢) whether the amount allotted

was fully spent during the years 1958-
57 and 1957-58; and

(d) if not, the reasons for the same?

The Minisier of Sclentlfic Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (d). The information
is being collected and will be laid on
the Table of the House, except in res-
pect of temples, monuments and places
that come under the 1851 Act which
are mentioned in the Schedule to the
said Act.

Tax on Bonus Issues

2119, Shri Ramanathan Chettinr:
Will the Minister of Finance be

PAPEHSLAIDONTH!TM

AMowoamenr 1o AL Invia Sewaces
(MepICAL ATTENDANCE) RuUizs
12 hrs. '

The Minister of State in the Ministry
of Home Affairs (Shri Datar): Sir, I.
beg to lay on the Table, under sub-
section (2) of Section 3 of the All India
Services Act, 1951, a copy of Notifich-
tion No. G.S.R. 182, dated the 29t
March, 1958, making certain amend
ment to the All India Services (Medica:
Attendance) Rules, 1954 (Placed in
Library. See No. LT-644|58.)

Customs AND CENTRAL Excisg Durns
Drawsack (Tomrzr Propucts) Rures

The Deputy Minisier of Finance
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under sub-section (4)
of Section 43B of the Sea Customs
Act, 1878 and Section 38 of the Cen-
tral Excises and Salt Act, 1944, a copy
of the Customs and Central Excise
Duties Drawback (Toilet Products)
Rules, 1958, published in Notification
No. G.S.R. 181, dated the 22nd March,

1958. (Placed in Library. See No.
LT-646(58.)
NOTIFICATION ISSUED UNDER Sza

CusTOoMs AcCT

Shri B. R. Bhagat: I beg to lay on
the Table a copy of Notification No.
G.S.R. 160, dated the 22nd March, 1988,
under sub-section (4) of Section 43B
of the Sea Customs Act, 1878. (Placed
in Library. See No. LT-645/58.)

WELFARE SCHEMES FOR SCHEDULED
Trizes oF ORISSA

The Deputy Minister of Home Affairy
(Shrimatl Alva): Sir, I beg to lay an
the Table, in pursuance of an assur-
ance given on the 20th March, 1938
in reply to Starred Question No. 1118
by Shri Baishnab Charan Mallick, a
copy of the Statement showing Welfare
Schemes for Scheduled Tribes pro-
vided in the State Plan and C.ntrlny
sponsored programmes and

the Centrally-sponsored e
[See Appendix VI, uinetmﬂ'o. m 1



coples, duly authenticated by the
Secretary of Rajya Sabha, of the
following four Bills passed by the
Houses of Parliament during the cur-

to the House on . the 24th March,
1988:—

(1) The Requisitioning and Acqui-
sition of Immovable Property
(Amendment) Bill, 19858,

(2) The Criminal Law (Amend-
ment) Bill, 1958.

(3) The Indian Reserve Forces
(Amendment) Bill, 1938.

(4) The Control of Shipping (Con-
tinuance) Bill, 1858.

*DEMANDS FOR GRANTS-—contd.

. MINTSTRY OF INFORMATION AND
BROADCASTING

Mr. Speaker: The House will now
take up discussion and voting on
Demands Nos. 66, 67, 68 and 123 relat-
ing to the Ministry of Information and
Broadcasting for which three hours
have been allotted. Hon. Members
desirous of moving cut motions may
bhand over at the Table within 15
minutes the numbers of the selected
cut motions.

I propose to call the hon, Minister
. « . .
The Minister eof Information and
RBroadeasting (Dr. Keskar): Sir, 1
may require 45 to 50 minutes.

Mr. Speaker: I will call him at
2-18.

s

pmm!l’o.ﬁ—mm, i
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Rs. 3,67,68,000 be granted to the
President to complete the sum
necessary to detrlytheuhuln_
which will come in course of pay-
ment during the year ending
31st day of March, 1059, in
pect of ‘Broadcasting’”.

??

Mr, Speaker: Motion moved: )
“That & sum not exceeding

Rs. 3,06,27,000 be granted to the

President to complete the sum

necessary to defray the charges

which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Miscellaneous Departments and

Expenditure under the Ministry of

Information and Broadcasting’”.
Demanp No. 1283—Carrrar OUTLAY ON

BROADCASTING
Mr., Speaker: Motion moved:
“That a sum mnot exceeding

Rs. 1,87,62,000 be granted to the

President to complete the sum

necessary to defray the charges

which will come in course of pay=-
ment during the year ending the

S1st day of March, 1959, in res-

pect of ‘Capital Outlay on Broad-

casting’ ",

Shrl Kumaran (Chirayinkil): Sir,
it has become almost a conveation to
open the debate on the Budget de-
mands for the Ministry of Information
and Broadcasting with some reference
to the working of the All India Radio.
Last year, when I opened the debate
on the Demands for this Ministry, 1
also fully observed this convention.
This time, I wish to make a departure
from this convention because another
very important matter is uppermost
in my mind at present.

It is only a few days now since the
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the Wage Board constituted under the
ek, It was this Ministry that took
"the ‘Initiative in passing this import-
ant plece of legislation, and the work-
Jng journmlists of this country are
‘very grateful to this Ministry for such
action. This Act was passed by Parlia-
ment as a result of the acceptance by
the Government of the recommmenda-
tion of the Press Commission that
Parliament must take action in

rec;:mmmdaﬂm in July 1984 and the
Minister for Information and Broad-

mendations of the Press Commission.
But we should not forget the fact that
there are sompe other very important
recommendations made by the Press
Commission, which relate to this pro-
blem and also to the larger problem
of establishing the press in this coun-
try on & more satisfactory basis. But,
unfortunately, this Ministry has not
taken up the recommendations and
they are now waiting for more than
three years.

The Press Commission recommend-
od that newspapers should not be run
with the profit motive, that is, that
,the newspapers in this country must
have a more sacred motive. For this
purpose, they have recommended cer-
tain modification or change in the
ownership of newspapers in this coun-
try and also the diffusion and democ-
ratisation of the ownership. This is a
very important thing, because, now
almost all our newspapers are entirely
controlled by big business in this
eotintry. This industry, just like any
Jother industry, iz now entirely con-
Wbrﬂleproﬁt-loekln‘ capita-
Jlists. The Press Commission has put

B m 1068 Demands for Grants sm

One method suggested by them is .
trmutrqtmenhlptopubl:lcm
Another method by which this recom- :
mendation may be implemented was
that the shares of ownership should
be distributed among the employees
working in the newspaper industry.
But, so far, the Government has not
taken any action in this regard and
our newspapers are being controlled
by the capitalists and they aré being
utilised for their own purposes.

We are boasting that we have set a
socialist goal for our country and that
we are going forward in the direction
of socialism and that we are develop-
ing a public sector in our national eco-
nomy. In the matter of the press,
which is the most important medium
of mass contact, entirely, the field is
given to the private sector, that is big
business. A very dangerous trend in.
this regard is the growing up of mo-
nopoly in this fleld and more and more
chains are growing up. The papers.
are being controlled by big vested in-
terests and they are utilising the press
for their own purposes. The capita-
lists who own the newspapers &are
only interested in their profit, pro-
pagating their own views and further-
ing their own interests. The Con-
stitution has guaranteed to the people.
the right of free expession and free-
dom of the press, but this freedom
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there has been a marked tendency on
the part of well-established papers to
increase the number of peges and use
it ss a means of competition. The
number of newspapers in India is
veéry low, and it has to be increased,
but under the present circumstances,
new-comers cannot survive this unfair
competition, and big wvested interests
are trying to stifle the new-comers,
and thus it is hampering the growth
of the newspaper industry in our
country. All the economic advantages
and other -factors are being enjoyed
by the old established papers, and
the Press Commission has suggested
that measures should be adopted to
rectify the differences due to economic
advantages and other factors. It was
hoped that the Government would
take action in this matter immediate-
ly after the Press Commission's recom-
mendations were published, but so
far the Government has not taken any
step in this direction.

Another thing I wish to point out
js in regard to the question of dis-
tribution of advertisements by this
Ministry to the various newspapers
in our country. In this matter also,
the Press Commission has laid down
certain broad principles which should
be followed in distributing advertise-
ments to the papers, but these prin-
ciples are entirely neglected and vio-
lated. Advertisements are distributed
according to the likes and dislikes of
the officers concerned. This has given
rise to complaints and discontent
among the papers, especially the small
newspapers and the mofussil papers.
This also may be taken into considera-
tion by the Government and I hope
that a more equitable method of dis-
tribution will be adopted by the Go-

expected that this recommendation
would be implemented very soon,
the Government has not
step in this direction also, :
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constitute the Press Council,
it is necessary to safeguard the
dom of the press and help the
to maintain its independence.

H

who are employed in these news-
agencies must be given a share in the
management and running of the news-
agencies.

Now I wish to offer a few remarks
on AIR. Last year when I suggested
that the AIR should be reorganised
into a public corporation, the Minister
said that it was not feasible ' under
the present circumstgnces. He sald
that such a step would require a body
of directors of he highest
that we had not been able to think
of a group of people to whom such
an important organisation could
entrusted to run it well. This
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Another point I wish to make is in
regard to the language policy followed
the Ministry in general and the
AIR in particular. Nobody grudges the
fact that Hindi is given prominence
in the broadcasts and in publications
out by the Ministry, but the only
thing is that other Ilanguages also
should be given fair treatment; at
least, they may not be given step-
motherly treatment.

g

L

In page 13 of the Annual Report
of the Ministry for the year 1957-58,
it is stated that Hindi is the national
language of India. This shows the
wrong attitude the Ministry has taken
in this matter. It is nonsense to say
that Hindi is the national language
of India. We are trying to make it
the official language of India. There is
a lot of different between national
language and an official language.
This fact must be borme in mind by

Shri Tyagi (Dehra Dun): Go to
thelr Benchei.
Shet Kumaran: Yes, thank you.

It was the other day that the Prime
Minister complained that his language
was murdered by the All India Radio.
Radio. It was a case of m
Hindustani and mutilating it into
some form of Hindi, which was not
liked even by our Prime Minister.
This is a case of murdering Hindu-
stani, but in some ways the AIR, and
the Publications Division of this Min-
istry, are starving the other languages
to death. If this is a murder in cold
blood, the other thing is death by
starvation.

In this connection I wish to point
out that in the foreign service broad-
casts of the AIR, certain languages
are excluded. Now, broadcasts are
being made to listeners, especially
in South-East Asia. In this regard
there has been a persistent demand
by the people of Kerala that Mala-
valam also should be included in the
foreign service broadcasts. I think
that the Ministry will bear this in
mind and will include Malayalam also
in the broadcasts to listeners in South-
East Asia.

Lastly, I wish to point out some-
thing about the publications put out
by the Information and Broadeasting

Recently, I happened to see a pub-
lication called Indion Drama. It has
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drama, but the author goes on saying
that there is no drama in Malayalam
but there is only Kathakali in Mala-
yalam. That is what has been sought
to be established by the author. But
actually, there is very good dramatic
literature in Malayalam, and it can
compare very well with the drama-
tic literature of any other language
in India. That has been completely
neglected by the author of that article
who says that there is no dramatic
literature in Malayalam. I do not
know anything about the dramatic
literature of other languages in our
country, but ag far 'as Mglayalam s
concerned, I know that there is very
good dramatic literature in Malaya-
lam, but that fact has been suppress-
ed and distorted by the author of that
article in the Indian Drama. At least
in future when such publications are
brought out by the Ministry, people
with unprejudiced minds who know
their subjects well must be asked to
write articles for such publications.

Last time, when I was taking part
in the debate on the Demands of this
Ministry, I had pointed out certain
defects in the appointment of drama
producers and also other producers
in the radio stations all over the
country. Especially, I referred to
some appointments in the radio sta-
tion at Trivandrum. The apprehen-

going to take writers into AR Indl
Radio and the stations connected witd
it, they must give them at least sonu
freedom to work, and they must no
stifie their independence and dismin
them without giving reasons. '@

Iutﬁme.lappenledtothoﬁhilh

that some inquiry commission may In
appointed to go into the working of
the All India Radio. At that time
however, he rejected that request by
giving some excuses, Thizs time also
1 repeat that request, and I hope that
he will certainly appoint somae ‘com-
mission to go into the working of All
India Radio. For, there are certain

things which have to be gone
and brought to light, and we

improve the standard of broadulﬂnl
in our country. So, I hope the Minis-
ter will certainly appoint a Parlia-
mentary commission, and will not
mml:n down the request at least this

Shri Sampath (Namakkal): Mr.
Speaker, Sir, among the various sub-
jects under the control of the Min-
istry of Information and Broadcast-
ing, the two most important subjects
are the sole broadcasting organisation
in India and an elaborate Films
Division. These two powerful media
are capable of both promoting as well
as imperilling the growth of demo-
cracy according to the wishes of the
powers that possess them. This could
be understood very well if we logk

.E.-g
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mu as ﬂn Films Division. Especially,
~ the.radio never fails even to focus
_portions of the Prime Minister's
speeches which are particularly
directed against other political parties
in strong language. On the other
hand, even casual mention ig not made
about the meetings, conferences and
their demonstrations of the other poli-
tical parties in most cases, however
important and impressive they may
be. For instance, the Dravida Munne-
tra Kazhagamm which I have the
honour and privilege to serve and
represent conducted its State confer-
ence, the year before last, at Tiru-
chirappalli. The open sessions of the
conference were attended by over
200,000 people, both men and women.
Similarly, I witnessed a month back
in Delhi a mammoth procession of
Sikhs marching through the streets
nf Delhi protesting against some free-

their strong resentment in a novel
way. The whole procession marched
in solemn silence, which was remark-
able. Now, I ask Government what
harm would there have been if the

objectionable in such ventures. Bven
during the recent general electioms,
as we are all aware, the Congress
Party produced a propaganda film
criticising and ridiculing the other
political parties and appealing to the
people to vote for the Congress. 1
wonder whether Government will
ever allow such a venture by any
other political party.

Dr. Keskar: Oh! yes, certainly.

Shri Sampath: I am thankful for
the assurance. We shall try it at the
next elections. )

Dr. Keskar: Please do.

Shri Sampath: Is such sort of atti-
tude and condition conducive to the
growth of democracy?

In Tamil Nad, the havoe caused by
the Censor Board to the film industry
is but well known. Some ten years
back, the Tamil cinema underwent
a great change. Instead of the usual
mythology and other folk-lore themes
that were resorted to till then, stories
dealing with modern problems where=
in plantation labourers, mill hands and
office clerks were heroes, instead of
the usual epic heroes like Rama,
Arjuna and Krishna and other princes,
became immensely popular. This
change was brought about by Arignar
Annadurai through his stories like
‘Nallathambi’ and ‘Velaikari”. As
he happened to be the leader of the
DMK, there were fears in some quar-
ters that the popularity of his stories
might contribute to the popularity and
strength of his party also. As if to
allay the fears of such men, tha
Censor Board sharpened its scissors
and saw to it that no picture witi any
progressive social theme with em-
phasis on eradication of castelsm and
other social evils such as superstition
escaped its hands without serioms
mutilation. This attitude scared the
capital in the film industry. In the
film industry, as we all know, where
several lakhs of rupees are to b spent
in producing a film, the money factor .
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.-h always the decisive ons. If the
-gen in the cine field were after such

' progreszive themes, it wag because they

were paying and popular. So when
they found that the Censor Board was
bent upon crippling such ventures, the
producers once again invoked the
mythological heroes and other folk lore
and the cobras that could per-
wonders, the horses that could
sword that could slay
men at one stroke, and
nyas in Miami swimming
made the censors lay
their scissors and clap their
in approbation, Such devices
e new and progressive thoughts
eas will never help the much
of cause of evolving a caste-
society or freeing the people
the clutches of superstition and

STEELSESEERey
g Eagggéggg E

The hon. Member who preceded me
laid emphasis on the fact that the
All India Radio is giving preference
to Hindi. It is certainly giving prefer-
ential treatment to the Hindi langu-
age and a step-motherly treatment to
the other national languages of Indja

fantastic idea that Hindi was the only
national language of India. I am
grateful for the assurance just now
given by the Minister of Information
and Broadcasting and hope that it
will be followed by other vociferous
members of the Treasury Benches, in
giving an assurance to the people In
the south and other non-Hindi speak-
i.ngareuthltthe:rlmmau are

when there is another unit in

a similar manner, this will be cons-
trued by the people of the south as
an ununderstanding and aggressive
attitude on the part of the Govern-
ment. I appeal to the Government
to replace Hindi in the Vividh Bharati
programmes broadcast from Madras
by the languages of the south.

In its fervour and zeal to raake
Hindi suddenly a widespread and
glowing language, I fear that the Min-
istry is causing heavy and
strain on that language itself: As the
hon. Member who preceded me has
said, a few days back our Prime
Minister had to say something harsh
about the people responsible for giv-
ing the Hindi wversions of his
speeches—that they should be conviet-
ed of some horrible crime. [ am at a
loss to understand, and I expect light
from the hon. Minister, whether those
remarks are a reflection on the effi-
ciency of the staff of ALR., or remarks
on the limitations of the language
concerned. Ome should loock at the
stature of a language and judge for
himself the limitations of it.

Lastly, in giving government ad-

views is given any governmént n,_d-
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axport to foreign countries and not

" Numad M. Vedskumarl (Eluru):

. In'the administrative cup-board of the

Information and Broadcasting Minis~
try, there are so many skeletons whose
presence cannot be explained by the

Dr. Keskar: There are skeletons
everywhere.

EKumari M. Vedakumari: ...because
these are the products of gross injus-
tice perpetrated by the whims and
fencies and the changing policies of
the Minister.

First, I shall put up the case of Pro-
gramme Assistants. These people are
employed to see, administer and look
after the programmes. They were
taken because they are highly talented,
and they are a highly academic and
cultured people.

Dr. Keskar: Hear, hear.

Kumari M. Vedakumari: At least
he accepts that they are cultured and
academic and well-equipped with the
artistic paraphernalia. These people
are employed for this purpose. But I
think a new class has invaded the
Information Ministry now. These
people are called Producers. After
this invasion, the Programme Asgis-
tants have become fossils, because the
emergence of this new type of people,
Producers, has created a sort of Egyp-

they are talented and it for bhigger
jobs. I do not know what is the
policy behind the Government's cbjec~
tion to the progress and promotion of
these well-equipped and well-cultured
men. I want to know what is the
objection of the Government to pro-
moting these people. I cannot under-
stand why they cannot be given high-
er jobs when they have served for
so many years. There are some peo~
ple who have put in 10 or 15 years of
service, but they are not promoted
because they are Programme Assis-
tants. They are really dissatisfled,
dejected and disappointed, and anytne
would feel pity on them, because the
Minister will never reply as to what
is the actual fate of these Programme
Assistants.

I have few words to add about the
Producers. There are so many people
who have entrenched themselves by
currying and buttering the Ministers.
These Producers can go on leave for
even a year, because they can catch
hold of these Ministers or some other
great people and apply for leave for
seven or eight months, because they
are big people. Nobody
his lips because the Minister will
then sack him.

So I think in order to improve the
standard and the morale of the
administrative set-up, the Minister
should treat all cases in an equal and
impartial way. I strongly appeal ¥hd
humbly request him to see that all the
artists, whether belong to the Elgher
groups, whether they belong to his
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elapsed. I asked him about iheir
permanency, ] asked hiin ' about
improvement of their deplorable pioml
tion, I asked about their salary eondi-
tions and 50 on. But beyond merely

.
¢



. [Kumarl M. Vedakumari]
people who are serving for ‘so many
years. Anyhow, I would like to pre-
sent the case again, because 1 think
the Minister, who has so much power
in his hands, can do something to the
" people who are suffering since long
years. 1 think the programmes mainly
and purely depend on the talents of
the staff artists. These people are
most neglected and their scales of
pay are very low and they are worked
to the maximum. These half-paid
and half-starved people have to work
and make the programmes brilliant
ones. ] do not know how the autho-
rities can expect brilliant performances
from these half-starved and half-paid
staff artists. These people have no
housing facilities; they have to come
from long distances 5, 6 or even 10
miles, cycling in the wind and rain,
day or night, they have to come and
perform. How can we expect brilli-
ant performances from them?

There is no permanency to the staff
artists. They can be sacked even at a
moment’s notice by the Station Direc-
tor himself. ‘There is no clause in
their terms of appointment That if
an artist proves to be an excellent
artist, if he has got good talents, cul-
ture and everything, he would not be
sacked. These staff artists have to
depend purely upon the whims and
fancies of the Station Directors. I
would request the hon. Minister to
have such a clause inserted in their
terms of appoiniment.

1 think art is more important for

house he directly comes to the offite
and sings into the mike. I am gt
pleading for the rich people; I am only
pleading the case of a poor artist
whom we want to give a brilliant
performance, for which we are strug-
gling. I would again say that some-
thing should be done to these pecple
because no such performance can be
good. It cannot be made good only
out of the files of the hon. Minister or
out of the speeches or assurances of
the hon, Minister. The hon. Minister
should consider the difficulties of the
staff artists and do something to these
poor artists.

There has been a change in the sys-
tem of contracts. They used to take
every artists on one year contract
basis. When renewing the contract,
they used to take the record of the
artist and give him yearly increments,
But, after 3 years, they take away the
annual increments; and the records
of the artists are nol considered even
when renewing the contract. When
anything is done, when any step is
taken, it must be helpful to the staff
artists.

About cadres, housing facilities and
medical facilities, I have requested
the hon. Minister a number of times
and I think he would do something
for them.

The hon. Minister thinks that the
National Programmes are very popu=
lar, because, in his files, he has got so
many statistics. You can say,
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long way. But you can

something is done in this respect and
a change iz made to give a chance to
Bouth Indian artists.

to warm himself up, it is cut and
somebody comes in with how a chut-
ney is made or how many vitamins
are in it and how a minister opened
a Janata Hotel. The artist is abruptly
stopped in the middle of his very
good programme, Only unmusical
people can do this. Therefore some-
thing should be done and these pro-
grammes should not be interrupted
by other relays.

in Parliament. An employse of AIR
has no business to pass judgmentis an
our proceedings. .

Even about their appointment,
something has to be dome. Depart-
mentally, they are taking an examing--
tion or having some interviews. I do
not know what is the departmental
name for it. They have appointed
Parliamentary correspondents. No-
body knows what is there in the ques-
tion papers. When they are going to
appoint.....

Dr. Keskar: How can anybody
know that?

Kamari M. Vedakumari: I think it
must be done impartially and through
the UPSC. That is a good method.

Dr. Keskar: Yes.

The school teachers are given some
contracts; they are also gi
topics on which they have to
for being relayed. But the
the subjects should be given to

i
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than the people who are w
the AIR. You should ask
contribute an article on any
which they consider would be appeal-
ing to the young and educated people.
A programme assistant cannot appro-
ach a teacher and ask him

he wants. If

ol
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“The Vividh Bharati has evoked
enthusiastic response from
listeners from all parts of the
country. Preliminary survey of
listening shows that the pro-
gramme has been very well
received and is on the way to

the country.”
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“A Correspondent: I heard your
Red Fort speech (in Hindi) on
Independence day. Fifteen
minutes later, I heard the AILR.
Hindi news bulletin. The two
were entirely different.

Mr. Nebru: This is murder of the
language. It is much worse than
murdering an individual”
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Shri Ansar Harvani (Fatehpur):
Mr. Speaker, Sir, 1 consider the
Ministry of Information and Broad-

to raise the stature of this country in
the international world, while the
Home Ministry has to look after
internal security, while the Ministry
of Food and Agriculture has to
increase our food production, the task
of the Ministry of Information and
Broadcasting is two-fold. On the one
hand it has to reach the warmth and
glow of freedom to the far-off wvil-
lages. On the other, it has to

tion as a live-wire machinery of
ernment and create that atmosphere
in the Government and to reach
public opinion to them.

I wish that our hon. Minister of
Information and Broadcasting was
raised to the stature of a full-fledged
Cabinet Minister so that he could sit
in the Cabinet where he could convey

out news. It is another gight to see
our Ministers cultivating the press-
men on the social level so that better
publicity may be given to the activi-
ties of their Ministries.

:
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of Information and Brosdcasting in Government has the power to call for
the way in which they ought to get. their balance-sheets; Government
something should be done full powers to appoint one of thé
about it. .1 do not mean to say that Commissions like the Chagla Commis-
the hon. Minister of Information and ﬂmtohuuiuhhthamuﬂﬁ
Broadeasting should become a little ties and financial conditioh of
Dr. Goebells, although Berlin is not press barons. The press barons
far off from Paris where he was enough money with them to
educated. But certainly I want him huge structures {n Delhi; the
to play a much more effective role barons have enough money to employ
than what he is playing today. 1 their own sons or other peoples sons-
want him to be sought after by the in-law as advisers or managers; the
Press. But today unfortunately I press barons have enough money o
feel that he is not sought after as he snatch an editor from a Marwarl
ought to have been sought after by newspaper to another newspapen
the Press. But the press barons have no money
Sir of the to pay the #tarving working journs-

us
important recommendations of the we should allow the pressmen to live
Press Commission have yet got to be in this way. They will lose their

implemented. Some minor recom- confidence in parliamentary demo~
mendations have been implemented, cracy if we do not come to their
eg§. the appointment of a Registrar rescue. We live on the press and the

of Press. But the appointment of a goodwill of the pressmen. If we lose
Registrar of Press is meaningless the goodwill of the pressmen we will
without a Press Council The hon. lose their faith in the future of par-

Minister may point out that the vari- liamentary democracy. That is about
ous parties have not reached an agree- the Press Commission.

ment and therefore the Press Council

has not come into existence. That I now come to the All India Radio.
shows the failure of the Ministry. It is one of the greatesf instruments

The Ministry ought to have brought of publicity, propaganda and cultural
about an agreement between the programme of the Government.

selves had failed in arriving at cme,  , woo if ?“’cwﬁ“‘::g o A“I
and Government is strong enough to the B provision we find that
implement such an agreement, udget

: most of the money of the All India
Recently we saw the pathetic sight Radio is spent on the administrative
of the Wage Board Award being machinery. I will give you the figures.
rejected by the Supreme Court. I In the Directorate-General of All
bow my head to the decision of the India Radio the Budget estimate
Supreme Court, But then there  figutes for 1038-59 are: Pay of offi-
must have been soinething wrong cers—Rs. 4,42,000; Pay of Establish-
omewhere " ourt to  ments—Rs.  5,13,200; Anm
come to thit decision. I feel that the Honoraria et —Rs. 481,500;
Government is still strong enough to charges—Rs. 3,15,000; and
finplemeiit its decision in some way to Artists—Rs, 298,000, So we fnd
or other. The press barons express Mmﬂd&amkﬂtm



he should look to the expenditure at
different stations and not to the bud-
get of the Directorate-General.

‘Shri Ansar Harvani: They also pay
for the artistes.

Dr, Keskar: That is for certain All
India programmes, and not for the
general programme; for that you
must look to the various stations.

Shri Ansar Harvani: In BBC. we
find that they spend 55'61 per cent on
‘programmes, 23-47 per cent on engi-
neering, 788 per cent on premises
and 413 per cent on management
and services,

There is one other thing. In the
old days the British Government used
to be very fond of ICS officers. If an
ICS officer was not found to be a very
good administrator he was shuffied
out and even made a headmaster.
But, when in 1836 the Britishers
derided to have a broadcasting system
in 'the country they brought a very
gobd [Englishman, from there—Mr.
Lionel Fieldon—who later became the
first Director-General. He trained a
brilliant professor from Punjab, who
later on became the premanent repre-
sentative of Pakistan in UN.O. and
today he is the Assistant General
Becretary in the United Nations Orga-
nisation. He left another non-official,
who was an educationist, whom the
ICS officers in some way shuffled out
and today he is not to be found.

* 1 have nothing to say about the
. inoutmbents of Directorate General
-~ ef All India Radic. They may be very

brilliant people—they are brilllant
people— but I feel that the Director-
ate-General] of All India Radic
should be not by an IC8
officer but it should be presided by
someone who has real cultural back-
ground, by someone who has educa-
tional background, by someone who
has not just the experience of 20
years as a Magistrate or Collector and
some years in an office pushing files.
The task of running the radio is not
that of file pushers. The task of
running the radio is the task of a real
genuine educationist and culturist. I
have nothing to say against the per-
sons who hold that position, but I
hope that point will be considered by
the hon. Minister.

Then, Sir, there is another point to
which I wish to draw the attention
of the hon. Minister, and that ig about
publication. We find that there is a
publication organisation in the Minis-
try of Commerce and Industry, a pub-
lication organisation in the Ministry
of Education, a publication organisa-
tion in the A. G. C. R's. Office and
almost all the Ministries are having
their own publication organisations.
We have also a Publication Division.
I do not understand why these orga-
nisations cannot be co-ordinated and
brought under the direct control of
the Ministry of Information and
Broadcasting. 1 do not understand
why the Ministry of Information and
Broadcasting cannot be an all-pervad=-
ing organisation giving publication
and publicity to the various Ministries.
I do not understand why the Ministries
are not impressed to seek the help
and aid of the Ministry of Information
and Broadcasting to get their publi-
cations done. There must be some-
thing wrong somewhere, and that is
why most of the Ministries are runn-
ing their own independent publicftion
organisations. '

Then, Sir, one word more and I have
done, and that is about our publicity
on Kashmir, There is a gallant lady
in this city. I may have not admi.
ration for her wisdom but I certain-
ly admire her temacitv. With the



also brings out a journal—Kashmir
.Today. Why can't we co-ordinate
these two publications? Why should
there be two units, one unit attached
to the Trade Commissioner here and
another unit attached to Ministry of
Information and Broadcasting? There-
fore, the activities on Kashmir should
be co-ordinated; that is the request
that I have to make to the hon. Min-
ister.

About advertising I have to point
out that while these Press barons ex-
press their inability to pay to the poor
working journalists, they have been
cheating the Ministry of Information
and Broadcasting by 15 per cent com-
mission which they are getting. Mem-
bers of the Eastern Newspaper Orga-
nisation get 15 per cent commiasion
from the Government for their adver-
tisements. We have got our own huge
organisation, we have got our own
studio and our own men. Why should
we run to these agencies who charge
15 per cent from the Exchequer just
for collection? That is the point which
I would like the hon. Minister to
conxider.

In the end, Bir, I support the De-
mands relating to this Ministry.

Shri Goray (Poona): Mr. Speaker,
Sir, I have no intention referring to
any murders in the A. I, R. or to point
out any skeletons in anybody’s cup-
board. I want to make a few sugges-
tions because I think that the A. L R.
has some special functions to perform
in a country like India where com-
munieations are either very few or
non-existent and distances are great.

Internally, 1 think that the Ministry
of Information and Broadcasting must
" Bielp tb bring about a renascence in the

,.
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Ministry must be judged, and
this Minis-

way of

encouraging classical music, it has'

g

lived up to the mark.

8ir, so far as India is concerned, the
Ministry of Information and PBroad-
casting is yet a small organisation.
The report that has been submitted to
the House says that up to 31st Decem-
ber, 19537, the total radio licences were
of the order of 13,47,000. If we com-
pare this figure with that of the Wnited
Kingdom, we find that United King-
dom has about 70 lakhs of radio
licences for sound only and 72 lakhs
for television and sound combined. I
do not want to say that our Ministry
should make as much progress as
United Kingdom has done, because it
fs an industrially advanced country;
but we have to take into consideration
that this vast net-work that United
Kingdom has, or the United States of
America has, or countries like Canada
and Australia have, are run on total-
ly different lines than those that we
have adopted for our own develop-
ment.

Sir, it may be argued that just like
us the United Kingdom has also a
monopoly. It has a Corporation, but
still it is a monopoly. No doubt the
Corporation in the United Kingdom
have consistently fought for the main-
tenance of this monopoly. But, at the
same time, they have taken good care
to see that this monopoly does mnot
give rise to abuse or misuse of power.
They have always submitted them-
selves to Commissions atter Commis-
sions. I am not very fond of Commis-
sions. I do not say that a Commission
should be appointed to enquire into
the administration of the AIR or the



,tve and to find out if there are any
- faults and to find out ways and means
of improvement.

In the United Kingdom, from 1928 to
1049 there were no less than four
Commissions. The first Commission
was the one which was presided over
by Sykes. The second was that of

"Crawford. The third was the Ulls-
water Commission and the fourth was
the Beveridge Committee. In the re-
‘port of the Beveridge Committee it has
been pointed out as follows:

“The problem as it presents
itself to us is that of devising in-
ternal as well as public and exter-
nal safeguards against misuse of
broadcasting power. We have to
ensure that whatever authority
has charge of broadcasting shall
have within it effective organs of
self-criticiam and of response to
eriticism from outside in continual
operation, shall have within it a
force making for increasing devo-
lution of authority, shall have
within it a force keeping access
to microphone open to all who are
worthy of such response. We have
to ensure that, if for any reason
these internal safeguards prove
ineffective in the broadcasting
authority as first established, there
shall be effective means outside
the authority of bringing the fail-
ure to light and to carrection”.

1382 hrs.

[Mr. Drrury-SPEAKER in the Chair.]

I do not understand why our Min~
istry has always fought shy of having
a Commission. Every year almost,
there is a demand that there ghould

e
search committees, and it is said that
every day they interview about 4,000
listeners and try to find out what the
cross-section of public opinion thinks
about their performances. This in-

aware of the dissatisfaction in the
country about the way they are
broadcasting about the programmes
that they are evolving and about the
way that they function.

I would also like to point out this
because some people will ask, “Are
there any abuses of power? Is the
Ministry abusing or misusing its pow-
er? So, I would like to add an ex-
planation. The Press Commission has
remarked about the working of this
particular Ministry in the following
words:

“A scrutiny of collection of pho-
tographs, press releases and Gov-
ernment periodicals shows a ten-

udency to ignore the fundamental
achievements or objectivey and to
spotlight the dignitaries, to em-
phasise persons and not what
they have done. The Informa- .
tion Directorate and Government .
publications should eschew such & -
stultifying tendency”. .

These are the words of advice and I
think that if the Ministry takes these .
words to heart a lot of improvement .. -
can be effected. e

Dr. Keskar: Tt s not regarding this *
Ministry only. . -
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Shel Tyagl: Is it in regard to the
whole Government Policy?

If you want to reflect all the chm-
ing moods and patterns in the coun-
try, whether they are economic or

information machinery into a finely
sensitive organisation. It cannot be
continued in the same old rut,

Just now, an hon. Member referred
to the fact that a lot of discrimination
13 made between parties and parties.
There also, I would like to point out
that in the United Kingdom, when-
ever electiong come near, they see to
it that the Government party, the
party in power, and the opposition
parties are given equal chance. For
instance, in 1945, they said that any

casting

is something that our Government
should copy so that there will be
no discrimination. I remember a very
funny case, In Bombay State, when
members of the Praja-Socialist
left the party, immediately, the

13t

discipline js° there, what gort of
mutual recrimination i& there, and
still we find that so far as the AIR

that the AIR is giving preference o
other parties!
Shri Goray: Yes, that is so.

Shri Goray: When it becomes too .
much, then I suppose something of
that sort is done. So far as the differ-
ent departments working under this
particular Ministry are concerned, 1
would like to point out this,

Mr. Deputy-Speaker: Normally ten
minutes are given, as announced by
the Speaker. I have allowed 15 minut-
es to the hon. member.

Shri Goray: There is a report in my
hands, It is about the Ministry of
Information and Broadcasting. It
gives in Appendix II, the list of pub-
lications brought out by this Ministry
from April, 1957 to March, 1968. It will
be quite interesting to go through its
pages, What do you find there? You
find that under the head, General
Publicity—English, 74 pamphlets have
been published. But when you go to
other languages, you will find that
hardly half a dozen publications have
been brought out. I do not know why
English continues to be our mother-
in-law even now. (Laughter). You
will find that in this list there are cer-
tain items: No. 12, Children of India,
No. 14, Food Grains; No. 17, Irriga=-
tion, Improved Seeds and Land Re-
clamation; No, 20, The Andaman and
Nicobar; No. 30, Fisheries; No. 33,

No. 2, Population and Food Produc-
tion; and so on. Should not all these
pamphlets which give facts and figur=- -

masses and our villages y
languages? But all these pamph. -
lets on very important subjects sre .
brought out in English. I do not

what is the wse of these things... L.




are & sort of prestige publication which
serve no useful purpose.

"There is a department of Registrar
. Here

with 6,617 newspapers in-
periodicals. Language paper
have reported to me that when
try to correspond with thig parti-
department, it takes nearly six
even a year to get a reply
mple reason that there are
people who know the lan~
guages. Therefore, I would say that
instead of having this over-concentra~
tion of power in one department, why
den’t you have branches all over India

i
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Bombay, or in the heart of the place
where that language is spoken?

Dr. Keskar: The hon. Member has
not understood the working of the
gistrar. The Registrar's office is
established by law simply to register
the newspapers and periodicals and
get their annual return, He has got
nothing else to do.

3

Bhri Goray: While on this point, I
would like to mention that a new
challenge is coming up before you.
we were thinking that some-
1 done about the price-
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thing to counteract the effect which
has been produced by the decision of
the Supreme Court and very soon
something will have to be done to
ameliorate their fate

About the research department....

Mr, Deputy-SBpeaker: Now the hon.
Member must try to conclude.

Shri Goray: I had lot of points to
deal with, but I will conclude in
minutes. There is no doubt that
Ministry has given a good deal
encouragement to the writers and
artistes, but care should be taken
see that while they are giving encou-
ragement to the artists, their liberty
should not be tampered with. It must
be seen that they do not dose their
inspiration to contribute to the cul-
ture of this country, In this case, I
am reminded of the words uttered by
a great poet about another great poet
in England when he got some sort of
Government patronage. He said:—

“Just for a handful of silver.

He has left us,

Just for a ribbon to stick in his
coat".
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March of India, Kashmir, Ajkal, Bal
Bharati, etc. There are a8 number issued
from each Ministry. It is in a chaotic

:

The Department of Information has
been split into so many divisions. It
is not one mouth-piece. It has so
many voices under one roof.

An Hon. Member: Vices?

8hri Tyagl: I say “vocies” and not
“yices”. I hope this matter will be
taken care of and looked into. I wish

unified Ministry. Information must
be correlated and co-ordinated. It is
not like a small branch issuing some
pamphlets here and another there.

Now I must congratulate the Minis-
ter and the Ministry that they have
kept the traditional neutrality of the
department, although some members
of the Opposition might, for opposi-
tion’s sake, criticize it.

Some Hon. Members: No, no.

Shri Tyagi: But I know that the
Department of Information and Broad-
casting has kept high traditions of
neutrality and non-alignment. So man
elections have come. 1 challenge....

. fhel Ehadlikar (Ahmeadabad): Néa-
" trality of the ivary tower?

sing for the past few years for this
proposal. We are spending a large
sum of money on University education.
In Universities the number of students
in a class has become as big as 500 or
1,500. Then, the education in Univer-

fession and business, There are many
people who, for want of money, have
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(Shri Tyagi] . :
. schedule—at such and such hour eco-
nomics—lectures by such and such
professor shall be held You may
the best professor and pay
him sumptuously, say Rs. 400-500 per
lecture. I do not mind that. Even then
it will be cheaper for thousands and
thousands of students who are work-
ing either in factories or in farms or
. in offices or villages. They cannot
afford Rs. 100 or Rs. 200 per month on
education in towns. Now, under this
hey have a radio receiving
they can learn their lessons at
own houses. I have seen many
ts seeking some tuition at the
time of the examination for which the
Rs. 100 or Rs. 200
per month. That can also be saved
# students appearing for a particular
examination are grouped together.

Shri Narayamankutiy Menon: How
do you realise the fees?

Mr. Deputy-Speaker: Only those
students will be allowed, who pay the

i
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Shri Tyagi: If those students want
to take a degree, they will have to
apply and get themselves registered.
They will be entitled to sit for the
examination of, say, the Delhi Univer-
sity, like other college students. They
will be at par with others. Naturally,
in order to qualify themselves, such
students will have to pay the fee and
abide by all the rules and regulations.
Thereby, without many bulldings,
without incurring expenditure on staff,
you will be giving education to thous-
ands and thousands of people and the
proposition will be paying. You will
not have to spend even a pie on ae-
count of this scheme.

I think that in that way we could
make a better use, a much better use,
of our radio, without incurring more
expenditure towards education and we
can Just divert our funds to other

Mr. Deputy-Spesker: The following
are the selected cut motions relating
to valous demands under the Minis-

which hon. Members may move, sub+ .

ject to their being otherwise adtwissl-
ble:

Demand No. No of Cut

Motions

66 1307, 1398, .

a7 1348, 1249, 1389, 1408,
1401, 1402, 1408, 1404,
1405, 1419, 1420.

68 1408, 1421, 1422

Failure to implement the main recom-
mendations of the Press Commis-
sion

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by Ra
Im."

Need to take steps to bring about
diffusion of ownership of news-
papers

Shri Kumaran: 1 beg to move:

“That the demand under the
head Ministry of Information and
Broadcasting’ be reduced by Rs.
100.”

Need to arrange special programmes
once a week in all Radio Stations
for removal of untouchability

Shri Kumaran: 1 beg to move:

“That the demand under the
head Broadcasting’ be reduced by
Rs. 100"

Delay in opening a 20 K W. Trans.
mission Station at Fakirpade in Orisss
Shri XKumaran: 1 beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.
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Need to appoint a Commission to
enquire into the working of the
All India Radio

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Need to take steps to convert All
India Radio into a Public Corpo-
ration

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Need to make advisory Commi‘ttees
more representative and effective

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Corruption in All PMndia Radio
Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Discrimination in the selection of
artistes and writers in All India
Radio

Shri Kumaran: I beg fo move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Need to include Malayalam in boad-
casts for listeners in South-East
Asia

Shri Kumaran: 1 beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.” ’

Prominence given to Hindi and step-
motherly attitude shown to other
languages

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Failure to include popular  poems,
songs, and dramas with progressive
content in broadcasts

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Working of the Music Artistes Screen-
ing Committee

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Failure to co-ordinate Plan publicity
between the State and Central
Governments

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting’ be reduced by Rs. 100.”

Failure to prevent exhibition of crime
thrillers and obscene pictures im-
ported from U. S. A.

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting’ be reduced by Rs. 100.”

Failure of the Censor Board to im-
prove the standard of Indian films

Shri Kumaran: I beg to move:

“That the Demand under the
head ‘Ministry of Information and
Broadeasting’ be reduced by
Rs. 100.”

Mr. Deputy-Speaker: All these cut
motions are now before the House.

A list indicating the numbers of the
selected cut motions will be put on
the Notice Board and will also be
circulated to Members to-night for
their information.
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Shei Narayanankuity Menon: They

say, the Ministry is so unimportant.
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Shri Khadilkar: Since independence
wgi wn afafaw wr Wt: we see that all round in the differenat

gions and different centres new
ﬂﬂﬂﬁfﬁd\'ﬁ,ﬂ ﬁfﬁﬁ“ﬁ 2650 st:tl;om are being opened, but
)] % woa we have got to consider whether all

: ™ S the material that is broadcast, that is
B oty £y g e ou e e el b
n imj ve or a
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they feel satisfled that the radio is
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f fe frast < fufre aee 7 q healthy entertainment servics =or
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sgrearfr @ at d fow v@ N mgﬂ::peoph acquainted with

T T gt v wW the different developmental aspects of
our programme. If I were to confess,

::;'l “;;T"'Qt :‘:;"ﬂ: I must say I have done this.
Financial regulations came in the way. n‘:'::lyf' e ? Conti-
All these have been smoothened out

and in future there will be no diffi- Shri Khadilakr: For eight days
oulty. you try to listen to it.

g AR T g W ar WK Shri C. K. Bhatiacharya: Have you
&% aww ¢ fir a ¥ g7 wree tried continuously for eight days?
gt i e e & wrlrT ww § Shri Khadilkar: Yes. Of course,
¥ ¥@ W § wurar 7 7% w¢ fafrex certain aspects of the programme I

have got to neglect. If a survey is
aEE ¥ agh A Ig TE AR W taken you will find that the record

W A gm fafh o ofew of this Ministry from this angle, is as
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I do not think, is likely to
be fulfilled during the remaining
period of four years or so till the next

|

As regards the advertisement policy,
what do we find? If you just open the

usually that they are not given any
patronage regarding advertisements—
advertisements, for instance, regarding
the Janata policy. They are being
advertised in papers which the com-
mon mass of people cannot under-
stand because English is not their
mother-tongue.

Regarding the policy so far as the

And what are their wages? I am not
worried about the people who are
fortunate enough to serve in the press
gallery here in the Lok Sabha, but
you go to the district places. Their
emoluments, monthly emoluments, to-
day hardly exceed the emoluments of
charpasis of the Lok Sabha. This is
the position, and our Minister for

the present situation as it is without
doing anything.

Dr. Keskar: Sir, the Working Jour-

. says: “After all, what can I do?®

Dr. Keskar: Then, tell him, not me.

Shri Khadilkar; Therefore, I would
suggest that the over-all responsibility
for looking to the conditions of the
working journalists, looking to the
conditions in the newspaper industry,
doling out patronage regarding adver-
tisement, all this responsibility must
be shouldered, and boldly shouldered,
by the Minister sitting opposite, It is
no use taking shelter.

For instance, what is the state of
the industry. Let us look at it from
the democratic point of view. Today,
the bigger papers, papers with larger
circulations, papers that are produced
from different centres are amassing
circulation, and the smaller papers,
papers which served during the strug-
gle for freedom are being wiped out.
We are talking that the regional lan-
guages will be encouraged, Hindi or
Hindustani will be encouraged. Let
him give figures as to how the patron-
age is given. I will give him a chal-
lenge here. Let him give his figures
as to how much patronage of adver-
tisement from the Government goes to
the English press and what propor-
tion goes to the Indian language
press. Let him give the figures and
convince thic House. I am confident
that hardly a few crumbs reach them.

Let me come to another aspect of
it. Because of the present state of
the industry, it has not remained a
one-man job. Formerly, in the early
stages of journalist history,

in India was looked upon as a mission,
it was not locked upon as something .
like an industry or business. Today,
the big capitalist interests have en-
tered into that industry. They have
established their monopoly of cireula-
tion; and, therefore, what the people
shmﬂdmd.hlwhntWMM'



TR
mmm i mmmmmmmﬁ Lt 43 w X
mm 3 “mmwwmmmanmmMMwmmmmmummww,m M m mwx m
m LRl b mﬁ;
b Mmmmmm_mmmm.wmwwgﬁ mm%
mm mmm : wmmMWMMM&deMMMMMmMmmmmmWW hmmmmhmmm
A

UL DI R e i [

i mmﬂmwgm@ mmmMm JW;WMWMum.M¢Mhm £qi 124 m
i, Gl b
mmm : mewmm mmum"mhﬂwmmmmmwm mmm;m i1t w __
m_ i mm:;th mw: mmmumm Em?w: )




[Ihrl m]

and it cannot be pursued by the In-

formation and Broadcasting Ministry,
because that is a Ministry which 1is
supposed to discharge a big function,
I mean, educating the people. I have
studied what the position iz in
other nations that are being built
up. There, this department
serves a very useful purpose, most
educative purpose, such as giving
a new vision and a new outlook
as to enthuse the people; since the
normal voice cannot reach the
people. This voice should reach the
people. That is the provision that is
made for this department in other
countries. But here, ‘hand-folded’, our
Minister says T am not
for this. I am helpless before this'.
This is the history and this is the
record of this Ministry.

Therefore, I would say that unless
these improvements are made, I do not
think it will serve any useful purpose.
It might broadcast Ministers, it may
give information or disinformation,
but whatever is wanted by the people
will never reach them.

Mr Deputy-Speaker: Shri Jagdish
Awasthi. The Minister was to have
been called at 1415, but I have ex-
Members should take care to finish
within ten minutes.

Dr. Sushila Nayar (Jhansi) ruvse—

Mr. Deputy-Speaker: 1 shall call the
hon. Member later.
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hm Nayar: 'I'hiswuthe
Iadt semtence I wished to say. Had I
not been interrupted, I would have
finised,

Mr. Deputy-Speaker; How could I
foresee that?

Tre gWYH A @ & qga w=ly
wer &< W g

ot Wy g W% 1 F AN g &
frdgy w¥dt fs w & 37 9wt w1
#fte &0 ®o ¥ ¥ TH AT FAFT AGT
IEERT EY AF, AT o0 F FAq aw agw
W A geir w@ifts IR I §
¥ T wyrewee foar & a7 agT A

grfwer &, agd € oA adw
¥ o 1 g€ O 2 A7 9w w1 oAG
IEny WA A F R o wwAT §
& i ey § fe o dfaw at
AU FTH BT WAT ARG GGST HOT
o IEF FHTAr T F G |

Dr. Samantsinbar (Bhubaneswar):
Mr. Deputy-Speaker, Sir, at the outset
I thank the Ministry for the effective
stepe to revive the Indian culture
through the radio and also particu-
hrlyforﬂneselacﬂono!nwp;:;
grammes last year. I may men
the talks given by Prof. Hllhne
regarding the ‘unity and diversity in
iife’. Similar interesting programmes
should be selected in future also and
they should be broadcast through the
radio.

Of course I share the views of my
hon. friends regarding the conditions
of dhe working journalists. We must

vmm Dlmda;fnrcm W

think out some eﬂmﬁn-m 1o
remove their Journalism

hardships.
- has become a good profession in the

country and it will provide employ-
ment to numerous people. It has also
become a very profitable industry in
the country. In view of that the

_IS hrs.

condition of the working journalists~—
those who are practically maintaining
the industry and through whose effort
the industry is growing—should be
improved. These profit-making pro-
prietors should be made to see tha
the condition of the working journa-

gri
in collaboration with the Labour Min-
istry.

At the same time, Sir, I see that
there is actually no proper co-ordi-
nation between the different Minis-
tries. Though there is the Informa-
tion and Broadcasting Ministry, I see
that other Ministries give periodical
information in the papers. All these
things should be co-ordinated and
everything should be done through
the Ministry of Information and
Broadcasting,

Sir, radios have gradually become
very popular among the people.
Therefore, the prices of radios should
be brought down and the people
should be supplied with cheap radio
sets, I also fully agree with the idea
given by Shri Tyagi regarding the
Air University. That is a very novel
idea, and I hope the Ministry would
take some effective measures to see
how this can be put into practice.

Now I would like to draw the kind
atiention of the Ministry to some of
the grievances relating to my part of
the country. There are some diffi-
culties experienced in the only radio
centre in Orissa—Cuttack. 1 have
heard some allegations made against
that centre. I hope some enquiry will
be made with a view to remove those
difficulties.
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‘drama producer. The programme
assistant working there is working as
‘programme assistant cum drama pro-
. ducer, That programme assistant is
not well versed in drama. Therefore,
in the choice of casts and dialects
there is no proper-selection with the
result the drama is not getting popular
there. I request that a drama pro-
ducer may be posted at Cuttack
Centre so that selection of casts and
dialects can be done properly.

As regards the National Programme,
Hindustani music is given more time,
1 request that other classical musie,

I do not know what happens in
other centres, but at Cuttack there is
Committee,
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villagers and women-
folkc. They should be according to the -
likings of the villagers. ‘The problems-

the Speaker and submitted in the usual
form intimation of my desire to parti-
cipate in this debate. I do not know
how my name has been, unfortunately,
left out.

Mr. Deputy-Speaker: He may
speak now.

Shri C. K. Bhattacharyya: Mr.
Deputy-Speaker, it Is just in the fitness
of things that the Ministry’s failure to

proprietors nor the working journw-
lists. As 1 have sald, the 'main recoms-
mendations have not



should be wider and should be spread
out to include more important things
to be done with reference to the
interests of the newspapers and the
newspaper workers.

Coming to the report of the Minis-
try that has been circulated to us, I
have something to say. In the previ-
ous years’ report I find at page 7 that

the programme section contained
samething about Sanskrit It says
that “the Sanskrit gramme intro-

rome time ago that every citizsem in
India should learn the National
Anthem. In that matter the ALR. can
do much. It may introduce some say-
vice to teach this. The ALR. may at
least once a week teach it through
suitable persons as is being done In
the case of music. If that is not found
possible, approved records of National
Anthem might be broadcast every
week from all the stations.

Regarding the item Gandhi Charcha,
I say that the different broadcasts
made under this heading should be
brought together and published in
Hindi and English. That would help
people to get an insight into Gandhiji's
mind and activities which are not
usually narrated in the biographies
and which it is essential that the
people should know in order to
understand him properly.

There is another important thing I

going to be done.
begun from now and the people's
minds should be prepared for it.

Regarding film censorship, I have a
grouse against the Board of Film
Censors. They approve flims as uni-
versal release which I think should

sion, called “Gotama the Buddha™.
was being shown in Calcutta, I was
invited by the Films Division to see
it. Half the film was shown depicting
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" gion msn and ssked, “What is this?
Is it & supplement to .what we have
just seen,—the Lord prevailing over
the forces of evil?” He said, “"What
can we do, Sir? This is under the
control of the owners of the Cinema
houses. They would do it in spite of
all other things”.

I give you another example. 1 had
fione to see Pather Panchali, a film
which was advertised as being speci-
ally meant for the school child-
ren. The school children were coming
in numbers to see it. In fact I had
gone there with my own children.
Before the film show began, parts of
foreign films began to be shown as
trailers which contained scenes akin
to scemes which are found in the
Bathing Beauty. 1 hung down my
head in shame. My children were
with me. I called a representative of
the management and asked, “You
advertised that the show was meant
specially for children and I came here
with my children to see Pather Pan-
chali. Why arc you showing these
things to me? I did not come to see
these things.” He said, “This is part
of our duty that we do. But, if you
are offended, you may take it up with
the Board of Film Censors” So, I
should like to know why they allow
such films as universa) release,

Recently there has been another
children’'s film ln Calcutta and letters

One correspondent stated, “I went there
vﬂ&imymother,mdluylmldnot

'nﬂ:eﬂnotMrWM
1 mentioned just now, I tock it up
with the Director of Publicity, Gov-
ernment of West Bengal and they
wrote to different cinems houses swy-

with that should be shown in the
cinema houses along with that fllm,
Of course the cinema houses had to
obey,

So, I would say that in the matter

these do not initroduce what we do
not tolerate in our own society, what
is not current in our own soclety.
Conduct and customs that we do not
approve of accept in our own society,
should not be exhibited in the films
and put before our own people and
pervert the younger minds in a way
that should pot be done.
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Dr. Eeskar: Mr. Deputy-Speaker,
Sir, I am thankful to all the hon.
Members who have contributed to
this debate by making very interesting
suggestions and also by criticising the
various activities of this Ministry.
Criticism is a very useful and essen-
tial duty; more especially it is the
duty of Members of Parliament to
keep the Ministries on the alert and
to point out what they consider to be
the shortcomings or the defects in the
working of any particular Ministry.
I hope I am not expected to reply to
all the points that have been raised
here within the short time at my dis-
posal, because a number of criticisms
and points have been made by Mem-
bers which would require a very
detailed reply on my part and the
putting forth of statistics, which it is
not possible to bring before the House
at such short notice. I have noted all
the points made here. 1 will reply to
the important points here and as
regards the others, I will look into
them and let the hon. Members know
the facts or counter-facts that might
be available regarding the matters
that hon. Members have raised here.

1 will first take up the most import-
ant point which Mr., Kumaran has
made, namely, regarding the recom-
mendations of the Press Commission
and that is a point which has been
repeated by many hon. Members. I
will take it up here and briefly point
out as to what we have been doing
regarding the recommendations of the
Press Commission, Last year, during
thecwruottbe debate, we had

'i-mim Dcmandlfarm .

has been said then with .ntne
tional information. There were
about five or six points on which the
Commission specifically asked the
Government to take action. If hoam.
Members refer to the report of the
Commission, they will find that the
Commiésion has made many recom-
mendations of which only a few were
meant for the Government. For
example, Mr. Bhakt Darshan and some
other Members referred to the ques-
tion of diffusion of ownership and the
monopolistic tendencies in the present
day Press. If they read carefully the
report of the Commission, they will
find that the Commission had
expressly written there that this
should not be done by the Govern-
ment directly, but should be arranged
after various enquiries have taken
place and this is not something about
which Government has to pass some
legislation and try to do it.

The other question is regarding the
news agencies. The Commission have
expressly stipulated that their request
is to the news agencies and not to the
Government. They have not asked
Government to take direct action in
this matter and I might inform the
House that we consulted legal opinion
and there is a grave doubt as to how far
the Government can take over or
nationalise or in any other way con=-
trol the news agencies, whatever
might be considered desirable. It is
quite possible that the recommenda-
tions of the Commispion are such and
we ourselves feel that they are in the
right direction, but it is not proner
for Government to do anything which
would be against the spirit and letter
of the Constitution. The Press Com-
mission also has not asked us to do
it directly.

Pandit K. C. Sharma (Hapur): Gov-
ernment can take a certain attituda.

Dr. Keskar; Government has cer-
tainly taken a definite attitude and I
had occasion to mention during the
last two debates what our attitude s,

There are five different important
questions about which the Commission
expected the CGovernment to take

i

f
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some action directly. The Press Shri Panigrahi (Puri): There is no

Registrar, for example, is a small
thing to which reference has been
made. We have established a Press
Registrar and he is working. No
doubt some Members would like the
Registrar to have more powers. We
do not want to risk in that direction,
unless the office of the Registrar is
placed on the most stable footing.
After he has some experience of the
work, after sometime if we find that
some useful work regarding the Press
might be done by giving the Registrar
more powers, then certainly that
would be considered. ‘I do not think
at this stage, it would be proper for us
to equip the Registrar with too many
powers. It might lead to resistance
and criticism and make the working
of this useful office very difficult at
the very beginning

Then there is the question of the
Working Journalists Act. Many Mem-
bers have referred very strongly to
what I said. It is a fact that the Act
is being administered by the Ministry
of Labour and therefore, it might be
better if the question is raised at
length during the course of the debate
on the demands relating to the Labour
Ministry. That does not mean that I
am not interested in the matter; I am
certainly interested and we have also
some responsibility in the matter, but
when another Ministry is having that
responsibility and the debate relating
to that Ministry is coming uvp only
tomorrow . . .

An Hon. Member: Today.

Dr. Keskar: I am sorry; it is com-
ing up today after this and I think it
is better if it is taken up in detail
during the course of that debate,
rather than I should take upon myself
the duty to reply on behalf of the
Labour Minister. It is possible that I
might say something which might not
fit in with what he might have to say.
Therefore, I am not at all unreason-
" able in requesting the House that the
question might be better taken up in
the course of the debate on the
Labour Ministry demands.

co-ordination.

Dr. 'Keskar:. There is full co-ordi-
nation, but it is not proper that I
should reply on behalf of the Labour
Minister when he can do it himself.

The other question is regarding the
I know hon.

price-page schedule.
Members have been exercised over
this matter.
regarding the price-page schedule.
This question has been exercising the
mind of the Government very seri-
ously and we are looking into the
various conditions which will help in
fulfilling the objective for which the
Act was passed and when they can
be promulgated. I said in reply to a
question on the floor of this House
last month that in everybody’s inter-
est—it is not the interest of proprie-
tors only; but it is a question concern-
ing the future newspapers, their cir-
culation and standing and also, guard-
ing the spirit of competition about
which the Press Commission also has
referred—we felt that we would not
be right in trying to hurry up the
thing and that is why we have been
considering this matter seriously. I
may, however, inform the House that
very soon we are going to take a deci-
sion regarding this and we will place
it before the House.

Much has been said about the Press
Council. The Press Council, if hon.
Members remember the recommenda-
tion of the Press Commission, has been
recommended as an advisory body
which will pass opinions, without any
statutory power of punishing any-
body, about journalistic ethics. It is
also considered desirable by the Press
Commission to empower the Press
Council to make an enquiry, for
example, into the question of owner-
ship and certain other related matters.

13:29 hrs.
[Mr. SpEAKER in the Chair]

As the House is well aware, we took
up the question of having an Act
passed regarding the appointment of
the Council. A number of difficulties
cropped up to which I have referred

3662

We have passed an Act
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Shri C. K. Bhattacharyya:
are editors who belong to the working
journalists' section.

Dr. Keskar: I am not quoting my-
self; I am quoting what I have been
told by the Federation. I personally
entirely agree with you. But that is
what we were told, and the Federa-
tion expreased its entire opposition
to the legislation, if the compeosition
of the Council is kept as it is. What
they suggested was—it was not a
specific suggestion; it is probably what
they intended—that the editors should
be bracketed with the propriestors and
the 13 members out of the 25 in the
Council, who were to be selected as
working journalists, should be entire-
ly working journalists or certified by
them as working journalists if they
are editors. Be that as it gay . . .

Shri C. K. Bhattacharyya: If I am
excused for an interruption, I should
say that the Ministry should have
consulted the editors’ body, the All
India Newspaper Editors’ Conference.
I believe that was not done.

. Dr. Keskar: I am not prepared to
admit that the All India Newspaper
Editors’ Conference represents either

ence. Of the members of the AINEC,

points have been before us quite ade-
quately. Now, in view of the fact that
the proprietors were already against
the legislation saying that there is no
need for a statutory council and the
working journalists expressing a total
opposition to the composition of the
Council as it is, when the Bill lapsed
and the question of taking it up again
during the present Parliament came,
we felt on careful consideration that
it is not worthwhile for us to pursue
the question of a Press Council, unless
the differences between both the
groups are narrowed down to some
extent, After all, what is the Council
for? The Council is not going to be
armed with statutory powers {o punish
this man or that man. The Council
will have advisory capacity in evolv-
ing a code for journalistic profession
If both wings of the journalistic pro-
fession feel that this Council is based
on wrong premises, it will not be pro-
per for Government, in the face of
opposition from both sides, to proceed
with the matter. That may not be the
opinion of the hon. Members. That is
our opinion. We do not feel that it
is proper for us to try to say “Well,
both of you are wrong; we are right, -
because we are fortified by what the
Press Commission said”. There must
be—I would not say a “compromise”—
some agreement or at least the differ-
ences should be within very narrow
limits, before we try to proceed with
that legislation. Government iz mot
prepared to try to pass a legislation,
which is meant for the press world,
with which both the wings are  im
complete disagreement. T
Shri Panigrabi: Has the Govern-

g.wm-ormwmﬂm We mtwmmm_..:'



Dr. Keskar: The Press Council is
not Government's idea; it is the Preas
Commission’s idea and we have been
thinking of implementing it only in
the interests of the press and unless
the press wants it, we are not going
to take it up. That does not mean
that we have dropped it; we are pre-
pared to take it up. As I said last
time when the question was posed
here, we will certainly try to see that
the question of the Council is taken
up. Some talk had to be had with
both the groups, if possible, and it is
possible that after the very important
question of the Working Journalists
Act and matters connected therewith
are dealt with, we might also take up
this question with both groups.

The other point to which reference
has been made is the news agency, I
have already said that the Press Com-
mission’s recommendation is not speci-
fic. We have got a member of the
Press Commission here, who can tell
us more about it. It is addressed to
the agency, not to the Government.
We have passed on the recommenda-
tions of the Commission to the agen-
cies concerned. Government felt that
the recommendations are in the right
lines and the agencies should try to
do something about it. But I feel that
. it will not be proper for us to try to

force it on the agencies by any legis-
lation or any other force. As I said,
the legality of any such action s
itself doubtful. Government, there-
fore, does not propose to go in that
direction. I have noted what has
been said about the United Press of
India by one or two hon. Members
and I will certainly see what can be
done about it.

The question of diffusion of owner-
ship also stands in the same category.
Hon. Members will see that these are
only recommendations with which
Government has nothing todo,as far
as the Press Commission Report is
. It is quite possible that
Govesnment has not done as much as
the House expected it, or as the Gov-
ermment itself tried to do. So, one

of the accusations of an Hon.Memiber
opposite that we have ;i pnitings
ly out of place, we- have
failed on account of incompetence o -
because of the conditions prevailing

in the press industry iz a . different

matter. But I myself feel thit we

have tried to do what we coulld. We

have been trying it and we will be

trying it. But, at the same time, we

do not propose to take up those

aspects of the  Press Commission’s

recommendations which the Govern-

ment should not directly deal with,

Hon. Members want contradictory
things to be done by Government at
the same time, They want Governe
ment to take strong action regarding
various press matters, At the same
time, they want Government not, shall
I say, to influence the press or put
any restrictions on the press or do
anything which will come in the way
of the freedom of the press. Now, we
are as jealous of the freedom
of the press, as the members
opposite. Therefore, I am not pre-
pared to take any step in the direction
of control eor guidance of the press
industry un'ess I am convinced that
it does not infringe on the freedom
of the press in any way, and I hope
hon. Members will not press Govern-
ment to do things for which the very
next day they will accuse us by say-
ing that we are trying to put pressure
on the press for this thing or that.

Shri Joachim Alva: Do Government
propose to take up PTI and UPI so
that India can have a first rate natio-
nal agency when there are first class
boys prepared to rin it? Or do they
propose to allow the mnewspaper
barons to monopolise it as they like?

Dr. Keskar; Government iz not
connected and has nothing to do with
PTI. As I said, the agencies are not
run by Government, But Government
would certainly like to see that these
agencies are working well, indepen-
dently as bona fide news agencies and
if we can help it, we will certainly
help it. If tomorrow Government
takes steps in order to regulate those
agencies, hon. Members will be the
first to come and criticise me on the
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ioorotﬂ:e!!ouse. So, I have to look
4o that day,

.. Bhri Goray: How do you know that?

. Dr. Keskar: I know it by experi-
«ence. I know .it already.

The other point made by the hon.
Member is about Hindi. Now, I
wourd not refer too much, because
when I come to All India Radio, I
would like to take it up again.
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“Di.; Keskar: I will come to that
separately. Advertiscment also is no
«<doubt - something about which the
Press Commission has made a few
suggestions. It is something which
also concerns the other aspects of the
Ministry's work. I will take it up
separately. There is a tendency to
drag in the present linguistic contro-
wversy into anything or any subject
that comes up. Now, the hon. Mem-
ber, as also two or three other hon.
Members, referred to the question of
Hindi and said that we are trying to
give special preference to Hindi. We
are certainly not doing anything of
that kind. There was also the ques-
tion of taking Hindi as the national
language. Now, it is possible that
some people in a general and vague
way may have mentioned Hindi as a
national language. But the official and
correct attitude is that it is the recom-
mended language to be the official
language of the country; not even the
inter-State language of the country.

Shrl Jagadish Awasthl: Are you
going to minimise the publication of
English books?

Dr. Keskar: When I come to books,
I will refer to that. I am talking only
as far as this Ministry is concerned.
And the Government as a whole has
made it very clear that Hindi, as in
the Constitution, will be the inter-
State official language for the Centre.
That is all, nothing more.

Shrd C. K. Bhattacharyya: In your
teport for this year, submitted to us,

on page 13 it is stated: “To popularise
Hindi, the national ’language of
India...... " Is this correct?

Dr. Keskar: It means what I have
said. Its interpretation is that, but
in order to see that no further vague-
ness or incorrectness arises hereafter,
we will refeér fo it exactly in the way
that I have referred now. But let
there be no mistake about the inten-
tion. THere is no intention in fact
One Hon. Member said that all the
languages are national languages.
That is entirely true and if hon. Mem-
bers were not so prejudiced against
All-India Radio, they will see that if
there is one body in the country
which has done as much as it could
to popularise and encourage all the
regional languages, it is the All-India
Radio, even more.than any other insti-
tution in any part of the country. I
am prepared to show it by facts and
figures as to how much different
languages, specially some of the
languages which had had the mis-
fortune of being backward, have been
helped by the radio to come forward
because it is the only medium in this
country which utilises 95 per cent of
its time in languages and not in Eng-
lish. The radio prides itself on the
fact that it does not give any impor-
tant place' to English but to the
languages. So, there should not be
any accusation that we are trying to
give too permanent a place to Hindi.
Certainly, we 'do’  try Hindi to be
known in those provinces where it
is' not known. I think that is as it
should be. No ‘doubt, certain hon.
Members might notlike it, but we
feel that when there is a policy laid
down in the Constitution, it is our
duty to follow it and we shall cer-
tainly be doing that. We are not
trying to do that at’ the expense of
other languages. We are trying to do
that so that other people may-come to

I might also mention here that we
are trying to bring Hindi people in
contact with great works and ofher
things that are in the:other langu-
ages. This kind of exchange between
different Indlan languages i3 being
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tried on a large scale only by the
ALR. and I think this kind of having
a sort of inter-provincial cultural and
literary exchange that we are now
having is the first venture of its kind.

There was a mention of the Censor
Board, The Censor Board is a much
maligned body and I think I must
pay a tribute to the very difficult and
delicate task that they have io carry
out. Hon, Members ought to remem-
ber that it is a statutory body and
most of its members, except the
Chairman and the regional officers,
are all respectable and well-known
citizens, who are taken from a cross-
section of society—from every aspect
of every profession.

Shri Radha Raman (Chandni
Chowk): That is the pity of it.

Dr. Keskar: That may be the pity
of it, but I think that is the right
thing. The hon. Member might not
agree, but I think that is the only way
in which we can see whether a parti-
cular film or films are really accord-
ing to the genera! standards prevail-
ing in our country or not. It is possi-
ble that the hon. Member or some hon.
Members might not agree with a parti-
cular film. They might say that this
should have been cut and this should
not have been there, Well, opinlons
will always differ. We have tried to
come to some lowest common multiple
or highest common multiple that
should be there. It is possible that
most of us might not agree with that
particular decision, but there has
to be some agreement somewhere and
it has to be left to a group of persons,
who are objective and who are doing
it according to certain lines laid
down. The directive which is laid
down is very clear. The directive is
only about certain things, which ac-
cording to the Constitution alone the
Government can ask the Censor Board
to do.

A number of hon. Members want
t we should try to cut all undesira-
films. If tomorrow the Govern-
begins doing that the first thing

ges

will be a protest on the floor of thiz
House because there must be some
deflnition of what is an undesivable
fiim or what is a vulgar flim. Hon.
Members ought to remember that the
power of Government is limited by
Constitutional limitation and there. are
only four categories of reasonable
restrictions which the Government
can ask the Censor Board to keep in
view. If there had been no such
restriction, it would have been possi-
ble for us to ask the Censor Board to
cut out all undesirable films.

An hon. Member feit that certaim
films were indecent. There might be
varioug interpretations of what is
decency and what is indecency. We
have to see that we make a synthesis
of the various points of view and try
to find out the mean. 1 myself am
not very happy sometimes, but them
we have to go by certain rules and
keeping that in view we do not have
the Constitutional powers to control
fillms as we like. 1 think on what the
Censor Board is doing really it
deserves our commendation and not
condemnation,

Shri Panigrahi: What are those four
kinds of restrictions?

Dr. Keskar: According to the
Constitution, there are only four
categories on which reasonable res-
trictions can be imposed by Govern-
ment.

Now I will come to the points made
by Kumari Vedakumari.

Dr. Keskar: If I bave to cover
every point then I may have to leave
out the All-India Radio and other {m-~
portant matters. T kave te keep to
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Speaker will pull me up. I have

noted all the points.

Mr. Speaker: Let the hon. Minister
proceed. Let him finigh as early as
possible.

Dr. Keskar: Regarding the point
made by Kumari Vedakumari, I can
say that she is very much annoyed
with All-India Radio and the Minis-
try. But I think that it was not neces-
sary that she shoulkd have gquoted
wrong facts in order to support her
point, whatever annoyance she might
have felt about this Ministry. All the
facts that she has stated about Pro-
gramme  Assistants are entirely
wrong. Hon. Members know, that on
the floor of this House year before
last and the year before that a very
long debate took place during the
Budget discussion about the guestion
of Programme Assistants and a very
heated exchange took place. Pro-
gramme Asgistants are permanent
officials of the All-India Radio. They
were originally recruited, as they have
been even now, for administrative
purposes, when All-India Radio did
not have a division of labour because
it was just at the beginning of its
expansion. They were forced to do
all sorts of work like programme pro-
duction and many other things, which
they could or could not do. But my
point is that they are all permanent
people gnd it is very wrong on her
part to say that these people remain
permanently Programme  Assistants,
In fact, there are a number of
Station Directors of the All-India
Radio, who had been Programme
Assistants, Programme  Assistants
have been gradually promoted beyond
this stage to that of Station Direc-
tors and & number of them have risen
higher and they are rising higher. In
fact, I had told this House last year
that we had got a programme cadre
scheme for the All-India Radio, which
scheme, I am glad to inform you,

" has already been passed and is in the
stage of implementation. Under this
scheme the whole cadre will be re-
cryuited only at the lowest stage and
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by promotion on merit a person will
go to the highest stage. This was
taking place before also, but naturally
some of the officers had to go again
before the Public Service Commission
for that purpose. The blame that &
particular person remained a Pro-
gramme Assistant and could not go
higher should not be put on the
Ministry, because up to this time this
has been done by the Public Service
Commission, Really speaking, it is
possibly a reflection on the Commis-
sion and not on the Ministry. It is a
travesty of facts to say that a Pro-
gramme Assistant remains a Pro-
gramme Assistant with all the rules
and regulations, which the hon. Mem-
ber herself knows very well.

I would like to say a few words
about the other question of staff
artistes to which she referred. I re-
member the other day Shri Hem
Barua raised this question and I think
it s right that I clarify the position.
I have got every sympathy for staff
artistes and the production staff, but
we have to remember that the work
of the staff artistes and the production
staff is of directly producing pro-
grammes for the radio. If we want
that the programmes remain up to a
standard, that they have a variety
and that they attract the public, then
it iz essential to see that the staff
artistes produce the programmes as
required. Suppose there is a musi-
clan, He might be a very good
musician. Suppose after filve years
that musician’s form falls off. He is
not able to sing or play. If tomorrow
we have got a permanent staff of staff
artistes, every year, the Ministry will
have to recruit a large percentage of
new staff of artistes with the old ones
still remaining and not being able to
go on in the same form as they were
doing before. This problem has faced
other broadcasting organisations also
in the world. It is the rule every-
where that direct producers of pro-
gramme, whether they are producers
or whether they are staff artistes,
they are on contract which contract is
renewed if their work continues to be
good. We have thought over this
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question very .seriously. Thopgh I
have every sympathy for the staff
artistes and would like to do for them
as much as I can, there is no escape
from the fact that it is not passible to
put the direct producers of programme
on a permanent basfs. I might tell
the hon. House that if tomorrow all
the staff artistes or producers of pro-
grammes are put gp the permanent
staff, within two years, not only will
the standard of programmes go down,
but I do not know what will happen
to the structure of the programmes.

Kumari M. Vedakumari: May I
know whether in renewing the con-
tract after two years or three years,
you are taking into account the pre-
vious record?

Dr. Keskar: Yes, Sir. That is taken
into consideration and should be
l:_lken into consideration.

Kumari M. Vedakumari: More consi-
deration should be given for the good
record. Are increments given accord-
ing to that record?

Dy, Keskar: The hon. Member 1s
generalising from a particular case or
cases that she might be knowing, If
she has any case; let her bring it up.

EKumarl M. Vedakamari: I am not
referring to any particular case. I

am speaking about the general prob-
lem.

- Dr, Keskar: This is not the forum
for individual cases, I might remind
the hon. Member who has been on the
staff of the All India Radio........

Kumari H. Vedakumari: He need

Dr. Keskar: I am only saying
because she knows from inside. When
shé was there, five years back....,

. Kumarl M. Vodakumari: I know the
difficulties of the gtaff actistes. That
is why I am asking about that.
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Dr. Keskar: I have noted .al] - the
difficulties. My point is, it is not
possible to make them permanent.
That js,what I am saying.

Kumari M. Vedakumari: I am not
atking for permanency. I am only
asking for amenities.

Mr. Speaker: Order, order; what
is the use of going on like this?

Dr. Keskar; Iam sorry if 1 have
heard wrongly. I think she said
about their permanency.

Mr. Speaker: The hon. -Member
was there; the hon. Minister is there.

Dr. Keskar: What I was driving at
was, a few years ago, for the ' staff
artistes, there was no rule, nor any
committee to see whether they are on
merit or not. We have taken steps
to see that regular credential com-
mittees see into the work of the staff
artistes when the contracts are renew-
ed. Formerly, as the hon. Member
knows very well, the staff artistes’
contracts were renewed by the Station
Director. Now, it is.done by the
Director General, after going into the
record of the artistes. We take steps
to see that the artistes are dealt with
on merit and not dealt wih accord-
ing to personal whim or humour,
Nothing is abosolutely fool-proof. It is
possible that particular artistes might
have some grievance. .This is not the

_forum for ventilating the grievances

of individual officers or artistes.
Eumari M. Vedakumari: It is not
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what I may call recommendators for
various persons, This is not a posi-
tion which I would wish............
{Interruption).

Some Hon. Members: No, no.

Sardar A. 8. Saigal: That is a bad
word. .

EKumari M. Vedakumari: That would

apply not only to Members but to
Ministers also.

Shri Ranga (Tenali): What is the
provocation for the hon. Minister for
speaking in this vein on this?

Some Hon. Members: ‘Touting’ is not
correct,

Dr. Keskar: I withdraw the word,
Sir, My meaning is that Members
should not try to take up the guestion
of individual persons.

Kumari M. Vedakumari: We are
not taking up the case of individual
persons. We are asking for justice in
these cases.

Mr. Speaker: Order, order. I was
present when the Lady Member
spoke. I do not think she took up a
particular case. All that she said
was, that the proceedings of Parlia-
ment were not reported correctly, It
seems somehow the persons—not the
old set who were reporting the pro-
ceedings, but the present set who are ’
there—there seems to be a change,
They even say, the Minister attacked
and the other persons responded, this
man gave a hit and so on. Hits and
attacks are unnecessary. They seem
to indicate a particular line, an
attitude of partisanship. The other
newspapers might do as they like.
So far as this ig comcerned, it is only
a factual indication, not his own
opinion. That is all that the hon.
Lady Member was saying. I do not
know how touting and other things
come in here,

-.dx. Keakars May I say a few words,
Skt

Mr. Speaker: Yes. What is the
hon. Member's speech to which excep-
tion is taken by the hon. Minister and
the word ‘touting’ used?

Dr. Keskar: I am prepared to with-
draw it if you consider it wrong.

Mr, Speaker: I have no objection.

Dr. P. Subbarayan (Tiruchengode):
The use of ‘tout’ was unfortunate.

Bhri Ferore Gandhl: Not only un-
fortunate, but also unparliamentary.

Mr. Speaker: I also felt that there
was no provocation in the speech of
the hon. Lady Member to have invited
all this: hon, Members ought not to be
touting for this and that. It is rather
unfortunate, Hon., Members are
entitled to bring in proper cases. It
there is a bad appointment, hon. Mem-
bers are entitled to say that he is
unfit for the job and persons have,
without reference to qualifications,
appointed such and such big officers.
It is in the interests of the public: not
because a particular person is inter-
ested. Here, of course, in ordinary
cases, we are not going into miner
details about appointments. But, if a
maun is not fit for the job and reports
improperly, incorrectly and takes a
partisan attitude—that is all, I think
the hon. Lady Member was referring
to. A general accusation that hon,
Members ought not to take up or tout
does not seem to be gquite relevant.
The hon. Minister will go on.

Shri Feroze Gandhi: What is your
ruling about expunging the word
"tout’? It should be expunged.

Mr. Speaker: The hon. Minister has
already withdrawn.

Shri Feroze Gandhi: Withdrawing
is not the same as expunging.

Mr. Speaker: I feel it is stronger
for the remson that hereafter nobody
will use it. If it is expunged, nobody
knows that it is a word which should
not be used. If it iz withdrawn, it is
better.
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- Shrl Thiramals Rae (Kakinada): I
would like to draw your attention to
one thing, Sir. The hon. Minister
says that no such cases should be
brought up here on the floor of the
House and this is not the forum in
which these things can be discussed.
1 should like to draw your attention
to what happened in the LJIC.
scandal. So many persons were dis-
cussed, It is the right of this House
to agitate for any redress of griev-
ances, whether individual or general
if it affects the public interest.

Mr, Speaker: I am afraid all that
is hypothetical. No particular indivi-
dual has been referred to. His con-
duct in the matter of reporting has
been referred to; not his appointment.
The same man may change the
method of reporting. There would
not be any difficulty. When that
matter arises, let me see. I am not
accepting the proposition that he
ought not to bring in these matters
here at all. Proper cases may arise.

Dr. Eeskar: What I said was, the
Member might have a right to refer to
any case. I do not contest it. But,..

Shri Feroze Gandhi: Why don't you
apologise to the Lady Member?

Dr. Keskar: I am not prepared to
give any explanation regarding parti-
cular officers on the floor of the
House. I did not say that Members
have no right. Members have the
right to bring up anything they like.

Shrl Feroze Gandhi: He should
apologise for what he said.

Mr, Speaker: That is only adding
a bit of humour to this.

Shri Feroze Gandhi: He is not
apologising.

Dr. Keskar: Coming to Shri Ansar
Harvani, he wag raising the question
that the ALR. was spending too much
on administration. Probably, he has
taken up the question because, he is
looking at ‘the Directorate General of
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AILR. He quoted some
he totals up all the figures, of
stations, he will find that we
course spending a fittle more
B.B.C., but our figures are not so
as he made them out to be.
example, we are spending near]
per cent on programmes, 20 per
on engineering and about 1¢ or 11
cent on administration. Certainly, I
am one of those who feel that there
should be a reduction in the expendi-
ture on administration. But, we are
in this country just establishing our
broadcasting. Secondly, we have also
to remember that the BB.C. has got
one important station which is equal
to 10 or 20 stations. We have got to
run 20 stations. It is also not possi-
ble for us in this country to combine
all the stations; otherwise, there
will be a hue and cry. Regional
stations will have to be there, and
therefore, if there is a slightly greater
expenditure on administration. I o
not think we should consider it as
unreasonable,

43
Falw

EE

1827

18 hrs.

1 want to refer, though I have
taken more time, to one or two im-
portant matters which had been men-
tioned by hon. Members here—the
question of a corporation for All
India Radio and the appointment of
a commission. A number of hon.
Members have mentioned this mat-
ter. This hag come up many times
on the floor of the House and we
have discussed it quite at length.
Broadly speaking, I have nothing new
to ldd to that, but at the same time,



8679 Demands for Grants 7 APRIL 1988  Demands for Grants 8680

is taken away from the Government,
there will be no influence of Govern-
anqntonthh,itwﬂlbergnobjec-

After all, if there is a corporation
tomorrow, it will be a Government
corporation, it will be run by Gov-
ernment, it will be controlled by
Government. It would have to be
carried out by the Government in
most ways. DBut there is one big
difference, Parliament will have
nothing to do with it.

Shri Kumaran: Ultimate control
will be with, Parliament’

Dr. Keskar: Hon. Members them-
selves have been preaching on the
floor of the House that we should
not interfere with the working of
autonomous corporations in their day
to day activities.

Shri Narsyanankutty Menon: It is
only Government which has said
that, not the House.

Shri Morarka (Jhunjhunu): If Gov-
ernment is concerned, then automati-
cally Parliament is concerned.

Dr, Keskar: It is concerned in this
sense that the Government will have
always a watch on every corporation,
whatever might be its activities, It
can control it where it considers it is
not going in the right way. That
right cannot be taken away because
the Qovernment is providing money

for the purpose.

My point is, it should not be con-
sidered that the AIR by simply being
made into a corporation will become
something which will be away from
Government, and therefore in very
objective and impartial hands.

The second point is the objective
and impartial people. My hon.
friend Shri Goray quoted at length
and he gave very interesting statistics

ing the BB.C. The conditions
fn England and India are not the
* same. We cannot repeat what has

- .

been done in England. There is =
body of governors who are looking
after it there. Here if we appeint
the same sort of body, the hon. Mem-
ber will see that the body will be
accused of partisanship, of bias, this
and that. Simply because broadcast-
ing, as facts are today, as the posi-
tion is today, is a very important
medium, it can be utilised or used
or misused for political purposes, for
propaganda purposes, the state of
parties being what it is in our coun-
try. We are not like England where
the parties have got no basic differ-
ences. Their differences are not =0
deep as here where each one thinks
that the other party must be finish-
ed or thrown out of the country. We
differ to such an extent. To consider
that we can find a body of men in
this country who will be completely
objective and impartial, and who
will try to run it in an impartial way,
is putting too great a burden on
Government.

Shri Narayanankutty Menon: Qut
of these 400 million people?

Dr. Keskar: Yes, Sir. Why 200—
350 millions of people. Naturally,
the hon. Member will consider X, ¥
or Z to be very impartial and objec-
tive. The Government might not
consider him to be so, and there we
are. I think if we keep the condi-
tions in our country in view, the best
thing is for the radio to be run
directly by Government,

1 will put the reasons forward
The reasons are: first of all, even if i

is run by Government, it is directly

“under the control of Parliament. Al

ne day to day activities are control
led by Parliament. Shri Goray wa.
saying if it was a corporation, i’
would not be misused.

Shri Goray: Let me explain my
self. I read out a passage in whic
ﬂwn‘iveridee Committee had sai
that there are built-in safeguarc
against the misuse of power.. Ha
you got anything like that? That
my question
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Members take interest, but I am
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Dr. Keskar: The best weapon is
Parliament which will see, and which
will bring the Government to book
it the Government misuses the radio
for any purpose. Even for small

things happening on the radio, there
are gquestions in Parliament, and

coming to other points, What I mean
is that making a thing into a cor-

"\ poration is not liable automatically
- to make it not possible to be misused.

It may be as well misused there, or
it can be misused while here. But
here, in my opinion, the chances are

" less, because there is direct control

_" by Parliament on Government, on
‘. the working of the All India Radio,

“ and therefore Parliament can
. the floor of the House bring up any
"matter which they feel

on

is being
wrongly dealt with by the radio in
its day to day activities, while, on
the other hand, if it goes away, and

" only once in a year, for example, you
- have to discuss the work of the radio,

it will

not be such a strict
trol as you can have here.

con-

The other point regarding Shri

‘Goray's thesis about the commission

‘s connected with this. He mention-
»d that there have been four com-
nissiong of inquiry dealing with the
3BC. This is entirely true, but there

.1ave been commissions for the simple

-eason that the BBC is an auto-

w Parliament, and therefore there
@ave to be commissions every two '
r three years, just as, if the Gov-
rnment wants to appoint, for
xample, in the LIC or any other
orporation, they might appoint a
smmission of inquiry. But the All
idia Radio is a department of Gov-
snment which is being controlled by
arliament  directly. There are
>dies appointed under the Constitu-
on by Parliament which look regu-
rly and periodically into the
of the All India Radio as
in the case of other Gov

[ 24

|

departments—for example, the Esti-
mates Committee and the Public
Accounts Committee. Now, hon.
Members might have seen that year
before last the All India Radio was
looked into by the Estimates Com-
mittee for four months, They went
into the whole working, they appoint-
ed various sub-committees to look
into the various aspects of radio, and
they have presented a very big re-
port, and a detailed report, to this
House about the working of the All
India Radio. They made more than
75 different recommendations as to
what changes or improvements could
be brought about.

Shri Ranga: Is there any consults-
tive committee of Parliament asso-
ciated with your Ministry?

Dr. Keskar: Yes, there is a Pro-
gramme Advisory Committee, a Cen-
tral Programme Advisory Commit-
tee, which has got more than seven
Members of Parliament on it.

My point is a Government depart=
ment whose working is looked into
day to day by Parliament does not
necd a commission of inquiry going
into it, and I do not think it is neces-
sary at all. Certainly, if tomorrow
the ATR were to be made into a cor-
poration, I agree with Shri Goray
that there will have to be after two
or three years a commission of in-
quiry to suggest ways and means of
improving it or making it  better.
So, I do not think such a commission

is looking
purpose. >
I do agree that hcm Members
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not able to find out a body to which
it could be given' becaus#; it is to
be remembered that this is a very
important organisation, and -as Shri
Goray has rightly said, we should
see that it is not misused. I think
in the present conditions we cannot
think of any better.way than to have
it directly day to day under the con-
trol and the nose of Parliament to
see that it does not run badly, and
Members can certainly bring up the
matter on the floor of the House.

Mr, Speaker: The hon. Minister
should conclude now.

Dr. Keskar: Only five minutes,

The question of Radio Ceylon and
Radio Goa which came up last year, is
here again this time. We are told many
times that Radio Goa, and more es-
pecially Radio Ceylon, is very popu-
lar and wvery powerful and we are
not so popular, we are not function-
ing so well.

First of all, I do not agree with
this contention. No doubt, I agree
there are a large number of listeners
of Radio Ceylon. Such listeners are
found in the urban areas. Because
we are as much interested that our
radio becomes popular as any Mem-
ber opposite can be, we have made
an analysis and find that the largest
number of people who want to listen
to Radio Ceylon are the adoloscents
and children in families; the others
are not so very fond of it. ‘The
main reason being that the advertise-
ment quantum and some of the other
bizarre things which have been found
in it makes it more attractive to
them. Now, I do not think that that
should be an argument for us to turn
our radio into something of that
type in order to make it as popular
as some people think it to be,

An Hon. Member: You should not
do it. )

Pr. Keskar: But I would submit to
*hon. Members, and more especially
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to my hon. friend, Shri Goray, that
the popularity of Radio Ceylon to
which 50 much reference is made is
not so great, and is highly exagge-
rated, because we must remember
that large numbers of financial and
advertising interests are at the back
of it, and day in and day out, from
Bombay, Calcutta and some  other
centres, commercial interests are
dinning it into the minds of every-
body that Radio Ceylon is very
popular. And why? It is because
some people want that the radio
should be run on commercial lines
and by private interests and should
not be in the hands of a corporation
like the BBC or of Government.

Shri Goray: Does the Minister un-
derstand me to mean that we should
imitate Radio Ceylon? I did not say
that.

Dr, Keskar: The hon. Mcmber sald
it is more popular. I do not agree
that it is so popular as it is made
out. I agree that large numbers of -
people arc listening to it, but the
other point regarding Radio Ceylon
that we have to remember iz whether
we want our broadcasts to maintain
a certain standard or simply because
somewhcre else, some other organisa-.
tions like Radio Ceylon, Radio Lux-
embourg or Radio Monaco or some-
body else puts out stuff of that tvpe
or the commercial stations in the
USA are also putting out that stuff,
we should go on imitating them, T
feel, and I am sure my hon., frierd.
Shri Goray will agree with me, that
we should try like the BBC, to which.
he made a reference, to keep up a
certain standard and 1 do not think
that we should try to imitate others.

But the problem has been exerets-
“ing us as to how we can try to cater
to the tastes of those of our 'listeners
who want to have an alternative
lighter type of programme, “because
everybody does not want to listen tc
serious things. But our main difMm.
culty has been equipment, because
have alternative channels we mus
have large numbers of transmitter:
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‘We have now been able to get, a few
and that is how we have started
about six months back the All-India
Variety Programme, which already
has made a very good start; and I
.am sure that after the trial and
.error of the first few months and
years we shall be able to bvild it up
.on a bigger basis.

Some hon. Member from the South
* was saying that the All-India Variety
Programme is in Hindi. Naturally,
. there will be a lot of Hindi in the
All-India Variety Programme, but we
certainly would like to have the
southern version of the All-India
. Variety Programme, southern in the
. .sense of being fully southern. At
! present, it has got a certain southern
*, gquantum. But that will come when
* we have got more transmitters.
. ‘There appears to be a wrong impres-
sion prevailing in the south as such
" that the transmitter in Madras, 100
" kw. should be used for this pro-
gramme. But hon. Members do not
. realise that an all-India programme
_of power cannot be put on only one
" transmitter; it must have two power-
: ful transmitters in two different
places; and until we get more trans-
mitters it will not be possible to put
ithrough that programme. But I
ithink that ie a step in the right direc-
tion. And I am sure that we shall
find our programmes becoming as
‘popular as hon. Members would like
them to be.

* Lastly, 1 would like to draw the
gttention of hon. Members to  the
fevelopment of the radio at a glance.
t make bold to claim that the All
-ndia Radio has been progressing
teadily, and though it might not be
s quick as we would like it to be,

ts progress has been continuous. For .

xample, 1 would like hon. Members
"o see the total number of licences
‘rom 1947 to 1957. We began with
" 715,000, and then went up to 3:18,000.
aen 4,08,000, 5,468,000, 6,85,000 and
ien up to 7,58,000. Every year,
i1ere is an increase of a lakh or more,
. smetimes one and a half lakhs. Of

course, that is not sufficient, Shri
Goray was saying that there are
seven million sgsets in the UK I
agree. But the economic conditions
in our country are different; our
people cannot afford to have radio
sets costing Rs. 200 and Rs. 250; in
a country like this where newspapers
are not able to have a higher cir-
culation than 100,000 to say that the
radio alone should be in millions is
too much to ask. Can you tell me
of even a cheap paper which sells
more than 100,000 copies or so? Why
not? Nobody is able to say anything
to blame the newspapers, but every
blame must be put on the radio for
not expanding quickly!

Shri C. K. Bhattacharyya: The news-
papers do not have circulation be-
yond that figure because of the lack

of newsprint.

Dr. Keskar: I regret I do not agree
with Shri C. K. Bhattacharyya, what-
ever he may say. I know of news-
papers which have got all newsprint
at their command, and which are not
able to command, I am sorry to say,
more circulation.

Shri Prabhat Kar (Hooghly): They
are selling it in the blackmarket.

Dr. Keskar: But this fact is known
to all people that our licences are
going up by one lakh or a little
more every year. My point is that
the radio is the only one which is
steadily increasing its licences, and
in view of the economic standard in
our country, it is not possible to ex-
pect it to expand more quickly. I
would like to add that probably with
cheaper sets it might be possible for
use.... ..

Shri Ranga;: That is the point.

Dr. Keskar: . . . . to do that, and a
move can be made in that direction
It 1 had more time, I would have
zaid about cheaper radio sets, But Y
do agree that & cheaper radio set s
the direction in which we should g ,
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in order to see that the radio ex-
pands more quickly, and in that way
also, have a wider network. I am
optimistic in that direction.

Shri Sonavane (Sholapur—Reserved
—Sch, Castes): We want to know
about the reduction of the licence fee
and the cheap radio.

Mr. Speaker: Very well, next year.

Shri Narayanankutty Menon: You
mean the reply or the reduction of
the licence fee?

Mr. Speaker: God willing.

Some Hon. Members: What about
cheap radio sets? What about the
other points?

Mr. Speaker: There are many
things. Some of the things are, of
course, allowed to lie over.

I shall now put the cut motions to
vote.

The cut motions were put and
negatived.

Mr, Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the Presi-
dent to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1959, in respect of
the heads of Demands entered in
the second column thereof against
Demands Nos. 66, 67, 68 and 123
relating to the Ministry of Infor-
mation and Broadcasting.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed.]

DEmanp No. 66—MINISTRY OF INFOR-
MATION AND BROADCASTING

“That a sum not exceeding
Rs. 12,37,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Ministry of Information and.
Broadcasting’,.

DEMAND No. 67—BROADCASTING

“That a sum not exceeding
Rs. 3,57,58,000 be granted to the
President to complete the sum-
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Broadcasting,”.

DEMAND No. 68—NMISCELLANEOUS'

DEPARTMENTS AND EXPENDITURE UNDER®

THE MINISTRY OF INFORMATION AND
BROADCASTING

“That a sum not exceeding:
Rs. 3,06,27,000 be granted to the
President to complete the sum
necessary to defray the charges:
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of

{1

Information and Broadcasting’.

DEMAND No. 123—CAPITAL OUTLAY ON
BROADCASTING

“That a sum not exceeding
Rs. 1,97,62,000 be granted to the
President to complete the sum-
necessary to defray the charges:
which will eome in course of pay-
ment during the year ending the*
31st day of March, 1959, in respect.
of ‘Capital Outlay on Broadcast--
ing’.”

MINISTRY OF LABOUR AND
EMPLOYMENT

Mr. Speaker: The House will now
take up discussion and voting on
Demands Nos. 72, 73, 74 and 126
relating to the Ministry of Labour and
Employment for which 6 hours have
been allotted.
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[Mr. Speaker]

Hon. Members desirous of moving
cut motions may hand over at the
“Table within 15 minutes the numbers
-0f the selected cut motions.

Hon. Members are already aware of
‘the time-limit for speeches.

_DEmaxp No. 72—MINteTRY OF LABOUR
AND EMPLOYMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 16,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Ministry of Labour and
Employment’.”

Demanp No. 73—CHrer INsPecTOR OF

Mines

Mr, Speaker: Motion moved:

“That a sum not cxceeding
Rs. 21,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1859, in respect
of ‘Chief Inspector of Mines'."

bemane No.  74—MiscrLraNzous
YEPARTMENTS AND OTHER EXPENDITURE

_'NDER THE MINISTRY Oor LABOUR AND

. EMPLOYMENT

'y

Mx Speaker: Motion moved:

- "That a sum not exceeding
‘Rs. 8,06,82,000 be granted to-the
President to complete the sum
- pecessary to defray the charges
" .which will come in course of pay-

t during the year ending the

1Ilﬂ.d.a:.lr|:l.fh(l!.'!:l:, 1959, in respect
‘of ‘Miscellaneous Departments and
" Dther Expenditure under the Min-
Jtry of Lsasbour and Employ-

qpent'.”
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" DEMAND No. 128—CAPITAL OUTIAY OF

-~ THE Mnustay or. LASOUR AND .

Mr. Speaker: Motion moved:

‘“That a surh not excoeding
Rs. 10,590,000 be gmnted to the.
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1859, in respect
of ‘Capital Outlay of_ Ministry
of Labour and Emplogthent’™

Shri Prabhat Ka¥:(Hooghly): Last
year, when I heard the speech of the
Labour Minister, I"'foind 'a note of
optimism and an assurance for the
future and an elucidation of the policy
and practice of the Labour Ministry.
1 was really encouraged at that time,
but I am sorry to say that during the
past one year, we have not found any
change so far as the working of the
Labour Ministry is concerncd.

I do not want to deal with the .
policy as such, because, I know, as the
Labour Minister said last time, it is a
national policy; it is not the policy of
a particular party, but it is a policy
which has been enunciated both in the
First + Five Year Plan and in the
Second Five Year Plan. But I want
to place it before the House and 1o
know from the Minister whether that
policy has been properly pursued.

The Labour Ministry is supposed to
look after the interests of labour, their
interests so far as security of work is
concerned, their wages and, in general,
their sogial security. I am sorry to say
that although in the Report [ur 1957-58
of the M:nistry, there have bzen given
s0 many flgures and statistics, yet we
find that in most of the important mat-
ters, it is stated ‘the matter is under
consideration’. Now, I would point
out to the House that so far as the
Ministry is concerned, therc has been,
if I may say so, a lack of initiative to
either resolve the disputes or to secure
amenities for thetworkers or even to
ensure full implementation of agree-
ments or awards.

.
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. It is expected—and it is an accept-
".-a canuon—in interpreting beneficial
ipieces of legislation, that the interpre-
{ation  should be suc.. as to see that
the effect of it may be benelficial to
the beneficiaries. Naturally, the role
of the Labour Ministry should be such
2ll the time thal -whencver an agree-
ment is reached, whenever an award
is made, whenever a statutc is enact-
ed, these are implemented in the
interest of the worker. I am sorry to
‘gsay that that is not the experience of
the working class in general. I may
say that it is easy for the employers
‘to approach the Labour Ministry; it is
_easy for the representatives of the
 Federation of Chambers of Commerce
' to meet the Labour Secretariat; but it
s very difficult, if not almost impos-
'sible, for the representatives of
-workers to meet even the Labour Sec-
retariat for a discussion for putting
forward their grievances. Naturally,
if this be the position, it needs a
change. I know that so far as the hon.
‘Labour Minister is concerned, he was
a trade unionist, and he knows the
difficulties of trade unions; he knows
also that today the trade union move-
- ment as a whole in this country is not
iso strong. Naturally, the Secretariat
- of the Labour Ministry is required to
look after the interests of trade unions
and see that the workers are not
- exploited and employers do not get an
upper hand.

- T say that even the existing laws, as
‘@ result of which workers have got
some meagre benefits, have been
changed to the detriment of workers.
Take, for instance, section 33 of the
Industrial Disputes Act. The provision
in the original Act was changed
- because the employers were m'susing
section 33. Subsequently, at the insis-
tence of the employers and the Fede-
ration of Chambers of Commerce, sec-
' tion 33 has been changed to the detri-
‘ment of the employees’ interests.

Then take the case of the Payment
of Wages Act. Previously, the with-
holding of increment was debarred. I
may refer to the answer to a question
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asked of the Railway Ministry, whe-
ther the punishment of withhold'ng of
increment was still imposed by the
General Managers of Railways on
their staff. The reply was:

“Yes, except on the Central and
Western Railways where the
punishment of withholding of
increment is not imposed on staff
who are subject to the Payment of
Wages Act.”

Subsequently, what has been done?
Under sub-section 5, withholding of
increment or promotion, including
stoppage of increment at EB, reduction
to a lower post on the time scale or
lower stage of the time scale or sus-
pension, will not be considered as
barred under the Payment of Wages
Act.

Now, at certain times legislators
legislate certain Acts with a specific
intention. Subsequently, if at the
ins’stence of the employers, these
laws are changed to the detriment of
the interests of the employees, what is
the Labour Ministry for? I would
request the hon. Minister to see that
so far as the interest of labour is con-
cerned, if it is not possible to grant
them further rights, at least the exist-
ing r'ghts and privileges are not taken
away either by coming out with new
legislation or by imposing certain
rules. a

Now I would like to deal with the
work pertaining to the Conciliation
Officers and the Reg onal Labour Com-
missioners. It is being said, as it was
said last time, that we encourage col-
lective bargaining. Most of the time
we have seen that if there is a dispute,
the employers do not agree to sit with
the employees’ representatives and
conciliation officers have no power to
have joint concil’ation proceedings
with a view to settle disputes. It is
quite true that if a bipartite settle=
ment is arr'ved at, it is good, but you
know that the attitude of the
employers being what it is, it is neces-
sary for the third party to intervene,
and for that there are labour laws.
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But in spite of the existence of this
type of legislation, employers do not
sit along with workers’ representa=-
tives for the settlement of disputes.

Now, this particular matter, the
power to make the employers sit with
employees’ representatives for the
settlement of disputes, should be pro-
vided. Before any action is taken by
the workers, before a strike or lock-
out takes place, it is necessary in the
interest of the community that all
efforts should be made for the settle-
ment of disputes, and we are all for
that. But if no proper attempts are
made by the Labour Ministry for the
settlement of disputes, who is at fault?
Is it the worker who wants to settle
the dispute, which could not be settled
because of the adamant attitude of the

- employer? If there is a strike, I know
that the usual point made will be
that some third party, some outsiders,
have provoked the strike and it is a
political strike.

Now I will show how this particular
directorate of the Ministry functions. It
is being said that a settlement is the
accepted solution of a dispute. It is
being said that directions have been
given to the regional labour commis-
sioners and conciliation officers to
settle disputes. I will refer to two
cases. I received a letter. It is dated
;lﬂth March. It says that ‘standing
instructions have been issued to con-
giliation officers that they should deal
with cases expeditiously, and if there
are any specific cases of delay, they
may be brought to the notice of the
Regional Labour Commissioner and to
?u Ministry, if necessary'. It is signed
"oy the Becretary of the Labour Min-
atry. . I shall give you a particular
:ase. These letters have come from
he Ministry—many of them have
.ome from the Private Secretary to
he Labour Minister himselt. It will
‘e surprising to see that starting from
‘une 1857 up till 11th March, 1958, the
mswer is ‘the matter is under consi-
ieration”. I can gquote the numbers of
.2e letiers and the dates from 1st

June, 1987 to 11th March, 1958; and al}
the letters are signed by the
Secretary, one or the other and also
by the Private Secretary to the hon.
Labour Minister. All of them say,
am directed to say that the matter
under consideration’,

|

Now, they say that standing instruc-
tions have been given to expedite the
solution of the disputes. VYet, from
June 1857 to March, 1958, the letters
go on in the same stereotyped form,
‘the matter is under consideration’. The
last letter is dated the 11th March,
1958,

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
1 thought that the hon, Member was
going to give us those two cases. 1
would like to have the information so
that I can lock into them.

Shri Prabhat Kar: I can give him
the numbers of these letters and the
dates—the letters that have been
received from the Government of
India. As I said, I have got the origi-
nals of these letters. The letter dated
the 14th January, 1958, says, ‘1 am
directed to say that the malter is still
under consideration’.

Mr. Speaker: The hon. Member may
give the numbers of the letters and
may send copies later on.

Shri Prabhat Kar: Yes.

Mr. Speaker: What is the subject-
matter? The hon. Member said that it
is only a single matter.

Shri Prabhat Kar: It is the bonus
dispute between the Banks and their
employees. The gmployees’ represen-
tatives were asked by Minister to mest
the Secretary.

The Deputy Minister of Labour
(Bhri Abid All): It is pending in the
Supreme Court.

Shri Prabhat Kar: It is not that; it
has nothing to do with the Supreme
Court. Anyway, nowhere was it said
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that the matter is pending in the
Supreme Court and so it will not be
taken into consideration. In every
letter it is gaid that it is under the
consideration of the Government of
India. T could have understond it if it
had been said that the matter was
before the Supreme Court and so it
could not be taken up. But, ncw the
hon. Deputy Minister says that the
matter is before the Supreme Court.
But, I ean say, so far as this is con-
eerned, it is not before the Supreme
Court.

Next, I am coming to another ins-
tance. This is an instance of the dis-
missal of an employee. It will he sur-
prising to note that from Tth March,
1956 till the 12th March, 1957, letters
were written and every time the reply
was that the matter was 'mder the
active consideration of the Gavern-
ment of India. Subsequently, the par-
ticular case was referred to the Tri-
bunal and the Tribunal g~ve a jude-
ment in favour of the wo-ker. Even
after that, the employer has not imple-
mented the award. Nothing has been
done so far regarding the implcmenta-
tion of the award inspite of a reference
to the Government. This is the way
in which the Labour Ministry is func-
tioning. Naturally, if this is the way
in which the Ministry is functioning—
not the Directorate—then, how dn you
expect that the workers will have faith
in this machinery?

Apart from this I can say further
that today we find the delay in the
whole affair. An employee has been
dismissed in the year 1848; the matter
was before the Tribunal and from
there it went to the Appellate Tribu-
r:al and the case is pending before the
Supreme Court. The Labour Minister
might say, ‘what can we do; the mat-
ter has been referred to the Surreme
Court?” We are here %o look aft<r the
interests of the workers. If today we
find that certain provisions of the Con-
stitution are going against the interests
of the workers, the Labour Ministry
chould take the initiative to sec that
this kind of delay does not arige. If
necessary, even some change may be
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n.ade in the Constitution to take the
industrial disputes out of the purview
¢f the Supreme Court, because, m this
case, an employee who had been dis-
missed in 1048 was reinstated by the
Iribunal in the year 1949 and the case
& still pending.

Mr. Speaker: The responsibility of
the Government is restricted to the
powers given to them under the Con-
«titution and the ob)'gations Impose®.
.1 ¢ hon. Member can get the Constf-
tution modified as much as any other
Member, I am willing to receive any
Bill here in the Notice Office. It is
tjuite clear that a Bill either on behalt
of Government or by any non-official
Member can be brought in. The hon.
Member should not accuse Govern-
ment.

Shri Prabhat Kar: I am not accus-
ing.

Mr. Speaker: The limits of discus-
sion are 'aid down. Under the Con-
stitution, the Government is bound to
work. To stk the Jovernmnrnt {0 go
beyond the Constitution 15 not pir~per
Any hon. Member can try to modify
the Constitution.

Shri Prabhat Kar: There is also the
human aspect of the thing. Here an
employee had been dismissed in the
year 1948 and it has been Zoun. thet
the 4ismissal was woong and he was
ordered to be reinstated. The rein-
statement is still pending. The care is
pending before the Supreme Court.
There is something wrong somewhere
and it must be remedied by the labour
Ministry. It is not the technicalities
of the matter that I want to point
out. This is a fact and it is that we
must move in such a manner that this
may not happen.

1 would say that this is not a par-
ticular case; it is not a single case:
there are so many cases pending in
the Supreme Court. At least the
Labour Ministry should see that
these papers are ready and the matter
is taken up. This should not be
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treated in the same manner as any
other ordinary case. In a labour dis-
pute the time factor is the most im-
portant factor because justice delay-
ed is justice denied. Last time it was
said that there will be implementa-
tion as a whole.

1 would give another instance. In
the banking industry, an award camc
into force in 1954 and it is going to
be over by 1959. But, today, in the
year 1888, it has been brought to
the notice of Government that there
have been Banks who have not im-
plemented the award. The Concilia-
tion Officer had sent a report; but,
nothing has been done up till now for
the implementation of the award.
By 1959, the award is going to expire
and all these four years the Gov-
ernment have not taken any step to
see that the award is implemented.

I would only say a word about the
attitude of the Labour Department.
If there is a strike, the strike is dec-
lared illegal. But, if there is a lock-
out, it is not s0. In how many cases
has the Labour Department declared
lock-outs as illegal and punished the
employers? In how many cases
have the employers been punished
for not implementing the award? We
hear sermons so far as the cmployees
are concerned that they should not
go on illegal strikes. But, in how
many cases have steps been taken
against the employers who have gone
on declaring illegal lock-outs. No
steps are taken and the employers
are at large. They come out in the
open and say, after all we have
paid a few hundred rupees and the
whole matter is over. This should
not be the attitude of the Labour
Department.

The Labour Department's first and
foremost duty is to safeguard the
tvights of the workers. For that, un-
less and until the attitude is changed
—it i5 not enough to implement the
law in its words—unless and until
the human value is taken into con-
sideration, unless and until the
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workers are considered to be weak--
they are naturally weak when they
have got to fight against a very power-
ful opposition, nothing can be done
The Labour Ministry must come to
the help of labour and not say, ‘what
can we do? and hold the scales of
the balance. We have seen that
every time when a matter is refer-
red to the Labour Ministry, it is only
the employer’s version that is being
put forward and not the workers'
version, as if that is the only version
and it should be taken into consi-
deration.

8ir, I come to the next point about
security of service. If we look into
this matter, what do we find? There
is less security in the working con-
ditions in the mines. Inspite of the
points raised by the trade wunions
that the Chief Inspector of Mines de-
relicted his duties, nothing has been
done. From lst January, 1956 till
28th February, 1958, there have been
6175 mine accidents, involving 672
deaths, and injuries to 5980 persons.
Although the number of accidents is
6175, the number of prosecutions
launched is 974. We find that 324
mines were without a qualified
manager. 170 accidents happened
because the mines were without
proper repair. There were 424 offen-
ces of a minor nature. Apart from
increase in wages and security from
retrenchment, the workers do not gct
securc working conditions. They go
to work and meet with accidents.

Mr. Speaker: The hon.
must conclude now.

Member

1 have to call the other gentlemen
thereafter. Otherwise, there is a sort
of a talk that I have not allowed the
hon. Members to speak. He has-+-*=p
22 minutes.

Shri Prabhat Kar: I wily . ...
two minutes. oo

Mr, Bpeaker: I will nqt allow any
other hon. Member on this side to
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speak. They must among themselves
adjust.

Shri Prabhat Kar: I will finish in
two minutes. Inspite of -all these
accidents, the Labour Ministry had
not thought about the security of the
workers. As a result thereof, we see
a repetition and a recurrence of these
accidents.

Lastly, I would say this. The
Labour Minister was a trade unionist
and he knows the difficulties. He
should direct the Labour Ministry as
to how it should function smoothly.
It is not enough if letters are written
saying that the matter is under active
consideration or interpreting the
employers’ views. The problem can-
not be solved that way.

I would also request him to take
this matter into consideration. There
should not be any discrimination be-
tween one union and another because
of politics. He has said that it is
not being done, I would only say this.
We have got in our possession docu-
ments and if necessary, I can show it
to the hon. Minister. I am very
sorry to say that in these documents
there is mention of the name of the
hon. Deputy Labour  Minister. I
would only appeal to him that today,
under the planned economy, especial-
ly when he is the Plannning Minis-
ter, it is necessary that we should
take the workers into confidence. It
can only be done if we do them
justice. We should not try to import
politics into this particular platform
also. If we do so, it will be at the
cost of the nation. It is not the
question of any single party. It is
the Plan. The workers are anxious
to fulfil the targets of the Plan and
they extend their hands in co-opera-
tion. They want that certain
minimum rights and privileges should
be granted to them. I have sat with
the hon. Minister on several occasions.
From his last year’s speech and from
my experience in other meetings, I
know he is making a sincere effort
to settle these problems amicably.
But I do not know whe all these
things happen inspite of him being in

D —————
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the head of these affairs. 1 do not
know why delays occur in the Labour
Ministry. So far as the implemen-
tation part of the policy is concern-
ed, I request him to take these
factors into consideration.

Shri S. M, Banerjee (Kanpur): Mr.
Speaker, today we are discussing
the Demands of the Labour Ministry.
To me there is no such problem as
labour problem. It is essentially a
human problem and we must deal
with it as such

Sir, I am extremely happy to note
that the Labour Minister is doing his
best to see that the Ministry runs
efficiently. Butf, unfortunately, he
has to shoulder the burden of the
Planning Ministry also, because plan-
ning is very much connected with
labour. Because of this reason he
cannot possibly give much time to
the working of this Ministry, and he
has to depend on the Deputy Labour
Minister or the officials of the Minis-
try.

I pay the same respect to my
hon. friend, the Deputy Labour
Minister. But, unfortunately, some-
times he forgets that he is the Reputy
Labour Minister of the country and
that he has to treat the labourers
alike. Sometimes he deals with cases
as though he is the Deputy Labour
Minister of the Indian National Trade
Union Congress. That is the main
reason why the Opposition and other
people feel so much sore about it;
otherwise we have no quarrel.

We feel that the success of the
Second Five Year Plan depends on
the active co-operation of the
labourers. The other day I had been
to Bhakra and I saw—that wonder-
ful piece of art, I should say—the
Dam constructed by our workers. I
know that the working class of this
country can do miracles, and they
will do it. About 100 to 150 people
lost their lives, but they constructed
that wonderful piece of art—I should
say, that is the pride of our country.
Therefore, labour has to be associated
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with the Second Five Year Plan,
labour has to play a very vital role as
a particular of all industries. If the
Labour Ministry and the labourers,
and the Labour Ministers and the
Trade Union leaders work like two
wheels of a train I feel the life of
passengers will be safe. 1 wish that
this attitude is taken in the labour
policy of the Government.

1 am sorry to say that in regard to
certain strikes recently, the strikes
have been dealt without any intention
of solving them. 1 am sorry to point
out that the strike in the ’Security
Printing Press at Nasik was prolong-
ed. Is it the intention of the Labour
Ministry or the Labour Minister to
prolong a strike, break the morale of
the workers, break their solidarity,
starve them and smash their union?
I definitely feel that that is not the
policy of the Labour Minister.

But why does it happen? Why is
it that no immediate action is taken
to settle disputes? Why should there
of any dispute at all? It there sare
he¥ disputes they should be solved.

submission is that the Labour
olinistry should have a policy and
they should deal with matters urgen-
tly and expeditiously in the larger
interest not only of the employees
but of the nation as a whole, because
the success of the Second Five Year
Plan depends on the efficieni work-
ing of labourers and their active
support.

Sir, today I feel happy because the
scheme of workers’ participation in
the management has been implemen-
ted In certain factories. I feel that
this scheme should be implemented in
all the industries, whether in the
public sector or in the private sector.
But there is some difficulty about
the unions. The other day the hon.
Minister replied that they were mnot
going to have the scheme implemen-
ted in those industries or factories
where more than one union exists. I
realise this difficulty, but something
should be decided to deal with the
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unions. If there are two unions in a
particular industry, as long as there
is more than one union that parti-
cular industry will not be able to
work efficienctly because the workers
are divided. They should be united
under one banner. By some demo~
cratic method it should be decided. I
realise that the entire working class
of this country is divided into many
camps. The All-India Trade TUnion
Congress, the Hind Mazdoor Sabha,
the UTUC and the INTUC. As a
worker myself I say that the forces
of unity are much stronger than the
forces of disruption. On the 27th
March, 1958, the workers under the
fold of the Hind Mazdoor Sabha, the
UTUC and the AITUC joined together
and observed a Demand Week. That
forcibly proved that the forces of
unity are definitely growing stronger.
So, if the workers could unite, if
these organisations could unite on
thut particular day, if the leaders of
those organisations could unite, I can
say that unity is much stronger. At
the 15th Labour Conference, many
issucs  like rationalisation, ‘wage-
board, etc, were discussed. I say
that these are all signs of unity in this
country, and I wish the Labour
Minister also takes this matter
scriously into consideration, and see
that the working classes of this
country are not disrupted by some
people. But actually this unity should
be forged. The united organisation
can be forged if the labour policy of
our Government and the Labour
Ministry changes a bit So, I feel
that this should be done, because
labour today is not merely a commo.
dity. It is a living force, and it is
an integral part of the society. I
wish that the labour will have to be
given duc dignity and status in the
society. So, my submission iz that
there are many matters which require
immediate attention of our hon.
Minister.

There are the Labour Officers, the
Conciliation Officers and the Regional
Labour Commissioner agd the Chief
Labour Commissioner. I have been
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working in the defence industries
and in the ordnance depots. These
conciliation Officers are working in
the defence industries and in the
railways in the public sector. I feel
very much about them, because
certain Labour Officers or Conciliation
Officers are so helpless in the matter,
‘The Defence Ministry or the Railway
Ministry or any other Ministry is so
sirong that it does not listen to the
‘Regional Labour Commissioner or
the Conciliation  Officer, and the
poor Conciliation Officer’s position is
just like that of a helpless widow
in an orthodox Hindu family. He
cannot do anything. He simply
curses his fate and the fate of others.
S0, I feel that something should be
done to see that the Conciliation
Officers also function effectively in
the public sector. I specially mention
‘about the defence industries because
anything can happen in the Defence
Ministry in the name of security and
secrecy. S0, these Conciliation
Officers must function efficiently in
‘the public sector also.

I now refer to the recent amend-
‘ments, 4A and 4B of the Government
Servants’ Conduet Rules. I remem-
ber I met the hon. Minister along
with certain Members of Parliament
and placed before him that at a time
when there is no legislation to have
recognition, when the recognition is
not a statutory obligation, how the
Government can possibly impose this
amendment on the Central Govern-
ment employees. Amendment 4B
S8YS
“In any union which does not

seek  recognition within six
months of its registration, no
.~ worker can become a member of
that union”.

This is something against the spirit
of the Constitution where wyou have
the right to the workers to form
their unions and associations. So,
'my submission is that the hon. Minis-
ter should consider the recent amend-
ments to the Government Servants’
Conduct Rules and see that they are
- scrapped, because they are not in
_conformity with our labour policy.
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If our labour policy and whatever
the Labour Minister says is correct,
this is something against the spirit of
the these situation. So, I wish that
these amendments are withdrawn.
They must be withdrawn.

Then I should also say something
about unemployment. From the
figure of employment exchanges;
about 181 employment exchanges are
seen to be functioning. I realise the
difficulty of the employment exchan-
ges. The very name is a misnomer.
If there is no employment, what is
to be exchanged. The poor managers
of the employment exchanges—what
can they do? I have got the figures
I am quoting them, subject to cor-
rection, of course. The figure on
1st January 1958 is 9,39,731. That is
the number of registered unemployed.
There are no statistics of the unre-
gistered unemployed, because all the
rickshaw-pullers in the country are
unregistered unemployed. The
vacancies are 34,000 or 54,000. We
were told that in the second Five
Year Plan, 8 million new jobs would
be provided. I remember that day
—12th February, 1956—when this
came out as a headline in the news-
paper. How happy were those un-
employed who were actualy visiting
the employment exchanges daily to
get their cards registered! But what
happened after that?

On 12th February, 1956 we came to
know that 8 million new jobs would
be provided. But on the 15th Sep-
tember, 1956, 6,000 ordnance workers
lost their job. Today nearly 25,000
textile workers are on the streets,
because 26 mills have been closed.
What a sad commentary on our
second Five Year Plan! So, I want
that this closure must stop. We can-
not possibly enthuse the workers to
give their best for the second Plan
when they are facing closures. When
they are facing unemployment and
starvation, can we possibly ask them
to sacrifice more? It will be bad on
our part. Somebody asked me, when
we are getting 8 million new jobs,

why this retrenchment? I told him
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it may be homoeopathic medicine;
it will aggravate the disease and then
cure it. I could not say anything
more.

So, I would request the hon. Minis-
ter fo consider this aspect, When u
country is in need of 65 lakhs of
technical workers under the second
Five Year Plan, can we not possibly
ban retrenchment? If retrenchment
cannot be banned, can we not possi-
bly see that it is minimised or that al-
ternative jobs are provided? This
can be done if the textile workers are
trained in an alternative trade and if
the jute workers are trained in an
alternative trade. I can tell you, they
can be suitably employed. It is most
unfortunate in this country that a
man who is a textile worker only
knows that job.

Another point which I wish to say
is about the working of the Em-
ployees’ State Insurance Corporation.
When it was inaugurated by the hon.
Prime Minister at Kanpur, I listened
to his speech and I was happy that our

workers will be given treat-
ment. But what happened? When
I went to the dispensaries, I found

that there were bottles of medicine
numbered from one to ten. No. 10
medicine was not available. I asked
the compounder, “What will you do
for it?” He said, “I will give two
doses of No. 5” This is actually
happening and they are of different
colours. I am not telling you a joke;
it is a fact. I would request the
hon. Minister to visit the dispensary.
This has actually begun to be a cer-
tificate-giving institution. A man
who is not sick gets a certificate that
he is sick, because he wants leave. So,
I would request the hon. Minister to
look into this matter.

About the housing scheme, I am
happy that the entire housing scheme
has been successfully impletnented to
a great extent. We have got about
4,000 houses in Kanpur. In U.P. the
number to be completed was 6,764,
the number completed is 4,636 and
the number under construction is
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1950. But what about the
I submit respectfully to th
Minister that the minimum rer
Rs. 10. I agree Rs. 10 is no
but what is their income?
Central Government emplo;
Hs. 7 or Rs. 3 as city allowan
house rent allowance; but the
worker does not get anythi
result is he has to pay Rs. 1l
Rs. 3 for electricity and I ma;
tne hon. Minister that most
quarters are occupied by the
class employees instead of the
ing classes for whom the g
were  constructed. The cos
one house is Rs. 2,600 or so an
would request the hon. Minis
make a proper assessment. If
rent is reduced, the houses w
occupied by the workers to a great
extent.

17 hrs.

So, lastly I would say that tod
we wish to co-operate in the w
of the Second Plan, in the suc
implementation of the Second
We want that the Plan should |
successful and those saboteurs wi
want to sabotage the Second Plan,
want to give them a crushing d
That is our intention. I request ot
hon. Minister to protect the rights
the workers. The workers wi
protect the Second Plan. If that
not done, I would repeat the ir
mortal slogan given to us by
AITUC, especially by our coll
Mr. Dange: “organise and unite
monstrate and protest; negotiate
settle; and if that fails, strike peae
fully as a last resort”. That is ti
last thing. We are not interested

strike. We do not come from
family of stnkers We are not bo
strikers.

So, I would request the hon. M
ter to consider these points and
some answer to them so that we m
also say: we have got a Labo
Minister, whose heart b]eeds
workers, because he is a tn
unionist first and Minister last.
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is my submission. I would request
the hon. Minister to reply to these
points, if he thinks fit.

Mr, Speaker: I propose sitting for
an hour, if possible; at least for half
an hour more. I have given enough
tfime to the Ministry of Information
and Broadecasting, as we found that
Ministry was interesting. As many
hon. Members want to speak, I do
not want to cut short the time allot-
ted for the Labour Ministry. Six
hours have been allotted for Labour
Ministry. We started at 4.30. If we
sit, say, up to 5.30, one hour, to-
morrow we can finish it in five hours,
by 5 oclock. So, I request hon.
Members to sit for half an hour more.

Dr. Melkote (Raichur): The year
that has passed, 1957-58, from the
economic point of view, has not been
a very good year to the country as a
whole and so the labour has also suf-
fered with its adverse attacks.
There was a rising cost of living and,
therefore, the living standards
went down and ‘so the workers as a
whole have suffered a lot. Apart
. from this, there were the drought
conditions in different parts of the
States. From the employment point
of view, due to the difficulties in
getting the foreign exchange com-
ponent, the employment potential also
went down  considerably, thereby
affecting labour to a very great
extent.

In spite of all these things, I would
like to congratulate the Labour Minis-
try for the various measures that they
have ushered in during the course
of the year. It should also be said
to the credit of the working class as
a whole that they have behaved well.
Last year the number of strikes were
not very many and, generally speak-
ing, peaceful conditions existed in the
industries. But due to wvarious other
factors, there have been a certain
amount of closures, particularly in
the textile industry. The Labour
Ministry, during the last one year,
held a tripartite labour conference.
There was also the Productivity
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Council, where certain decisions
affecting the vital interests of labour
were taken. Participation of workers
in the management was one such
vital factor that was discussed thread-
bare. Where the management were
afraid of consulting the workers pre-
viously, today it is not merely a
demand for consultation, it is a demand
for determination and decision. And
the Productivity Council has come
out with a scheme wherein the
workers could participate in the
management of the industries. But
even so as an experiment, I am sure
that the workers have welcomed it—
I am very certain about it—and the
managements, for what I know
though feeling rather not very happy,
have also consented to implement the
same. When this has to be imple-
mented a question naturally arises
whether the management will imple-
ment in the same way they
have been dealing with the affairs
of the  workers so far? One
would feel and question whether they
are very honest about their intentions.
Instead of saying things which are
not very good to say at this juncture,
when a beginning has not been made,
let me only hope that the workers
will have a very fair deal at the
hands of the management in all those
factories where these experiments are
going to be made so that the future
good of both the industry and the
workers could be secured.

Once a person shoulders a respon-
sibility that responsibility weighs
him down and instead of asking or
making demands which are not ten-
able, he would look at them is a more
sober manner. Take for instance,
how the hon. Members of the Opposi-

tion, the Communists on the other
side, have been speaking recently.
They have been saying that they

‘would not resort to any strike and

that they would be the last persons
to go on strike. It is a very welcome
feature. They appear to  have
changed. It is possibly because they
are now shouldering the responsibi-
lity of running the Government in
Kerala. The future should be extre-
mely good. The recent demands that
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they have made—in the fourteen
point charter of demands they have
included a 25% increase in their
wages and other things—all this is
nothing very new to us in the INTUC,
‘They have done this with an amount
of fanfaere, going to the hon. Prime
Minister in processions and to the
different chief ministers in the States.
But may I bring to the notice of this
House that these demands have al-
ready been passed by the INTUC
several times and for several years
and if now the hon. Members of the
Opposition feel that those demands
were correct, they are only follow-
ing in our footsteps now. In a way
this is all to the good of the workers.
That is extremely welcome and in
the sentiments expressed by the com-
munists in the matter of wage in-
crease, strikes etc. I join and teel that
if they work in this manner in this
country, the future of the worker in
industry is safeguarded.

I was speaking about the Council
for Productivity, wherein the manage-
ment would give scope for workers to
participate in the decisions of the
management. But attached to that is
a natural corollary—the code of
eonduct of the workers. I should not
merely say ‘code of conduct of the
workers' It is said ’'code of conduct’
and one would naturally feel that
the code of conduct is to be observed
both by the management as well as
by the workers. Responsibility, as I
said, brings in its wake certain
changes in attitude and therefore if a
factory has got to work efficiently
with the minimum cost and the
maximum of productivity, it is neces-
sary for the management to extend
their hand of friendship most willing-
ly so that form the workers side
they reciprocate the same and bring
about & change in the country which
would give more production in all
spheres of activity, thus ushering or

at least helping in ushering in a
socialistic pattern of society.
During last year, as I mentioned

earlier, there were various other de-
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velopments. The food situstion was

rather very bleak. Living conditions

were rather made very difficult for
the workers. But the recent trend in
food situation though it has siightly
improved and the figure given of the
index cost of living are welcome
since prices show & downward head-
way but I still feel that these changes
in Index if one pursues continously
year after year for the months of
December and January one could see
that the price structure goes down
every year—and I do not know whe-
ther this is not a manipulated matter
by the leaders and other interested in
this trade, During the months of
December, January and February the
crops are harvested and when the
crops come into the market the price
structure goes down or iz made to
go down so that merchants might
grab at the produce and purchase it at
a lower price to the detriment of the
kisan and the workers to raise it
again in the months of August and
September when the produce gets
depleted when the traders get
all the profit for himself. To
improve this situation this is
the occasion for referring to the
qucstion of establishing ware-
houses or co-operative societies. What
I want to point out is this. This price
structure of food going down,—though
welcome, should be sustained. Mea-
sures towards the price control of
these commodities are necessary.

We have accepted last year to con-
stitute a Pay Commission and it is
going into the structure of pay scales
etc. The duty of the Pay Commission
should be to see that there is a redis~
tribution of income. This country has
a socialist policy and the goal is a
socialistic pattern of society. It a
socialistic pattern has got to be
ushered in, it is necessary that redis-
tribution of incomes take place at
various levels according to the needs
of the socialistic pattern. The indus-
trialists, big capitalists and magnates
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hy the wage-earners, and this is noth-
ing new. But, it has also been found
by experience in other countries that
. increase in the pay structure of the
wage-earners conduces to the better-
ment of the agricultural classes else-
where. But it is said that what was
being done now was not to benefit the
poorer sections, the agriculturists who
do not get the benefit of the inter-
action of this rise. It is said that the
wage-earners are making impossible
demands and higher wages. But, as I
said before a rise in the pay or the
wage-earners reflects itself in better-
ing the conditions of the agriculturists
as well, later. This aspect should be
kept in mind by the Labour Ministry
and it should not yield to any threats
from vested interests. It should be
remembered that the Labour Ministry
ig the watch dog of the labourers, the
working classes. There are two watch
dogs in the organisation of the Gov-
ernment, one the medical man in the
jail who protects the life of the con-
victs and the second is the Labour
department of the Government who
protect the interests of the workers.
Whether it is the public sector or the
private sector, it is the Labour depart-
ment which should protect the inter-
ests of the workers even if it be
against the interests of the Govern-
ment or the interests of the private
managements, for the well-being of the
country. The Labour Ministry should
keep this in view and tackle this pro-

blem properly for the benefit of the
working classes.

Last year, apart from constituting
the Pay Commission, there were us-
hered in a number of important fiscal
measures which would help in the re-
distribution of income. Another tax,
the Gifts tax, is being introduced
which would be welcomed by the
working classes, when it would be
ushered in. We will support the Gov-
ernment when it introduces that act,
In these several measures which have
been introduced by the Government,
the Labour Ministry must have played
a considerable and vital part and they
are all welcome. Therefore it is our
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duty to tender our thanks to the
Labour Ministry for having adopted
last year so many measures for the
betterment of the working class in
spite of its being a very dificult year.

There are various grievances relat-
ing to the working classes which, it is
necessary to voice here. The Labour
Ministry has been working ceaselessly
for bettering the condition of the
working classes. But, in spite of it,
there are plenty of lacuna which have
got to be rectified. There is, for in-
stance, the housing condition of the
workers. I am aware that the Gov-
ernment is not getting sufficient fin-
ances for this work. It is said that if
the houses are not constructed, it is
because the State Governments are
not utilising the full amount of money
that is made available to them or also
because the managements are not
coming forward to pay their share of
the money. Therefore, it is said the
workers are being denied the right to
a good habitable houses for them-
selves. Merely saying this is not suffi-
cient. It does not satisfy the workers.
The Labour Ministry here has got to
go to the root of the problem and find
out why these things are not being
utilised, because the sooner it is done,
the greater would the comfort accru-
ing to the workers.

There is again the question of the
wage board. While mentioning this,
1 should not forget to mention the
question of the wage board set up for
the working journalists. The Supreme
Court has given a ruling which has
affected them very adversely. Just
a few minutes back, this matter was
discussed when discussing the De-
mands of the Information and Broad-
casting Ministry, but it is the Labour
Ministry that took it up when the
Government constituted a wage board.
The Supreme Court has never given a
ruling which works adversely to the
interests of the working journalists.
I, therefore, they are affected adver-
sely in a way which was never meant
by Government, it becomes necessary
for us to see to what extent we should-
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nullify what has been ruled by the
Supreme Court, or to put it the other
way, whether it should not be possible
to bring another enactment here by
the Labour Ministry to see that the
enactment would help the working
Journalists in a manner that would
help them justly according to the pre-
sent cogt of living. I should add a
remark in this connection that in the
wake of this ruling by the Supreme
Court, very many of the newspapers
have already taken action against
many responsible journalists who have
devoted their life and given their
service to the nation. They have been
discharged. It should be the duty of
the Labour Ministry to see that this
is stopped and that those retrenched
are taken back, and something should
be done in the meanwhile which would
protect their interests. Otherwise, the
services of a very intelligent class
who have done yeoman service to the
country’s interests would be lost to us.
Not only would the journalists suffer
by it, but their services would be lost
to the paper magnates themselves and
to the country. I am sure the Labour
Ministry will keep this question in the
forefront and do the needful.

From the INTUC there have been
various demands made for the setting
up of wage boards. Two or three have
already been set up in cement, sugar
and textiles. There has been a
demand for setting up wage boards for
iron and steel, chemicals, engineering
and other industries. It is quite right.
The time is ripe for setting up these
wage boards, and it should be done as
early as possible.

The closure of the textile mills is
a factor which is affecting the inter-
este of the workers to 8 very large
extent. It is said about 25 or 26 textile
mills have closed down due to the
heavy excise duties that have been
imposed upon them. I do not know to
what extent this is correct. My own
knowledge is this that many of these
textile mills would have in any case
closed down because they were being
mismanaged, but they have taken this
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opportunity to close down and say
something against the Government.
But quite apart from that, it is also a
fact that the recent tax structure has
affected them, and though benefit has
been given to some mills, textile mills
in South which usually bring out cloth
of the medium and coarse varities
have been hard hit. One such instance
is the case of the Hubli Mills where
the management, no doubt, has not
been very careful, and judicious, but
due to which, 2,000 workers have been
discharged from the factory. It is a
very big affair which brings out only
the question of their livelihood, but
also affects the Government in the
matter of law and order. I therefore
feel that something should be done in
order to protect the interests of the
workers, and the sooner it is done the
better.

With regard to problems like agri-
cultural labour, closer co-operation of
labour with management and other
subjects like raising contribution to
the provident fund from 61|2 to 813
per cent. etc., I am sure other speak-
ers wil] take them up, but I will only
say this much that we on our side
who plead for these things realise that
when the national income is going up
and investments by the private sector
in the last two years have already
reached the target meant for the
whole Second Five Year Plan period,
it is up to all of us to see that justice
is done to the workers and all factors
adversely affecting the workers are
eliminated. As my time is up, I do
not want to say anything more than
this. I thank you for giving me this
opportunity.

Shri Keshava (Bangalore City): At
the very outset, I would like to con-
gratulate the Minister and the Minis-
try concerned on the specific forward
step that they have been able to
achieve so far as participation of
labour in management is concerned.
Though it is a very difficult task, yet
very good progress has been made in
that direction. However, there is still
a lot of hard work aheed.
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©If I might bring one instance in the
public sector to the notice of this
august House, in Ambala, in the work-
shop connected with the Defence
Ministry, there was a challenge
thrown to the workers there whether
they could participate in the manage-
ment and be in charge of the work-
shop. The challenge was accepted by
the workers, BSchemes were asked to
be forwarded by the CWE; they were
processed by the workers and for-
warded, and they were accepted and
approved by the CWE. Subsequently,
they were authorised to take charge
of the workshop affairs themselves.
They did it for about two and a half
months. After the successful working
of the good workshop—it is very well
equipped—the officers opened their
eyes and saw that labour could rise
to the occasion and participate success-
fully in the management as well as
the others who were managing it till
then could. Under these circum-
stances, I am very much constrained to
bring it to the notice of the House
that those things were put an end to,
and the labour that was engaged in
that workshop—about eighty of them—
was transferred to the various corners
of India. If that is the way in which
the progress that we have claimed to
have achieved,—namely the participa-
tion of labour in management—is to
be responded by the authorities con-
cerned in the public sector, I am afraid
I do not know where we shall be
landed.

There is one other matter which 1
am constrained to draw your atten-
tion to. Of course, my colleague in
the Opposition, Shri 8. M. Banerjee,
was pleased to tender a very hearty
encomium on the housing facility
afforded to the workers. Thousands
of houses have been built in Uttar
Pradesh in Kanpur and other places.

Shri S. M. Banerjee: I did not mean
the whole of India.

Shri Keshava: But I regret to sub.
mit that in the south of India, houses
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for the workers and lower income
groups have not been coming up to the
extent that they should have, and that
wo, 1 spite of efforts on the part of
the workers concerned by themselves.
To cite a specific instance, in . the
Hindustan Aircraft Ltd. in Bangalore,
not even one house has been built for
the past several! years. They say that
they have a scheme for constructing
houses for workers, and about 200
houses have got to be built. But not
even one of them has come up for
about two to three years in the past.
1 do not know the reasons behind it,
and why the enthusiasm and the
necessary effort on the part of the
management are not there in  this
particular case. One hon. Member
was making a reference to the fact
that it was because the States were
concerned. Dr. Melkote was pleased
to refer to it. Because of that, there
is some lethargy in the implementation
of the programme and the schemes.
But I shall give an instance where it
is the Central Government that is
concerned, and not any State Gov-
ernment. I refer to the ITI.  Only
recently 1 paid a visit to the colony
of the workers of the ITL. It is a
beautiful colony.
work has been done there, but unfor-
tunately, in the Hindustan Aircraft
Factory in Bangalore, very little
attention is paid, even apart from
housing, to any other aspect of the
welfare activities of workers con-
cerned. The conditions of the workers
working in HAL in Bangalore when
compared with those of workers in
factories in the neighbourhood, are
far from being satisfactory—they are
not even comparable at all.

Shri Narayanankutty Menen (Muk-
andapuram): Last month some of the
workers were given houses of their
own for sometime—in the jails!

Mr. Speaker: That too a provisional
one.

Shri Keshava: Thatwas aprovi-
sional arrangement afforded by Gov-
ernment in the government  guest
house.

Some very good -

¢ mmine s
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Even so far as the other matter—
about the strikes being few and far
between last year—is concerned, I
have also a suggestion to make. I
am not satisfied with the active way
in which the Labour department is
tackling the problem when strikes
are likely to come off. If only the
Labour department is the first to get
into the field immediately there is any
possibility of a strike, the situation
will be different. But what is hap-
pening today in our country is that
we do not see the Labour department
going into the field where strikes are
likely to occur; they go there after
the strike has occurred, and for con-
ciliation and settlement of the pro-
blems. My respectful submission to
this House is that if only we interest
ourselves in preventing the evil rather
in solving the problem after it is
created, I think we will have less
number of strikes in our country;
perhaps there would not be any strike
at all if we tackle it in the proper
way in which it should be tackled.
The instance connected with the HAL
is another instance of this kind. I
agree with what Shri S. M. Banerjee
was pleased to say, that it is not the
labour problem that we are faced with
today in our country, but it is a pro-
blem of humanitarian relationship. In
fact, that is the proper thing that has
got to be tackled by us. If only the
management of HAL was pleased
to tackle it in that humanistic
way, if the labour officers of the
Labour department had helped them
to do so. I am sure even these labour
strike and lock-out could have been
avoided. It is a very important con-
cern where crucial matters are in-
volved and every care and caution
ought to have been taken by Govern-
ment in preventing the lock-out.

One other suggestion I would like to
place before the House is thiz. We
are now deprived of appeals against
the tribunal’s decision. Matters are
taken to the supreme Court. As my
hon. colleague in "the Opposition was
pleased to mention, the agents of
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employers have more easy access ¢
the Secretariat than the agents
trade unions. In this instance I |
that in the Supreme Court (
of litigation is enormously heavy
labour unions of the ordinary
cannot at all cope with the cost
volved in trying to seek
through the Supreme Court. I
like to urge and suggest to the Lak
Minister if it is possible to evolve
way out of this difficulty for

labour unions, that is, find out if _
can negotiate and have a reduction in
the court fees prescribed for taking
cases to the Supreme Court so far as.
trade unions are concerned. 7

Shri Narayanankutty Menon: Ex-
pense is not in court fees, but in
lawyers.

Shri Keshava: There are inexpen:
sive lawyers, but that by itself is not
so much the matter for considera

One other matter I would like
bring to the notice of this House
so far as the application of the Pay
ment of Wages Act is concerned In
respect of several industries, particu-
larly those connected with the publie
sector. It is a matter of concern for
all of us and the hon. Labour Minister
has assured us on the floor of this
House more than once that the several
laws that we have been pleased to
pass in this House for labour welfare
will certainly be made applicab! )
the public sector. But, what is it that
we see? As a matter of fact, the in- k
specting officer goes for inspection and
finds that the concern is emphatically
on the wrong side. But, he simply
reports it to the Chief Labour Com-
missioner without whose permission
or sanction no prosecution can 3
launched. Naturally, as one sis
department is going to be put
against another sister de
perhaps, that is the manner in wh
they ftreat the matter—the
Labour Commissioner is unwilling
authorise any steps being taken
any prosecution being launched agai
the industry that is complained of by
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the Inspector of Labour. I am sure
this is not a matter which is insur-
mountable. If only the Labour Minis-
ter is pleased to take it into his head,
I would like to throw a suggestion to
him that we can evolve a sort of
machinery by creating at the very high
level a labour official who must
necessarily take notice of cases of
this kind—interdependent on the
several departments of Government
in the public sector.

If that is taken into consideration,
I am sure, he should immediately
take notice of this matter and try to
interfere in the industry concerned
and see that something is done in the
matter complained of against that
concern, This could easily be brought
about by the hon. Minister concerned,
if he is only pleased to agree with me.
In that manner, we can set at rest the
criticism against the Government that
in the public sector we have not been
able to implement the several reliefs
that are legitimately due to the em-
ployees in several concerns.

I think it is more than 5'35; I would
like to continue tomorrow.

Mr, Speaker: No, no. I am not
going to allow that. The hon. Mem-
ber may continue his speech now and
finish it. I will start with another
‘Member tomorrow.

Was he not prepared to speak? He
may coach up another hon. Member.
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Shr Keshava: Sofaras discrimina-
tion of one union from another, a point
which was made much of by my hon.
friend opposite, who just preceded me,
I think, it depends upon the way in
which the unions conduct themselves.
In fact it is the human nature, the
method of approach that brings about
that responsive treatment in a differ-
ent manner. If the unions hehaved
in a particular manner satisfactory to
the entire national interests, I am sure
there will not be any room for any
such complaints of discrimination. It
entirely depends upon the way in
which the unions conduct themselves.
There lies the key for the troubles. If
the unions conduct themselves in the
proper way, there will not be any diff-
erence at all so far as the Government
is concerned. Even now, as matters
stand, I do not think my hon. friend,
except making a vague general state-
ment of that kind, has been able to
put his finger on any particular type
of discrimination that he could call
into question. There is nothing of
the kind. I do not think that I have
got any more points.

Mr. Speaker: We have taken one
hour for this Ministry. Six hours are
allotted for this Ministry. We will
close this debate at 5 o’clock tomorrow.

17-37 hrs,
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday, the
8th April, 1958.



8721

QUBSTIONS .

Subject

ANSWERS TO

5.0. N.

1486. ‘ichool Buildings and
TeachersinDelhi .

1496. Small Savings

1497. Senior Services Com-
mittee of Life Insur-
ance Corporation .

1499. Maedical and Agricul-
tuulCollcse

150I. ent of Dis-

SoL R ed Persons

1502. Confe::enoc of Supcnn—

50 tendents of Ordnance
Factories

1503. Accident at Clnsiﬁm-
tion Range (Bulls Eye
Ch :ndmari) in Babina

I508. System of Enmml-
tions .

1509. Central M\nsoryBoud
of Amhro?ol

1sto. High Court Judges

1s11. M.ES, Construclmn
Committee

1512, Arms Act

1498. FormneTellcrsctc. in

“elhi . . .
ic at Quub

1491. Use ihe mnat le-
guage: .a High Courts

1495. Canvassing during
Elections

S8.N.Q. No.

12 Pakistan’sletterto U.N
Security Council  on
Kashmir.

WRITTEN ANSWERS TO
QUESTIONS ]
5.0.Nv.
1487. Institute for Temhms
English .

1488. Madras Govemmem
Technical Examinations
in Civil Engineering
(Higher Grade)

1489. Cost Accountancy in
State Undertakings

1490. Lexicographers .

1492. Pilot Plant in regard to
Non-Metallurgical
Coal . . .

1493. Gharchukti Kar Ar-
rears in Tripura .

1500, Derajat Bank, Kulu .

1504. Personal Cons tion
Allowanzc 01 T

DAILY DIGEST
(Monday, 7th April, 1958)

CoOLUMNS
8503—39
850305
8505—0¢
R§09—=li
ks12—14

8c15-16

8516=19

8519—21
8521—23

8523—25
8525—27

Be27—29
8529-—31

8s531-32
8532—34
8534 —36
8536—38

B538-39

8539—67

8539-40

8540
8540-41
8541
8541-42

8542
8542

8543

Subfeet
WRITTEN ANSWERS TO
QUESTIONS-——contd.

8.0. No.
1505, Pnrm Seconday
ls,herl!dumtmn
1513, Seuure of India Cur-
rency
U.S.Q. No.

2070. Commerce Graduates
2071, +Allotment of Iron
Sheetsto Punjab
2072. Oil Drilling Operations
2073. Education in Hima-

chal Pradesh .
207s. Rchabilitation Finance
Administration

2076. Income Tax

2077. BducanonSurveyof

ndia

2078, Welfnre of Scheduled
Castesand Tribes .

2079. Scheduled Castes and
Tribes Employees in
Semi-government Bo-
dies %

2080, Classification or Bu:k
ward Classes

2081, Maultipurpose Schools
in Orissa

2082, Houses for Scheduled
Tribes in Orissa

2083. Import of Stecl

2084, Population of Schedu-
led Castes and Schedu-
led Tribes in Bombay
State

2085. Mincrals in Bombay .

2086. Multi-purpose Schoo]s
in Bombay

2087. Artificial Rain Mlkmg :

2088, Opcning of Enginecr-
ing College in Punjab

2089. Scholarships

2090. Mining Lease and Pros-
pecting  Licence Ap-
plications

2091. Untouchability in Tn-
Burn .

2092, ore:sn Irlve:tment m '

2093. D ent of Arch-

OgY

2094. Ev:mons in Trlpll.l'l .

2095. Bomb Explosion on
Imphal Dimapur Road

2096. Boarding House for
Girls at Agartala

2097. Scheduled Castes
Students .

8732

8543-44

8544

8544-45

8545
8545-46

8546

B546-47
8547

8547-48
8548-49

8549-50
8550-51

B5s1

Hss1
B551-52

Hss2
H553-54

8553
8553-54

8555
8ss5
8555-56
~ Bssé
8556-5"

8557
8557-58

8558
8558-59
8559
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Subject CoLumns Subjece CoLumNS
YRITTEN ANSWERS TO PAPERS LAID ON THE TABLE
JUESTIONS—consd. (4) of Section 43B of the Sea  Cus-
J.8.Q.No. toms Act, 1878 and Section 38 of the
2098, Monumentsin Madras 8560 Central Excises apd Salt Act, 1944.
2100. Illicit Distilleries in (é} A copy ﬂf Notification No.
Delhi . . . 8560 dated the 22nd
M:u‘h 1 under  sub-section
2101. Welfare of Scheduled g) of  Section 43B of the Sea
Ci,lis:ilbe !:d Sched!:lad . rs6o ustoms. Act, 1878 .
a102. LP.S.and LAS. 8561 4) A 35‘ ms'::h g
2103. Employees of Ordnan- Scheduled  Tribes  provided in
;Idd- Depots . 8561 the State Plan Cemnﬁy
2104. Produc'l:ion of 'Colr.m,z sponsored  programmes and
oal 8562 ugeditaom.l échem:s prop?sedq by
t rissa Government for Sch-
2105. DleYdmNOV.W School. 862 duled Tribes  under _the _Cen-
2107, Educational Prosr-m- peiatoe Of | 80 Mpaer ghvea
me in States 8562-63 y the Deputy Minister of IE
2108, Library Mmmenr in Affairs on 20th March, 1958 in
Punjab . i 8563 reply to  Starred Question No.
2109. Agra Fort ) Rs62 1116 by Shri Baishnav Charan
2110, Technical Education Mullick. _
in Punjab : R563-64 PRESIDENT'S ~ ASSENT TO
2111. Urduand Punjlborgl- BILLS Bs6g
nisations 564 Secretary laid on the Table
2112. Secondary Eduﬂlmn Copies, duly authenticated by
in Assam fis6y ?cltl‘rtt' fi;flf-li.'ﬂ Subgu g!' tl:’c
ollowing Rills passe y the
2113. ?nnf-ll.lln?]:::lm Clmlﬂ“ $564-65 Houses of the Parliament during

the current Session and assented to

2114 {:ndx:s for Punjab Hlsh by the President aince the last
ou . o

. LAY report made to the House on the
2115. Training in Leatherin- 24th March, 1958:— .
dustry . $565-66 .
2116, Removal of Untou:h- (I),iﬁt;‘% “imv;&:“%m:y
ability . 8566 (Amendment) Bill, 1958.
2117. Technical Educmon in (2) The Criminal Law (Amcnd—
Mysore B566-67

ment) Bill, 1958

2118, Monuments in Mysore 8567 (3) The Indian Reserve Forces.
2119. Tax on Bonus Issues RS68 (Amendment) Bill, 1958
(4) The Control of Shipping
PAPERS LAID ON THE (Continuance) Bill, 1958
TABLE
DEMANDS FOR GRANTS
de;gw :ﬂ% al 1::..wcrc Discussion on Demands for
Grants in respect of Ministry of
&) A oop]r of Notification No. Information and Bm’liﬂ‘
R. 182, dated the 20th concluded. All the Demands
é’”s’ under sub-section were voted in full. Discussion on
. g) of Section 3 of the All India Demands for Grants in respect of
- Services Act, '951'""'"”“" Ministry of Labour and Employ-
] amendment 1o the All In- ment commenced, The =
;dia Service (Medical Attend- cussion was not concluded.
ance) Rules, 1954 .
A c of the Customs and AGENDA FOR TUESDAY,
% ey r;;eDlstlti‘;l?nwb&%k 8TH APRIL 1958.-—
t uct ules 1
e hed in No:nﬁcﬂmn :35 ’ Further discussion on Demands
.S.R. 161 dated the 22nd for Grants in respect of Ministry

, 1958 under sub-section of Labour and Employment,



